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I .. EGISLATIVE ASSEMBLY. 

We-lne8day, 6th February, 1929. 
I 

The Assembly met in the Assembly Chamber of the Council House· at 
Eleven of the Clock, Mr. President in the Chair. 

MEMBER SWORN: 

Mr. Thomas Andrew Chalmers, C.S.I., M.I ... A. (Assam: European). 

QUESTIONS AND ANSWER.S. 

PREVIOUS SUPPLY TO MEMBERS OF ANSWEBS TO STAllREDA.ND UNSTARBED 
QUESTIONS TO BE PUT IN THE LEGISLATIVE ASSEMBLY. 

406. -Mr. Vi4,.a Sitar PaDdya: (a) Has the attention of the Govem· 
ment heen drawn to the inconvenience felt by Members of the Assembly 
in following the answers given orally to quest,ions by the Government Mem. 
bers in varying degrees of audibility to the non·official Members in different 
parts of the House, and the great difficulty tbey experience in consequence 
in putting. supplementary questions? 

(b) Are Government aware of the practice of the Government of Madras 
in printing the oral answers beforehand and placing the same in the hand, 
of Members half an hour beforehand on each day, BO as to facilitate supple-
menta.ry questions, and do the Government of India propose to adopt a 
·similar procedure for the Assembly? 

(c) When do Government propose to adopt the Buggestion of Mr. C.S. 
Ranga Iyer to put this House in possession of answers to UDstarred ques-
tiODS every day before the House commences business, and Of which the 
Honourable the Home Member had taken note on the 4th September, 19281 

The Bonourable lIIr. J. Orerar: (a) I am not an authority on acoustics 
but I think the inconvenience of which the Honourable Member complains 
has some times been mutual. 

(b) The answer to the first part is in the affirma.tive and to the second 
part in the negative. 

(0) I would refer the Honourable Member to my reply to question No. 
158 on the 29th January last. 

Kr. Vidya Sqar Pa.ndya: In view of the system having worked 80 well 
in the Madras PresidencY"':""and it WitS in fact followed even in the Minto-
Morley Reforms time,-will Government kindly consider the question again 
and, if not, why not? 

( 491 ) .a. 



492 LEGISLATIVE ASSEMBLY. [6TH FEB. 1929. 

The Honourable JIr. ;So Orerar: The main reason why the suggestion 
made by the Honourable Member would be inconvenient to Government 
is that it is important, in replying to questions which are to be a.nswered 
ornlly-and that, nppHea qIso, to, upstaned, questiq1J.er.-fQr the Government 
to be in a position' to give the most recent information on the subject. 
If the questions were printed ul? beforehand, that would of course be 
impracticable. 

JIr. A. Rangaswami Iyengar: May I know, Sho, whether the rule about 
pri~ted answers is going to apply to starred questions tha.t have become 
unstarred by reRson of t.he absence of the Member putting the starred 
questions? 

The Honourable J1r. ;So arerar-: They are printed in due course . 
• r. A. JlaDgaawamilyengar.: Is there any objection to their being printed 

and made availa.ble t·o Membf'rs immediate~ aftet' they art:l answered 
~~? . 

The Honourable JIr. J. Orerar: They go into the proceeding!! of the 
\House. 

1Itr. A. Rangaswami Iyengar: Yes, but what is the difficulty in supply-
ing copies to Members of the answers which might otherwise have beel'l 
oraUy delivered in the House" 

The Honourable Xr. ;So Orer~: 1 venture to suggest ~he most, con-
venient. solution of tha.t, particuIar difficulty wouW bethltt Honourable 
Members who have put, down questions on the paper should be present 
in the House wben they are answered. 

J4r. 4. Jr,aq ... ...u lyenpl: ]; am asking wby the or,al answer should 
not. be available to other Members besides the man who put the question. 
or why it should be available a fortnight thereafter. . 

The lJoD9Uf&ble Mr. J. Orera,: I think that any Honourable Member 
who wishes to be plllCed in possession of answers to qU,estions whiob ba.ve 
not. received an oral reply, owing to the absence of tbe Honourable Mem-
ber who has given notice of the questions will always be abole to obtain 
them on applica.tion to the Assembly establisliment. 

)Jr. J&JJJqa4aa K. Jl;th~: Is the Honourable Member aware that, in the 
Bombay Council, it is generally the .practice that replieS8re a180 provided in 
advance to HonoUl~.ble Meulhers. Is there Rny object,ion to followiug! 
it here? 

file Honourable Xr. I,. Orerar: I have no specific infomlat.ion on the 
point, 

JIr. ;S&llllladll, •• Mehta: If jt il;l so, is there any objeetion to our oopy-
ing it? It' would really' be to the advnnta.gl.' of Honournble Members. 

ANNUAl, ISRtTE OF'TBE INOOME-TAX MANUAL. 
407. *111'. Vldya Sagar Pan1y&: (a) Are Government aware tbat th& 

Inc<>me-t.!tx Manual, Vol. I (bound in cardboard), was last published (2nd 
Edition) in 1925 at a. price of Re. 1-4-0 and no subsequent edition has been 
l)\~bHN1ed, though 13 correction slips, at n price of As. 8 each, have been 
illll\led? ' 
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{b)· Have Government noticed that the price Gf60rreomcm slip.s is abnollt 
double the price of the vC!)lume? -

(c) Wha.t is the total number of arnen'dments made in the Inc()IJle-tu 
Rules, 1922, by the Central Board of Revenue in exercise o~ powera conferred 
bysootioIi 59 of the Indian Income-tax Act, 1922 (XI of 1922), since the 
Act was passed? 

(d) In view of the numerous amendments made ·in tihefucome-tax Rules 
and the greab demand for the Income-tax Manual, Me G¢vernment pre· 
pared to order the issue of suoh books annually? 

The. ~ rabl. Ilr--Q8c)rp Sahwner: (a) Yes, except that the total 
number of cOlTeotion slips subsequently puhlislled is 20· _ noil 18. 

(b) Yes, except that th.:l total price of colTeCtion slips is three times 
and not double the price. 

-~o) 53. 

(d) It has already been decided to issue Q reprint of the Manual in 
future annually, and the third. edition is iIi the Press. 

FLUCTtrATIOliSIN PluQB OF Oli ~ N GoVlDBNHBNT PuBLICATIONS • 
. ' ; 

408. -llr. Vldya Sacar Pandya: (la) Have Government noticed that the 
prices of some of the Government publications under the heading "Trade, 
Commerce and IndustJries" fluotuate Widel'yft:no -bhsssme-book from yelU' 
to year, 8S for instance. the price of .. ta~tJo.t~~ble , J.I8lating'.to Banks 
in Tndia with an Introductory Memorandum '\ -which have varied a& 
undE'r: 

Prioe without 
IlIl5ua. Year. Pai-ea. poat~o. 

&S. A. P. 

1st 1913·14 12 0  4  0 
2nd 1915 19 0  4  0 
3rd IBNI 41 with map. 1 12 0 
4th 1917 43 

" " 
1 12 0 

6th 1918 • 40 1 12 0 
6th lIHG: 32 wiihoutmap. la 0 
7th 1920 83 " " 

2 0 0 
8th 1921 not known. lJ 0 0 
9th 1922 26 without map. 0 8 0 
lOth 1923 37 

" 
0 9 0 

llth 1920l 37 o ]0 0 
12th 192& 37 

" .. 011 0 
13th 1926 40 

" II o 12. 0 
(b) .Will the Government be pleased to stat·e the reasons for such widlt 

fluctuations? 

(c) What steps do Government propose to take to steady the priees? 

The Honourable Sir Bhupenlira Bath Mitra: (a) to (0). The sale price 
of the publica.tioDs of the Government of India is based on the actual cost 
of production, plus the overhead charges. The fluctuations in the price· 
of Ii publica.tion are due to the number of copies printed, which depends 
0!-l the deIUlltnd. made by t,he puhlic, the numher of pages in the publica-
tion, and the tIme taken on aut.hor's corrections which naturally vary 
fror;n year to yea.r. Govt'nunent do not consider it necessary to take any 
actIOn to modify the pl'inciples which determine the sale price of their pub-
Jications. 
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Kr. VldJa 8apr Pandya: Sir, if the Honourable Member goes through 
the list I have given he will seo that, although there is not much fluctua-
tion in the matter contained therein, these publicat.ions have varied in price 
from four anDas to two rupees. How doel:l the Honourable Member ex-
plain such a wide l t~ation when the matter practically remains the 
same. 

The Honourable Sir Bhupe:Ddra Bath K1tra: That would mean my repeat-
ing the answer which I have already given to the question, and which 
I run sorry my Honourable friend had not listened to carefully . 

Kr. Vldya S&Jar Pandya: No, Sir, I have listened to the an8wer care-
fully, but applying the answer to the Statistical Tables relating to Banks 
according to the figures quoted by me the price of the publication has varied 
as much 8S from four annas to two rupees, going down to 12 annas. 

The Honourable Sir Bhupendra Bath IIltra: I shall read, for the 
Honourable Member's infoMnation. the answer which I have already given 
him: 

"The fluctuatioDs in the price of a publication are due to the number of copies 
printed which depend. on the demand made by the public, the number of pagel in t.he 
publication and the time taken on author's corrections which naturally vary from year 
to year." 

PRIoE OF THE OFFIOIAL REPORTS OJ' THE LEGISLATIVE AsSEMBLY DEBA.TES. 

409. ·Kr. Vldya Sagar Pandya: (it!) .Are Government aware that, while 
tbe official reports of the Legislative Assembly Debates are issued at As. IS 
per copy. similar reports of the debates of the Madras Legislative Counoil 
arA sold at only As. 2 per copy? Will the Government be pleased to ex-
plain why two and .a. half t1mes as much is charged for the reports of the 
Assembly, while the amount of work involved is almost the same or even 
less? 

(b) Are Government prepared to consider the question of reducing the 
price of the reports of the Assembly Debates? . . 
The Honourable Sir Bhupendra Bath II1tra: I am making an enquiry 

into the matter and will communicate the result to the Honourable 
Member in due course. 

Kr. VidYa Sagar Paudya: Regarding part (b) will the Honourable Mem-
ber make also e~ irie  regarding the Reports of the Council of State? 

The Honourable Sir Bhupendra Bath IIttra: I shall take note of tha.t. 
Sir. -

PaOllIBITION BY THE GOVERNMENT OF INDU 011' THE IMPORT or FURTHER 
COPIES OF THE Boox. It MOTJllm INDIA n. 

410 .• JIr. Vidya Sacar Pandya: (a) Is it a. fact tha.t some of the im-
portant book-sellers in India have been asked by the Government not to 
import any further copies of Miss Mayo's book "Moih(lr India," and if 
Bny copies are left unsold by a certain date they will be taken possession 
of by the Government? 
(b) When did the dat,e of notice of taking charge of the copies expiJ:e 

tmd how many copies have thus been 8ecured by the Government and how 
.<1;) they propose to dispose of them? 



QUBSTION8 AND ANSWBBI. 

'l'he Honourable Ill. I. Orerar: (a) No. ' 

(b) Does not arise. 

495 

BoOK ENTITLED "PoLlTI08 IN On." OONl!'I80ATlDD BY ftIlII GOVllBlOOlft' O. 
I INDIA. 

411. ·Kr. Vidya Sagar Pandya: With reference to the answers giveD 
by the Honourable the Home Member to starred question No. 868 on 
the 11th September, 1928, on the confisoa.tion of the book entitled 
"Politics of Oil" will Government be pleased to place l\copy of it in the 
Lihary of the Legislative Assembly? . 

'The BonourabJe Kr. I. Orerar: My previous answer showed that, if any 
Honourable Member is in~er~ ted in this book, there is nothing to prevent 
him from obta.ining a copy, I may add for the information of the Honour. 
a.ble Member that the price is one shilling. 

LoTTlIlRIJIlS SANCTIONED BY TUE GOVERNMENT OF INDIA.. 

412. ·Kr. Vldya Sagar Pandfa: (a) Have Government granted permis. 
sion for a lotterv under the name of "The Golden Ballot" in aid of the 
Convent School "(Imperial City, New Delhi)? 

(b) Will OoyernmeIit please state how many lotteries have been sanc· 
tioned by the (bvernment of India and the Local Governments in India 
during the last three years 1 

(c) Will Government kindly furnish II. list showing in each oase: 

(1) t,he nRIne8 of the promoters, 

(2) the objectR for which the lottery was promoted, 

(3) the amount of each lottery. find 

(4) the conditions on which the pel'mission WBS granted 7 

The Honourable Mr. J. Orerar: (a) No. 
(b) None, 80 far as the Government of India ate concerned. I have 

no information whether Local Governments have eanctioned any lotteries, 
but I should regard it as extremely improbable. The policy of the Gov-
ernment of India. ond Local Governments has consistently been opposed to 
the encouragement aDd advertisement of lotteries. 

(c) Does notarise. 

J(r. Vldya Sagar Pandya: May I know from the Honourable Member 
how these lottery tickets have been issued and whether the lottery is 
authorised. I have got with me the tickets 88 well as the other literature. 
I would like to know whether it is unauthorised, and whether the Govern· 
ment will prosecute those who have issued the tickets without the pennis. 
sion of Government. If the Honourable Member wants them, I wiH P88S 
on all these papers to him. 

The Honourable Kr. J. Orerar: I understand the Honourable Member is 
referring to a lottery under the Illime of the Golden Ballot Lottery. The 
mAtter has been dealt, with by the Local Government. 

Diwan Ohalnan L&1l: May I 8sk the Honourable Member whether it is 
not Q fact that wha.t is known as the Golden Ballot does not come within 
the purview of the law aA a lottery? 
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. :x'he HO ~ rable Mr. I. Orere: No, .: iJt~ taat!has ',llotoome'<t,O my 
not~oe; but ~  the Honourable Member will give me fty .-easODS Ior ilUp' 
p08lDg tha.t It does, I shall be very glad to take it into considera.tion. 

1Ir ....... 'Sapr'P&UI1J.:Sir, if tbe :permission 'has been 1'e'fuseliby 
the ~al Government, will the o ~ ent prosecute the parties issuing 
ahe&e i11okets? ,(lLaugbiJer.) ,  , 

RJDYtSION (w TIl'III l!I'DIA.'NCoMPANIJDS' AC1r. 

418. ·Mr. 'Vldya Sagar Pandya: H~ e ,Governmentredeived 'the eopiea 
of the Companies' Ad passed by Pa.rliamentin August last? What.llteps 
f1fwe Government tllkento consider therevi$ion of 'tbe'll1diaIl Cmnpaniea' 
t dta.~ Ittatea 'by (}overmnent in reply' to the question of the Honourable 
~ IPliiroze Setl1rr8 'in 'flle Council df 'State on 17th September last?, 

The Honourable Sir George :aatny: Copies of the English Companies 
Amendment Act, 1928, have been received and ,the question of the revision 
of the Indian Companies Act, 1918, is now under consideration. 

lb. "\11c!ya S,..ar 'Pandya: May I know within what time the matter 
will be placed before the House f6r consideration? 

:rhe BODQurable Sir Georae &atny: It could hardly come before the 
lIousefor oODside,ration before we introduce a Bili, but quite clearly there 
must be some preliminary investigation, and wha.t we are occupied with 
just now is how that preliminary investigation should be undertaken. 

AMOUNT OF SILva SOLD BY THE GoVEttmnNT 0'(1' INDIA BETWEEN 1ST 

APltD... 1927 AND 31ST DBOB1IlBlDB, 1928. 

414. *JIr. Vidya Sigar Pandya: ~) What is the amount of silver sold 
by the Government of India ,from let April, 1927, to 81at December, 1928, 
and at what price? ' 

(b) To what extent have the recommendations of:, the Hilton Young 
CommiBBion in this respect been carried out lOr d~ iated rom? 

(c) To what extent has the programme forholding8-of silver in tile 
pap.excurrency, as la.idc1own in the last Reserve Bank Bill, been adhered 
to or deviated from? 

The Honourable Sir George SchUlter: A similar question was asked by 
the Honourable Sir Phiroze Sethna and answored,l>Y the ;FlnanQialSeeretary 
in the ,Council of State on the 17th September, 1928, As the FinanoieJl 
Secretary said on that occasion, the silver sold in the fina.ncial year 1927·28 
amounted to 9'19 million nne ounces: but the Government of Indio. a.re 
not prepared to give informa.tion rcgo.rding subsoquent sales liS t,o do so 
would not he in tho public interest. 
For the reason just given, I nm not at liberty to answer parts (b) lIInG. 

(0) of the Honourable Member's question iusuch & .wa,y a.1iI to ?i~lo e 
fuequantitics of silver sold or to be sold. And in any case J thIDk the 
Honourable Member's. purpose will be sufficiently served by the infonna-
tion which can be obtained from the weekly abstracts of the aerounts of 
the Currency ~pa.rtment II.S publAsheti duripg 1 ~ . .. ~  Fin&Dcial 
&etretAZ)' said in the Cooncil of State, however, the sales of slIver should 
not be t,a.ken at the moment as indicAting anything more definite tha.t.t tha.t 
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the silver holdings in the Paper :Clltrency Reserve are too 'high .. t'Yri the 
'22nd January, 1009, they stood I\tabout 99 ~e ,i.e  14crGres more 
tha.n the figure of the 80th April 1926, on which the Currency Commission 
based their proposals. 

FIXING THE .RATlI: OJ' EXQllANGE FOR THlD CoNVlDBSION OF LEAVE ALWWANOE. 

415. *J[r. Vidya Sapr Pand,.: WiH ~ er: .~ 1tbe tea ed to 
state :what steps nave been taken tore-examine the question of fising the 
rate of exchange for the rupee for the conversion of les.vellllow&llce, men-
tioned in the Financial Rules 89 and 90, as promised by the Honourable 
;the ~ inan e Member in untiwer to starred qUf'fltion No. 639 of Mr. Snrabhai 
.:N. Haji,on -the 1SthSeptembcl', 1928? 

trite lIOhourllbh 8ir ~ 1m r: 'rhe matter has been re-examined 
.aDd the results of the re-examination are now en a~ my attention. The 
.decision of tho Government of India )Villshortly be taken. 

WORIKINO Houiul m THE SAVINGS IJANK D:£PARTMENT OFTHli: C'rlI:Nl!!RAL 
PoST OHFIC'I!I, CALCUTTA. 

416. ·Kt. ''\''Iqa'Sap.r Pandya: Will Government be pleased to 
lay .. on the table. a statement showing the result of their enquiry into the 
question of the working hours of tpeofficials of the Sa.vings Bank Depart-
'me'nt of the General Post Office, Calcutta,to which attention was drawn 
by RAi Bnhadur. Tarit Bhusan Roy in ;hi& starred question No. 740 of 
~th September, l~ ? 

The Honourable Sir Bhupendra .&tat. Kiva: The enquiries are still in 
progress, The question of communicating to the House the result of the 
<enquiries will be duly considered when the enquiries have been ompl~ted. 

AnMIN'rSTRATION OF mli: iMPERIAL BANK OF IND1:A. 

417. *JI[r. V1d¥a sagar ,l'aa4ya: In view of the state of '8Bairs in the 
lIomini8tru.tion of the fmperia.l ,BfUlk of India. as disclosed in starred ques-
f,i<n N<>; 100 by Mr. al~and Navalrai on the 6th September, 1928, do 
-GovernmentpJropos8 to take 'steps to secure powers under the renewed 
.agreement to take cognisance of such affairs? 

The Bonour.bl.Sir George 9c11:'U8t'er: With reference to the first part 
of the Honourable Member's question, I must point out that it is not a. 
-case of facts having been disclosed by Mr. Lalchand Navalrai's question in 
t.hil! Asse'mbly. Oertain allegations were made in that question, but SO far 
as 'OOvem'ment are (loncerned, these allegations have been in Il() way estab-
lished. 'l'his being the case, the second part of my Honourable friend's 
·ques'tion does not renlly arise; and moreover, sinC'e tho existing agreement 
,,\Iith thH Imperial Rank of India does not tenriinate until 1981, the question 
·of its !'enewalor 'Of the conditions which might be attached to such rene.sl 
hilS not yet be om~ 'o.praotical issue. 

'Mr.'Vidya '" ~d a.: Sir, if sufficient and reliable evidence is 
aBBUrfld to establish those fscts, -Will .the Government undertake to make the 
inq,!iries: or will tbey simp)y say, as. before, that the IIlll>erial ::Sank of 
IndIa bemg a private institution, the Government cannot take any Qction 
in the matter? . 
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lb. PrtIIldem: That is a hypothetical question. 
1Ir. ~ Saaar PaD41&: No, Sir. I am, prepared to furnish evidenc. 

in case the Government is prepared to make the in l iri~. 

(1) RllVlV AL OF THE RlIIBDvE BANK BILL. 

(2) Tlnws OJ' RENEWED AGREBMENT wrm THE IMPBIAL BANK OF INDIA. 

418. ·Kr. Vtdya 8&1ar PaDdya: (]a) Will Govenunent be pleased to state 
whether they propose to bring any Reserve Bank Bill before the Legisla-
ture in the near future? 

(b) In view of their agreement with the Imperial Bank of India. 
terminating in a short period, will Government be pleased to state whether 
this House will be given an opportunity to discuss the terms of the renewecl 
agreement with the Imperial Bank before the agreement is aotually made? 
The lIoDourable Sir Georle SchUlter: (0) If I were to confine strictly 

to answering the question put, the reply would be that the Government 
has not at present any plan for bringing a Reserve Bank Bill before the-
Legislature in the near fut,ure. I think, however, that it might be more' 
acceptable to this A8sembly if I were to give a more informative reply, 
and with your penni8sion, Sir, I propose to take thiR occasion to make a' 
general statement as to the Government's position' in this matter. 
'l'he Gover;nment rempins convinced that the formation of a Central 

Bank, to petfonn the functions originally proposed, is a desirable object, 
in order that India. may be equipped with a mechanism for the control of 
currency and credit on t,he lines approved by modern experienoe and worthy 
of India's place among the great, civilisations of the world. At the same 
time the Government can only proceed, ~ b e t to its beings8ti8fied a8 
to two conditions: first, that the organisation of the BlUlk is to be securely 
settled on sound lines; secondly, that there is an adequate measure of 
general support, among the representatives of public opinion for the pro-
posals. I am hopeful that, within the not too distant future, both these 
cond.itionR ~a  be fulfilled. In the mea.nwhile we must not :emain mer?ly 
passIve or Idle. Fun advantage  ought to betaken of any mterval which 
may occur until the time is ripe for revi'Ving proposals for a Reserve Bank. 
It would indeed he an unfortunate result if, when that time arrived, we· 
were to find ourselves no ·further advaneed than the point at which the last 
discussions were broken off. 
It is partly from this standpoint that I have approached the question 

of inaugurating a.n enquiry into the general Banking orga.nisation of the 
country-a dema.nd for which has already been pre88ed for 80rne time from 
many quarters. The two subjects are indeed intimately connected; for a 
C&ntral Bank is essentially the crown to the whole struoture of banking in' 
its widest sense, and, if it is to be well designed to meet the practical re-. 
quirements of the 'country, it must be adapted to the foundation and lower 
storeys on whioh it rests. The more we know about the foundations and 
base of the structure and th~ more secure and well.designed they are, the· 
better shall we be able to plan the crown of the building. 
I think. Sir, that architectural similes may be expected to come homo 

with special force to us who live in Delhi, and as we come daily to this 
great building it?-which we are at present sitting, we ob er et~e n ort~l ? te 
effect produoed by the spectol.'le of a small dome surmountmg a bUlldlDg 
to which it is not adapted. 
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I may, th~re ore, take the present ":ooca.sion to inform this f'Allelnbly 
what I propose as regards the inauguration of a Banking Enquiry. 

I have already discussed the matter in a Pl'9visional way at tbe annual 
meetings of the ]'ederation of Indian Chambers of Commerce a.nd of the 
Associated Chambers of Commerce, and I have arranged with my Honour-
able friend, Mr. Birla, on behalf of the former Bnd with Sir George Godfrey 
on behalf of the latter to hold a joint meeting with the representatives of 
these two organisations in Delhi on February the 16th to discuss a pIau of 
campaign for proceeding with the Enquiry. Further, before this m~etin  

takes place, I have invited the leaders of the various politioa.l parties in 
this Assembly to confer with me, so that I may have the advantage of their 
opinion ~nd be assured that the lines on which I propose to proceed meet 
with approval from all sides. As soon as a definite plan is prepared, I wiH 
take steps to Bce that this Assembly is informed. 
I think that thiR enquiry, whatever practicalD}eo.sures may result from 

it, will at least be of great value in throwing l!ght on· the actua.1 situa.tion 
throughout the country and in instructing public opinion 8S to the main 
requirements. I regard it 8S a valuable, Bnd I might n.1moat say essentia:l , 
prelimina,ry to a renewal of the proposals for the formation ofa Reserve-
Bank. 
(b) As tbe present agreement with the Imperial Bank of Illdiadoes 

not terminate until 1981, the Government have not yet begun seriously to 
consider the question of terms on \\'hioh it would be renewed. If the 
Honourable Member will ask this question agloin this time next year I 
hope to be able to give him It more infonna.tive reply. 

Irlr. Vldya Sagar Pandya: In view of suoh long answers Rond statementfl 
being read out" will the Honourable th~ H()me Member consider the desir-
Rbilit,v of printing such long answers Itnd placing them on the table of 
the HouRe half an hour before the meeting? 
1Ir. J'alDD&du II. lIehta: Is thRt the considered judgment of the 

Government of Indin. now, that the Reserve Bank is the crown and apex, 
Rnd t,he banking inquiry an essential preliminary? 
The Honourable Sir George Schuster: Sir, if tha Honourable Member 

will, when the report of the proceeding!! is publiRhed, very" carefully read 
what I have said, he will observe tbat I have been cautioulll in the choice 
of my words. I have not said that it is an essential preliminary to the 
revival of the Heserve Bank pro~o a.llil. 

Pandtt Kotlla! Nehru: You did say that. 
The Honourable Sir George SchUster: I said that in my own view it 

wus .. a valutlblo, I might a.lmost sayan essential, preliminary", but I have-
not said that the revival of the Reserve Bank proposals must a.wait any 
parj,ieular event. I have tried, as far 8S possible, to express my own' 
views on the question. which are that the two sides of the inquiry, I mea.n 
the two sides of banking organisation, are essentially parts of a single 
whole, aud that it l8 hardly possible to design a Reserve Bank without 
its being adapted to the general structure of banking in the oountry. I 
think, therefore, that the more we know a.bout the general structure, tbe 
better shall we be able to design a Central Ba.nk fltted to the. needs of this 
country. 
1Ir: .A. Ban,uwamJ. Iyengar: Is thBtthe Honourable Member's pre1!lent 

view, ad is it the view of the Government of India. that they proceeded 
jn wrong way in int,roducing the Reserve Bank Bill? 



LBo1SLATtvt ~~ . [6TH FEB. 1929. 

,  • .JlOBOVabte lir 'Georre 8dh1ilter: lam afraid 1 did not hear the 
question, i' 

.... ~, __ wa:d14 t e~aai : is it then the .considllred d~ent of the 
Honourable the Finanee Member Hnd of the Government.·of India that 
the o ~rtnnent of India did not do the right thing in introducing the 
Reserve Bank mlt? 

'I'Ile :&:o.Bourablelir ctlO!p .oluyttl': I lun not 
past; I am looking to the future. ' 

concerned 'with the 

Ih, ~.lt 1 J l,engar: Ml'Y 1 know, Sir, 
Ehquiry is likely to start its labours? 

when this Banking 

• 
Tht BODOlU'ableitr ·(J.eorplCtla\er: If the HOilourable 'Member will 

fisk that quest,ion ufter t.he 16th of February, I will answer him. 

Mr • .Ja.m:nadas ' •• Mehta: The ;Honourable Member just said thBt he 
is not concerned with the past, but it is diflieult to avoid the past, and 
it. hus been the considered judgment of the Government of India. 
Mi', Prel1cbdl\': What is the Honourable Member's question? 

Kr. JloJUadu II. Mehta:. I am putting it, Sir. It hns been the consi-
oered judgmerttof tLc Government of India that tbe lteserve Bank Bill 
w'Us not merely the Crown, as the Honourable the Finance Member just 
~tated, vsiug Ilnarcblitect'qrul simili but 'a graa.tstep forward. tlb'Wards tile 
goal. This is what Sir Basil Bla.okett, said on the 25tb of January 1927: 

.. That the eltablishment of I\. Reserve Bank f6r India il~.be:l n eriormo ~ ~tep 
forward in the development of Indi1l.'s ,financial and irionetary machinery and win, 
I think, a85ilit that gradui/Ol and, ~ilent 6volution of India', economic life which· pta-
mises to bring higher opportunities of life and higher standards of living to I'IIdia". 

Sir, if that was the millennium, why is .itu'Ow 'goiug to be relegated 
to the future. We bre anxious to have iii higher standard of living. 

Kr. A.. Rangaawami Iyengar: May I know, Sir, ... 

Mr. President: OUt· by one. 

Kr. Jamnadl8 II. Muta: Why should the millennium-be delayed in 
the case of the people of this couutry, if they can now get a higher 
fitandard of living by the starting of a Reserve Bank? 

The Honourable lir George SchUlter: I agree with aU those sentiments. 
All tha.t Ihll.ve said is that, when. we have moreknowleageof the struc-
ture of banking, we may be better able to design a' Central Bank. I 
think, Sir, that 1 hayt' given HoriOlirable ~lember  'Very good value for 
their money lind I do not propose to on8'\\'er any furt,her questionR. 

Kr. A. Raug_ami Iyengar: Is the Honourable the Finance Member 
aware that at the time when Mr. Haji moved a Resolution for a 
\Ianking inquiry, the Government of India, through t.heir :Finance Member, 
said that the Heserv.;, Bank Bill is It preliminary to the development of 
bpnkiug conditions, kt. was asked for iu that inquiry? 

Sir Victor SlI88OOn: Is the Government of nd~ ot~lo ed 00 ad-
:vance or alter its opiniop, from time to t}iue 0i: from day to-duy? 

Mr. A. Jt&nguwaaaf Iyagei: Let them! say 8('). 
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1Ir"" " .. , ..... M ......... : Will the HOIiol1rabie the FiBaDce Member 
tell us what he cohsiders robe a soUnd Centml Bank. that hevisualiees 
iu his answer? 

sw..a BoaoarabJ ••• DLb8I'I:It is very unfUr.· 
kr. heald.lll: l.he Honourable Member must resume his sea.t if he 

an~ an answer . 

•. hmM4u •. Mehta:: As there is no M'lswer from Government, 
'tUlIoy I ask aBothel'qlIetJtion? Will there be a. full opportunity given for 
odisC'Us8'ion 01 the 'lmperia.l Bank affairs next year? 

The Honourable Sir George SehUlter: Sir, I have already answered 
tilltt· question. 

hPoBT OF Vl!:GJIlTABLlIl '{':t1iO. 

41Q. *Mr. Vidy.a. S-.ar PNldya: In vie.woLthe replies given·to questions 
Nos. 54 and 87 of I(han ~had r Sarfaraz Hussain Khan on the 4th 
.September last, will Government be pleased to lo.y on the table the views 
of ~. Loca.I. Governments on the import of vegetable gkee and the use of 
vegetable ghee to adulterate pure ghee, and will Government be pleased to 
make a. statement as to W'hatilteps"they PWp0s6 t·o take in the matter? 

'!'he 1t:ollOU1'able'Str Geor,e :aal ~ The views of some IJOcal Govern-
ments are still awaited. 

ElItPLOYMENT OF IN:DIANS IN CoMPANIlIlS ORA.NTlDDCoNCIlSSIONS OR 

MONOPOLIES BY THE GOVERNMEN'I' OJ' IN'DIA. 

420. ":Mr. T14y& Sagar pandya: In view of the policy promulgated in 
;answer. to starred question No. 503 of Mr. Lalchand Nnvalrai, on the 
12t.h September, 1928, will Government be pleased to: 

(a) furnish the House with 0. statement of grant of monopolies or 
concessions granted by Government to companies incorporated 
and registered in India., 

(b} >state what is the rupee capital of such companies, 

(c) state what is the proportion of Indian Directors, and 
(d) state What facilities are afforded by them for training Indian 

apprentices by such companies, in each co.se? 

The Honourable Sir Bhup.nmH.th Mitra: The infolmation desired 
by the Honourable Member is not readily available, but I shall endeavour 
t·o furnish him, as 8C'On as possible, with such information as it may be 
possible for me to eollect in regard to the monopoJieR or concessions 
r,t'8a3.tedby the Government Of India. to companies incorporated and 
:registered in IndiG. 

REPREStl'NIrATlt>l!t Ol' STA'l'l!l RAILWAYS ON EUROMcAN CRaBn OF 
CoMMER'ClIl. 

-421. *1Ir. Vitiya Sagar Pandya: Will Government be pleased to 
state what ~n l\l ion  they have arrived; at in the matter of l.'IIpl'esentation 
.of State Rall\M&J's On European Cbamber.s of Comtneroein view of .e 
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aSllUl'8.1lce given by Mr. A. A. L. Parsons to consider the matter manswer to· 
ei.arred question No. 50s of Mr. K. C. Neogy,OD the 12th September. 
19281 

JIr. A. A.. L. P&l'80D8: The conclusions of Government were that it 
was desirable that thn Agents of Railways, both in the interestll of .. their 
railways and of trade generally, should be members of associations re-
rresenting important interests in the commerciaI' life of the country. The 
Indian Chamber of Commerce was informed that the Agents of t~e Bast 
Indian a.nd Eastern Bengal Railways were members of the Bengal 
Chamber of Commerce by invitation, and that similar invitations from 
other representative BSsociations of importance would always receive the 
cordial consideration of the Railway Board. 

RENTS OF RESIDlDNOES OF GoVEBNMlIlNT OJ Jl ~ U  IN SIMLA.. 

i22. *Kr. Vl4yaSagar Pandya: Will Gm.ernment be pleased to 
]ay. on the table the results of their examination of the question of rent ... 
of Government officials' residences in Simla, as promised in answer to ques. 
tion No. 895 of Mr. Gaya Prasad Singh, on the 18th E'eptember, 1928? 

The Honoura.ble Sir BhupeDClra lfath lliva: I lay· on the table 8i 

r:tatement giving the information desired by the Honourable Member. 

As promised in reply to 'a que.tion put. by Mr. Gay& Pr •• ad Singh in September 
last, Govemmll11t have examined the clMllific&tion and rentll of Government officials' 
residences in Simla. As a res111t of this examination, they have come to the conclusion 
that DO change is called for in the existing laaai i ation. ~.  oonaider, however, that 
it is desirable that a revaluation of .theae boules should be made with a view to rentR 
being reaseeIBed and atrlmgements will be made for such a revaluation during the-
coming summer. 

2. The present classification of residences was determined in 1925 when they were 
divided into six clallle8 A to F, the proportion of relidenees to officers in each clull 
being the same. From time to tim... lllight mod.ificationa in clas8ification have been 
found necessary as improvements have increased the value of different propertiee and 
have brought them into a higher clalls. The prellent position is that judged by values 
alone out of a total of 101 r.idences only 4 are out of class. Government are satisfied 
that the method of claslliilcation is the fairest possible, and as changing residences 
from one claaa to another may give rille to considerable inconvenience they do not 
propose at present to alter. the classification of these  four. 

FREIGHT CHAI«.lES ON CERTAIN ARTIOLlCS. 

428. *1Ir. Vldya sagar Pandya: Will Government be pleased to make 
a statement as to thu result of their investigations into the examination 
of the complaints about the freight cha.rges on certain articles, raised in 
the speech of Mr. Mukhtar Singh on the 27th Februa.ry, 1927. and to· 
which he had again drawn the attention or the Government in his starred 
question No. 7117 of the 20th September, 19281 

The lIODOuable Sir G8Of" :aatny: A reply ha.s been sent to Mr. 
Mukht£l.l' Singh IUld I place a copy of the reply an the table. 

• 



QUESTION'S AND ANSWBJl8. lS03 

Faoll THJ! B&eaa'AlLY, RAILWAY BomD, No. 1403-T., DA'ISD Nsw DIILHI, 'DIll &rB 
FaauAaY, 1929, TO CHOWDHIlY MUKHTAB. 8INOH, M.L.A. 

Quotation 01 rate, fOT develop1Mnt 01 indig.enov. ind-u.trie •. 
The various point. raiaed in the course of your remarka during the debates on the 

Railway Budget in February 1928 in connection with the policy foJlowed by Railways 
towards the development of indi ~no  industries ~ e been carefull.y examined. by 
the Railway Board, and I am directed to commUnicate the followmg obl6rvatlona 
thereon. 
2. Ratel lor Shakker aI compared with S"gm'.-ln the Indian ail~a  General 

'Clasaification of Goods, shakker is indexed &s a sub-head of sugar and IS charged at 
the rates applicable to lugar. 

With regard to the Buggestion that ahakker bhould properly be charged .. for jagree 
-and not as sugar, the Board have ascertainad that white sbakker is the commonly 
accepted vernacular term for sugar, it is correct that in certain parts of the country, 
fluch as the we.tern districts of the United P,rovincea, the word 'ahakker' apecificalJy 
denuI,es a preparation from jagree, 8'-nd is in fact ground or powdered jagree prepared 
by a particular proceaa. 

A. far as the Board have been able to ascertain, Railway. have hitherto generally 
interpreted the term 'shakker' as the vernacular name for augar in general, and not 
a specific product. In view of the facts that have now been brought to light, the 
Board aFee that the claim that 8Ibakker proper ahould, for purpo_ of railway freight, 
he charied as jagree is a reasonable' one. As the amendment of the claa.ification to 
secure this reault concerll8 all Railway., and muat be dealt with in the firlt iutance 
by the Indian Rail way Conference Association, the BQard ,will forward the correspon-
dence and their views on this lubject to that AliIIOOiation for action. In order to 
prevent any misunderatNlding as to the actual meaning of the term 'shakker', it may 
of course, be neceasary when eft'ecting this revision to qualify the entry to read 
'Sh.kker (ground or powdered jagree, not sugar)'. In the meantime, instructions are 
being iS8ued to the East Indian and North Western Railway&, over which it hal been 
ASCertained that shakker proper is regularly transported, to give effect to the. revised 
basia of charge at the earliest possible date. The Board are, however, satisfied that 
there has been no intention on the part of Railways to penalise the production of 
shakker proper. 

3. Special rates lor Oarew &: Co.', Sugar.-It is correct that Mesars. Carew &; 00.'. 
sug_ factory at Rosa had the benefit of reduced rates from the adminiatration of the 
late Oudh 6: Rohilkhand Railway. These rates were, however, withdrawn ~  the 
East Indian Railway dmin~tration in February, 1927, and since then Mesara. 
Carew 6: Co. 'a augar hall been charged at 1st clas8 rates, as applicable to other traffic. 

4_ Rates lor Jagree IU compared with Sttgar.-It ia correct that, prior to the 
"introduction of the reduced ratel for jagree, jagree and sugar were for many years 
,charged on the principal Railways at the llame rates, 1Iiz., 1st cJe,s. at owner's risk. 
Last year, however, reduced charges for jagree were adopted on the State managed 
railways as well as on certain Company managed railways. These reductionR cannot, 
the Doard think, have been prellent to your mind at the time you spoke, for they 
are by no means insignificant. 00 the contrary, the estimated contraction in revenue 
.consequent on the introduction of the reduced rates on the four State managed railways 
alone amounted to Rs. 10 lakhs, and to this must be added the amount involved on 
the Company managed linea that adopted the same basis of charge. Taking the East 
Indian Railway, the following example. will illustrate the extent of the reduction 
.effected: 

Bate. per maund lor jagree. 
MUes. Former. Present. Percentage reduotion. 

R •. a p. Re. •• p. 
200 0 6 7 0 is 3 20 per cent. 
300 0 II II 0  7 1 27 

" 
400 o 12 1l 0 8 2 37 

" 600 0 1 0 II 3 42 
" 600 8  3 (I 10 4 46 
" I 

700 6 6 011 3 60 
" 5. Sugar cane jvice 

Railway Board are of 
i, cla86ifttd Ith clcoa. a. cOmpared wit1 Sugar $rtd clan_-The 
opinion that had there been any demand on railways for the 
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lIIOVement of' lIupr caile juice (which you admit, however, is .. aDDIJIIOClit, huodl1' 
likely to be tranlporMd), and if any sCope exiated for t.hedevelopmeat. of lOch t.raflic· 
by reductionB in rMII, action would have been taken. 
The Indian Railway C'"onference Association will be requested, however, to review 

and, if O8CflIlIIIry, to reviM, the exillting cluaiftee.tlion for Bllpr cane juice. . 
6. Rates Itn' 8vgat' cam for sollo1ng U pO~, ~. rior to the recent revilion in parceli' 

rates. the rate fOl'.ugar cane by palllMlflger train fr.om Poona to Meerut (l,(}18 miles). 
was &.8.13-0 per maund, at which rate the charge for a maund and II half of BUglli' 
cane cuttings would btl Rs. 13·4·0. It is presumed, therefore, that the consignment 
of· eupr cane euttings referred to by you waa booked by pauenger train at hlll' paroela 
ratea. 

Tn this connection, however, attention is im'ited to the following pro\'lsion in t.he-
Indian Railway. Ooaching Tvifi: 

"Rule 185.-List of a",icles charged at qunrteor parcels rate at owner's risk; the 

teri hahl:~ ~:i:~. ~i~i~  ~~~) ;  ~~ ~ii~ ~ ,  ~~.~ .. ~~~. ~~iti~ ~  ~d 
plant. booked by or for the Agricultural Departm.ent. A oertlftcate, to-
the effect that. the articlell are intended for agricultnrlll purpbses only lind' 
~t for O l l mp~iO  ae food, llligne(t by a. Gazetted OfBcerof the ~rio lt ral 
~ment JDlat, be. produced, when .. COIllignlD8at ia. tendenld' for· cHI!--
patch." . 

Becl· tbi. import of sugar c&ne cuttings been made under a certificate of the Acri. 
oultural Department in accordance with the above rule, the rate per maund from Poona. 
to-MMI'Ilt would' have heen RII. 2·3-0 and the total charge on the consignment Re. 3·,5·0 
only. Further, the oharge for II maand arid a half of mgar cane cuttings hooked 
thro ~ ~he Agricultural D!'Partment from Poona to Meerut at the rate for parcels 
Slnoe Introduced on Indian Railways i" Rs. 2.14'() only. 

7. Want 01 a ili~i  ftn' t7te mntlement 01 l're,h Fruit trafllc. Refrtgtratl-d Trani' 
port.-Ther" is ampl" evidenc" to. establish th&t wh"rever a demand for the lDOven:leQt 
of freeh fruit in appreciahle quantitilla ball arisen Railways haVtl met thill by the 
introduction of rednced rates a8 w,,1) 80S the proviai<m. of .apecial facilities for trans-
port. Tire Ellllt Indian Railway, for instance, has a large number of special rates for 
fresh fruit traffic the hulk of which <.'PnRists of the mango traffic from NOl'th Bihar 
to Calcutta, 'Via Mokameh Ghat. 
The special rate ~om t,ia. Mokameh Ghat to Howrab is ·/5/. per mawld, owner's 

riak, l1li compared wlih the ordinary class rate of ·/9j4per maund, a reduction of 
46 per. ceni" . 'and in order to handle this heavy traffic during tlJe season a $pecilll 
.er~ e of fait goods trains is maintained. All Railways have &tanding arrangements 
for toile expeditIous handling of fresh fruit and oLher perishable traffic, which in the 
matter of transport arrangements receive preferential trf!atment over other parcels 
andgoodl traffic. 
In the calle of passenger train transport fresh fruit is char.ged on. all railways at 

hlllf parcel rates. 

In regard to the special. question of facilities for refrigerated. transport, J am 
dirfICt.ed to invite your attention to para. 314 on ~ e 378 of the Report of the 
Royal Commil!8ion on Agriculture in India. For fac1lity of reference, the paragpaph 
is reproduced beI6w:-

.. The tUvelopment 01 fruit and mill' tra/fle.-It is further suggested that the 
railway a~thoriti~ h~ ld take activl' steps to enoourage thf! development 
of traffic In certalll md~ of agrICultural produce. Fruit and milk were 
the two products most prominently mentioned in this connection. It 
does not appea~ to. us that thl' r~i1 a  can justly be accused of any 
lack of ente~prll e l,n respect of eIther of the!le or of any unwillingness 
to meet theIr spe<'lal traneport requirementa. Ice·cooled vans for the 
~arria e of ~he more delica,te kinds. of fruits have already been brought 
IOta use, chiefly on the N. W. Railway. Tbe extensive employment of 
refrigerator or ol~ t ~ra e vans for this form of traffic musL depend OIl 
the extent u'. whwh It develops and OIl the establiAbment of'cold-stol'agl' 
depots ~t sUltahle entr~ . We trust that railway adminiltrations will 
o~t n. o t<.J .purow(l a llbe~:l  . Rnil progressiyo' policy in pro idin~ the 
facllltll!R re9Ulred. . In tohe lmtll~1 BtagBS of the denlopment, of  industry 
snch a~ frUit ro ~~. the rl ~ltllra1 departmants should interpret to 
the r~ ~,, a  authoritIes the reqUlrements of the growers in the matter 
of a lht.l~ on the r~l , sueh .. special vant,rapid iran.it, and ae. 
~datlon at termInal point.. 'When this il done, and provided it iB-
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clear that the venture offers firm prospects of profitable tratio wit.hin 
a reaaonable peripd of tin).e, _ have no cloubt. that railway aut.boriti .. 
wiu 40 th,ir belt to meet the njNIds of the industry". 

it may he mentioned that . more than ten years aio thjll E. J. l\f.ilway achnini .. tion 
put into service· aix apecial\y constructed l'efrigerator Vlmll as an experimental. measure. 
The acherne wal given an extended trial, hilt had eventually to he abandoned; owing 
to want of patronage on the part of the public. The vans were subsequ. enUy. tl1&J1H-
fvred to the N. W. Railway since when they havf! been in regular commi88ion for 
the beth fruit traffic from Quetta and other points, to Calcutta, Bombay, etc. 

Provided evidence of the necessary private .enterprill8 was forthOOl:Ding, the &ilway 
Board would be fully prepared to re-open the question but you wil,l r4ldUy appreciate 
that it would he inadvlsaole for RailwaYII to undertake the great expen18 of providing 
highly specialised equipment and facilitiea unJeu there were reasonable. prOlpect. of 
the. venture btting. ,., fUCC8Sa. 
8. Rutu to., Sulphuric Acid in c()lInection Jitl~ the manu/actur. o/Sulphate 0/ 

Ammollia.-Some .mlsunderltanding appears to have arisen in respect to the statement 
that the indigenous p'roduction of sulphate of ammonia in the coal fields has been 
reta.rded by the high' rates charged on sulphurio acid. lpha~e of ammonia is manu-
factnred as a bye-product in the coking plant. at Tatanagar, Kulti, Bar.,Itar, Asansol, 
Bararee, Jherriah and Giridih, where the nec888ary sulphuric acid manufacturing plants 
have been installed. The raw material ulled for making sulphuric aoid at thest'! centrell 
is imported flulphur, so that there cannot possihly he any question ot the rates on 
sulphuric acid affecting the outturn of sulphate of ammonia. 

The IItatement that "the railways have put up the rates on aulphul'ic acid while 
on the other hand they have reduced the rates on manure and sulphate of ammonia" 
is not in accordance with the RMlway Board's information and they would be glad to he 

~ni hed with specific details relating to the alleged incr&llse in the rates on sulphuric 
aCId. 

9. at .~ tor BOil, M .a1.-II1 regard to t,he questOOn of bone meal I am directed to 
draw your attentioll to para. 91 page 92 of the Report of the Royal Commission on 
Agriculture in ndi~. . . 

Done Meal despatched in the form of superphosphate ia automatically treated .. as 
manure, and iets the benefit of. the special reduced IIcale of charges applicable' to 
manures. Where bon(} id~ demands for the consumption of Bone Meal as a mannre 
exil. t, tht'! COnCe8.s1on ratlllj for Mauure ".:re appliAd, as for instance 011 the E. B 
Railway in the case of bone meal for the tea gardens. . 

10. Ratn lor (.'iga1,t,es, Bidi ea e~ and Tobacco.-The classification for lhe~,  
articles il as follows:-

H.aUway 
risk. 

Biddy leaves 
. (small consignment.,). 

Biddy leaves 
(wagon 10adll, subject to aminimumwei/otbt 
lor charge of lOQ ;ma.und8 per. ~on in book· 
ings from stations. on . the broad Jil:atJge and 
of 81 maunds per w!lgon in bookings from 
etation8 on th! met-re or narrow gaug<!). 

Tobaooo, o ~tr , n'Bnuf8(JturPd 

Tobacoo, country, unmanufactured (which ill-
chides biddy tobacco) 

Ci!l:arettel!l 
(small consignments). 

Cigarettes 

(large (nnsignments subject to a minimum 
weight for h~ e of lGO maunds per oonsitpl. 
msnt and to ... minimum distanoe for oharge 
of.iOO miles). 

6 

o 

6 

4 

6 

6 

Qwner's 
rilllr. 

-
4 

, 

1\10 lpeci,l ates v_ quoted for imported cigafettea from the po~. 
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The raUway riek cluaification for biddy leaves is higher than for country tobacco 
.. biddy lea .. " give a very poor wagon load as compa.red with tobacco. It will ~ 
_n, however, from the details of the claRBifica.tion given above tha.t when a certain 
minimum weight i. paid for .. con8ignments of biddy leaves are cha.rged. at the same 
clalllilied rate· as app1i811 for tobacco. Even under this arrangement the charge for 
biddy. leavea it leel than for tobacco when considered in relation to the wagon apace 
occupied. 

11. Rates for Fnah Milk and COfld.e1l.!ed milk.-FI·eBb milk and condensed milk 
by goodl train are classified the same, viz., 6th class at railway risk Wid 4th class at 
owner's risk, but &8 far al fresh milk is concerned the clauification i. vlI·tualiy 
inoperative since this is not a claas of traffic tha.t moves by goods train. Freeb milk ia 
handled by pl868nger traina, and on railways generally is charged at half parcels rates 
whereae condensed milk i. ehar.ged at full parcels rat8ll. 

The Eut Indian Railway charge milk by paasenger train at Ipecial reduced rates, 
and the following il a comparillon of the ratel! for fresh and condensed' milk by puaenger 
train .. alllO the ratee for condensed milk by goods train on that railway. 

Mil3ll. Freeh milk. CondtiDaed milk. 
(Pusenger Train) Pasilenger • Gooda. 

Ra. a. p. Rs. a. p. Rs. a. p. 
21; 0 2 0 0 li °  ° 2 1 58 0 3 0 ° 10 0 0 3 4 

100 0 li 0 1  4 ° 0 IS 8 

200 0 7 0 2 4 0 o 10 10 
400 OIl 0 3 7 0 1 5  2 

600 ° 15 ° 4 15 ° I 15 6 

1100 3 0 6 7 ° 2 9 10 

It will be obll8rved that the rates for fresh milk are very Bubstantially lower than the 
ratea for condenaed milk. by both goode and pa8IIenger trail1.l. 

Moreover to fllCilitate the carriage .of market produce, the Eaat Indian and Ealltern 
Beng.! Railway. also i_e Market. Vendor'. Monthly tieketa at .pecially reduced farel, 
.alllO Market Vendor'. return tickets, to cover the free conveyance by pauenger train 
of 1. maunds of fresh milk per ticket holder per trip, an unlimited number of journeys 
being allowed each day in the c&ae of Market Vendor'. Monthly tickeb. 

In view of these facts there ill no justification for the allegation that Railways 
·discriminate in favour of condensed milk to the prejudice of the dairy industry. 

12. RaUl /01' Grain mill eed~. he Railway Board do not consider that any argu_ 
ment i. necelSary to establish that low rates for grain and seeds are an economic neoea· 
llity in the mutual interests of the producers, the consuming public and the Railways. 
In 110 far .. the ~ trade in particular i. concerned, it is all to the advantage of the 
Indian producer that he should be enabled to sell hil produce in the competitive 
markets of the world at favourable prices. 

The Railway Board are similarly unable to .. gree with the view that the rates for 
grain and seeds are at an unremUlUll'ative level, and the following table comparing the 
receipts per ton mile for long diatances with the average cost per ton per mile on 
the principal State managed railways speake for itself. 

Milee. Average cost in piM per ton mile. Rate In piea per ton mile. 

E. r. R. N.W.R, G. I. P. 1 ~. I. R. N.W.R. G. I. P. 

600 2'50 4'12 3'78. 4'72 5'90 1'49 

800 2'60 4'12 3'78 4'22 5'21 6'40 

1,000 2'50 4'12 3'78 3'92 4'79 5'66 

13. a"neTlll.-The Railway Board have dealt at length with the points madll in 
your speech, and are of opinion that the policy of Indian Railways in relfard to rates 
and fRres stands clear of the charge made that they are indifferent or intmical to the 
~ntere t  and welfare of indigenous industries. The goods tariffs of the State Railways, 
;'1 particular, which contain numerous special reduced rates quoted to encourage the 
. development of Indian industries, fully support this contention. 
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ItJlOOIIIMlICNDATIONS OF Til. RoYAL CO_lSSION ON AGRIOULTURE. 

424. ·Kr. Vidyasagc 'Pal'ld1a: (a) Will Government be pleased to 
staia. whatprog1tesa has,i::tlbll .. mllde in ,!Jwying i,nto ,e.fiect the Resolution 
of t.he Council of State, passed on the 17th September, 1928, on the Report 
of tbe Agricultural Commission? 

(b) Will (ffivernment be pleaspcl to stfli{\ what definite steps have been 
taken by them to giW3 effect to the recommendations contained in the 
Report of the Agricultural Commission? 

lIr. G. S. Bajpai: (a) and (b). A copy of the debate on the Resolu-
tion\'l,'Q!! forwarded to nil Locnl Gbvet'Ilmet1t,s and Adrnini!ltrations. The 
I'Pcomnwndat,innl-l relnt,jng t,o Central Land Mortgage Banks were also dis-
cllssed nt fI conference of Registrars of Co-operative Credit Socidies which 
met in Simla last October nnd commended to the conference of repre-
f.1entatives of Provincial Governments, at which the more important pro-
p08(1)S lI!flde by the Hoynl Commission were discUtlsed. Thtl Government of 
Inciia have since then heon engaged principally in considering the very 
iml'ortHnt. recommclldntiong which the Oommission made IlS to the estab-
liRhment of a Central orgapiRation for research purposes. ThE' action 
tnkcn as reg-aros thiR matter :has already heen announced by His Excel-
lent·,v the Vicero,v ill his addresR to the Assembly on t.ho 28th JllDUo.r:v, 
Otl10r reeommendnt.ionA which concern the Government of India. eithE'f 
€-:cluRivel,\' or jointly with one or more LocaL GovernmentR, are receiv-
Ing uttention now. It. l'flSts of course, with Local Governments to give 
effed to the recommendations which affect them primarily. ' 

REOOMMENDATIONR OF THE CINEMA COMMI'M'EE. 

425. ·Mr. Vldya Sagar Pandya: (a.) Will Government be pleased 
to lay on the tablf:l the views of the Local Governments on the recom· 
mendations of the Cinema Committee? 

(b) Will Government state wlhenthey propose to take 
reeommendat.ions of t,he Cinema Committee? 

fICtion on the 

(0) Will Government be pleased to make a statement on the final con-
elusions arrived at on the proposals of the Cinema Committl'e? 

The Honourable lIr. I. Orerar: The views of Local Governments ha.ve 
llot as yet been secured on all the recommendations of the Committee, 
'.lDd the Government of India are thet'&fore not at present in a position 
10 reach final conelllsions or to take action on the proposrus. 

ROYAL CoMMISSIONS AND COMMlTTEER APt'OINTED SINOE ]921. 

426. -Xr. Vidya Sa,ar Pandya: Will Government be pIe used to 
In'.' on the tMble thE! iniorrnation collectnd and supplied to Rni BahBdur 
<rarit Rhusnn Hoy. in reply to his starred question No. 881 on the 10th 
~ ptember, 1028, in the mutter of Hoval Commissioni! and Committees 
appoint,ed sinee 192\ ~ , 

The Honourable Mr. I. Or.rar: I have laid on the table f\ list: con-
tHining the information which WQ8 supplied to RaiBllhBdur Tarit Rhusan 
Roy. 

B 



LEGISLATIVE ASSEMBLY. [6TH FEB. 1929. 

Statement ,"owing the number 0IOo".,m88io,., a,poin.W "nee 1921, Ike 
pel'lIOJanel atnd ONC ot eaM INCA OOl'ltf8tHion. 

Serial Name of CommisBion. Per80nnel. Coat. Remarks. 
No. 

R,. 
Chairman. 

1 Royal Comm.i!Ieion ViaQount Lee of ~ 3,00,000 Approximate. 

~n~~ri )r ~~ ee , 
In, "Ia. 

Member •• 

Sir Reginald Ore.ddock. 
Sir CyriUackson. 
Sir Cha.man La! Ha,ri La! 
Setalvad. 

Sir h m~ad Habibullab. 
Rai Babadur BIIori Kiahan 
Raul. 

}Jr. David Petrie, 
Mr. Bh'(kIldra Nath BUll. 
Mr. R, upland. 
Jrlr; S. F. 8tewut-Jomt. Sec· 
retary. 
Mr. A. W. Strect-Joint Sec· 
re~. 
Jrb. P. . Ra1,l-Auiatant Bcc-
retary. 

"j 

Olulirman. 

2 Royal Commil!8ion The Right BOO 'ble E. Hilton 2,87,000 App.-oximate. 
on Indian Currency YoUDfl. D.S.o. 
a.ld Finance. 

,. : ~  . 
MMnbcrll, 

Eir a endran~h Mookerjee. 
. ; . ~. K.C.V.O. 

Sir Narcot Haetin"a Yeelea 
Warren, K.C.I.E. 

Sir Reginald Arthur 
K.C.I.E., C.S.1. 

Mant, 

Sir Mane('kj.i Dyramji Dada.. 
bhoy, K.C.I.E. 

Sir Henry Stll'k08Ch, K.B.E. 
Sir Alexander Robert8on Mur· 
raJ" Kt., C.D.B. 

Sir pUl'llhotamdae Thakurdo.s, 
Kt., C.I.E. 

Mr. Johangir Cooverjee C'Gya· .. 
ie(!. 

Mr. William Edward Pres. 
ton. 

.. 

. 
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Serial Nameof Col'llmiNfon. Pel'llonnel. Coet. Remarb.· 
No. 

~

3 Royal Commiyion 
on Agrloult.nre in 
in ndia~ 

SecrttMiu. 

Mr. G. H. Baner. 
Hr. A. AyanglLl'. 

01l0i"",*,. 

~ Oh lbJe ~~ of 
inli~, D.L. 

M.w"". 

i1 en~ Stanley Lawrenoe. 
K,C,S.I., I.C.S. 

Sir Thomaa Middl6t.on, K,B.E., 
C.B. 
Ral :Bahadbr Bir Ganga RaIII. 
Klti., C.I.E;, M.V.O. 
Sir Je.mea -Mecken_; Xt., 
C.l.E .• IX.B. 

Mr. H.Calvel't • .c.I.E;. I.C.S. 
Raja Sir Kt"illhna Chandra 
Gajapathe Na~a Deo 
Gam. Raja of PU'lalOmedi. 
Mr. M. N. Gangul!!ll!, Pro· 
fellllor of Agrioulture and 
Rural Bconomy, Calo'ltt8 
University. 
Dr. L. K. -Hvder p.R.n. 
l>rofes80r of Economics. AIi-
garh University. 

Mr. Balkril!lhna Sitaram 
Rawat. 

Ohairman. 

4 Indian Fisoal Com. The Hon'nl.! Sir Ibrahim 
mis.ion. Rahimtooln, Kt., C.I.E., 

Member of ElI:e(lutive Coun· 
oil, Bomb"y. 

Vice·Chairmart. 

lh. J. M. Keynell, M.A., C.B., 
Fellow of _King's College, 
ambrid~. 

Memher8. 

Mr. T. V. Seshagri Ayyar. 
Member, l.egisl&tive ABIIem. 
hly. (R"tired Judge. High 
Court, Madras.) I Mr. Ghanehyam Das Birla. 
M.L.C., of Mellii'll. Birla 
Brothers. Ltd., Calcutta. 

Rs. 

lB,7i.7S4 

3.17.803 Actual. 

:82 
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Serial Name of Commiulon. 
No. 

PeNOnDe1. 

Mr. J. C. Coyjee. B.A., LL.B.. 
Profe880r of Eoon6miCR, 
Presidency , College, 
Calcutta. 

The Hon'ble Sir MaTlf'kjee 
Byramji D8dabhoy, Kt., 
C.I.E.,Bar.· .. t.Law, Nagpur. 
Mr. Jamnadu ,Dwarkadaa, 
M.L.A., Bombay. 
The Hon'ble Sir Edgar Hoi· 
berton, Kt., C.B.E., Burma 
Chamber of Commeroo. 

Mr R. A. Mant, C.B.I., I.C.8. 
Mr. Norottarn Morarjee of 
Meaer8. Morarjee Gocllidas 
& Co., Bombay. 

Mr. C. W. Rhodes, ·C.RE., 
M.L.A., of MeI!sr8. Hoare 
MiIJe.r & Co., Ltd., Calcutta. 

Sir Montague Webb, Kt .• 
C.I.E .• C.B.E., M.L.A., of 
MetllII'II. Forbes. .Forbes 
Campbell & Co., Ltd., 
Karachi. 

Mr. H. G.Haig, I.C.S., 
~ . 

Mr. E. P'. Rogers, Aui.tant 
Secretary. 

Ohairmtm. 

Re, 

3 Indian Statutory The Right Hon'ble Bir John Not yet 
CoIDIDiuiOD. Simon, P.C., K.C.V.O., known. 

K.G.M.P. 

Member •• 

Viaoount Burnham, G.C.M.G., 
C.H. 
The Lord Strathcona and 
Mount Royal. 

The Hon'ble N. C. G. Cadogan, 
C.B.,M.P. . 

The Right Hon'ble Vernon 
Hart&hon, P.C., M.P. 

Colonel the Right Hon'ble 
O. R. Lane Fox, P.C., M.P. 

Major C. R. Attleo, M.P. 
Mr. J. W. Dhore, C.I.E.,C.B.E., 
I.C.S., Secretary. 

Mr. S. F. Stewart. C.S.I., 
C.I.E., Secretary. 

Mr. H. H. A. Carter, A'Mont I 
Secrf.t0'li" 

Bemarka. 

, 

Mr. E. W. Perry, I,C.S., 
ARBUtant Secretary. I - ~~ _____________ _ 

-...:....--------.-
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1Ir. Vldya. Sagar Pandya: Does that statement contain infonnatioD. 
also a.bout Committees .or does it only contain infonnation rela.ting to 
Royal Commissions, and will the Honourable Member kindly furnish. that 
information, if he has not given the information about a.ll the Comuutteetl. 
appointed since 1921 up to date and t-heir cost? 

The Honourable Mr. 1. Orerar: Yes, Sir, I will supply the Honourable 
Member with that information. 

CoMPLAINTAGAlNST THE POST OFFIOE FOR TAMPERING WlTB LBTTmlS, 
BY DR. AN'NlB BESANT. 

427. *Kr. Vidya Sagar Pandya:' Has the 11 ttep.til)n of GovE)rmnent 
I.;(·en drawn to th~ i ned Rrticle.;in the New India by Dr. Annie Besant 
nnd reproduced in other pa.pers such 8S the. Hindu dated 19th December, 
.1928, .reiter(\ting her complaint against th~ Post Office in the method of 
tampering with priv,a.te. correspondence? Will Govenunent make R full 
statement in the matter, taking into consideration the unswerR given by 
the Government to the un starred questions-

(1) No. 2 of Mr. C. S. Banga Iyer, 

(2) No. 147 of Khan Bahadur Sarfllraz Hussain Khan, 

lind sta1TP.n question No. 14 of the late LaIn Lajpat Rai, on Tuesday, the 
4th Sept.ember, Hl2B? 

anel the charge subsequently repeated by Dr. Annie Besant in another 
signed tlrticle in t·he Nlw.l India recently? 

The Honourable Mr. J. Orerar: I have nothing to add to the a.nswers 
to which the Honourablc Mcmber re£el'S. 

IIr. Vldya Sagar Pandya: In view of the serious allegations subse· 
quenHy made by Dr. Besant, would it not be very scandalous for the 
Gnvernment not to make any enquiry into the maHer? 

The Honourable Mr. 1. Oruar: The artiele to which the Honourable 
Member has drawn my attention refers specifically to a· complaint which 
WnR made at the beginning of last year. The complaint 'Was thoroughly 
(>nquired into before I gave my answer in the IB8t session and it was 
found to be totally devoid of foundation. I therefore see no reason for 
instituting any further enquiry. 

IIr. Vldya Sagu Pandya: Are Government awa.re of the fact that those 
charges were subsequently repeated by Dr. Besant in another signed 
~rti le in New India recently, regarding monies sent to her from outside, 
which she pays to stu(ients, which she says do not rMch her in proper 
t·ime, nnd has her vAkil gh'en finy notice or made any repre~ nta.tion to 
the Government. in the matter? 

The Honourable Mr. J. Crerar: I ha.ve explained on a previous occasion 
thut., neither the Government of Madras, nor any other Government, did 
in any wa.y tamper wi10h Mrs. Besant's correspondence or delay any reo 
miHances to her address. 

IIr. A. Rangaswami IYID,ar: Will Government take notice of the fact 
thRt Dr. Resant, Rpeeifically complained that...remittanC'es Rent to her were 
not received, and will t.hey callse an enquiry to be made into it,? 
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'fte ,'KODOU1'6ble .r. :1. (Jrerar: I have already explained jnrespect of 
the complaint specified in the artiole to which my attention baa bean 
drawn that a 'full enquiry wa.s made and it was elioited tha.ttbe com· 
plaint made 'by Ml'B.'Besant, no doubt under a misa.pprehension, was 
nevertheless entirely destitute of foUnda.tion so far Bathe 'action ei,her 
Q£ the (lov6ROment of India or of the Government of Madras . .was con-
oerned. . ' .. . 

Mr. A. ltan,uwaml Iyengar: I am asking whether in respect of the 
r~ h complaint, that she has made, just referred to in Mr. Pandya 'II 
question, Goven:ment would oause an enquiry to be made. 

~e JI()Doura))le 'Mr. I. 'OrenI: I Bmnot 1\W1U'e that any fresh com 
pl~int has been made. I Qrnguite oonvinced thR.t there is no cause for 
any oomph:tint on the P,Tound Of delay or interference with her corra-
~ponden e. Delays in the delivery of postRl communicRtions do ocoasion-
ally arise, and in that C,II.86 I suggest that the proper course is to make 
enquiries fit the post offioe of delivery. 

Mr. A. ltaDgaswami IyeDlar: Is the Honourable Member aware that, 
letters from nbroad tl) Members of t.his House have been surreDtitiouslv 
cpened during tra.nsit1 •  . 

][r. Pruldent: The Revd. J. C. Chatterjee. 

REPORTED MAN'(TFACTURB AND EXPOB/r,BY 'l1UC,GoVlDBNJdlllNT ~l1  F .. crou 
A.:r QHA.ZIPUROF MQlIJ'BINE AlW HDQIN. 

428. -The :aIVd. 1. O. Ohatterjee: (a) Has the attention of Government 
been.called to an article by Mr. C. F. Andrews in the Manohe.Wr ,Guardian, 
r~prod oed in a r;eCl:lllt issue of the Indian DailJl MaiL of Bombay. Eltating, 
that the Government Opium :Factory rtt Gbazipur is IIOW manufacturing 
l)pitJm alkoloids i;lJch I\S morphin~ snd heroin, Rnd that they are exported 
to foreign countries? 

(b) Will Government \,>e pleas"d tostatp. whether the .statement is cor,. 
.rect l,artially or .substaDtiaJi)' ? 

The HODourable Sir George Schuster: I tbink, Sir, it will be CODve· 
nient if I answer questions 428 to 430 together. 1 am IAnxious to supply 
an explanation of the whole position and I have found ,filat I could. do 
th~ ·hdlt hy ,re-HlTnngmg-t;he heads of bhe question ... 

T,he Goverw.ncnt have seen the article referred to and have already 
issuel,i a Press cou,l.U\unique on 29th JOJl o.~ , on the subject. 

~o heroin hilS ever heen mllnllfactured at Ghazipur fI.nd the pl'04iucts 
which hlivc to be considered in dealing with the points raised in the quell' 
tiQns Rrt' pure moryhine, crude morphine nnd mediCAl opium. 

Pure morphine has boen produced in Ghfla.ipur for mam- years and ia 
a Jlecessary and beneficial drug for medicRl purpoees. Except for one 
cotlsignment of 430 lbs., sent to the United Kingdom in 1923-24, it has 
never been exported. but has all been issued' in lndia to medical store-
lCeepers to GovemPlent, Government dispensaries and licensed druggists. 
The amounts manufactured have been as follows: (The year referred to 
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is the administl'ati'Ve year in the Opium Department which ended on 
Octobar 81 up to 1'926 ana therea.fter on September 80). 

1921).21 

1921·22 

1922·23 

1 ~ 

1924.21 

19!a;26 

1928.27 

1927.28 ,. 

None. owing to 'the ex.t. 
on~ of -. .uftlcienl; 
8upply at the beginnm, 
of the year. 

M Ibl. 

130  " 4. .. 
155 .. 

158 .. 

112 .. 
185 It 

Crl<dJ M !trpJiilHJ WilS tirat l'nIm1'.f&-tured in 1928-24 and all that hall 
been made has been exported to the United Kingdom. except &. sma.\) 
quantity retained for refinement into pure morphine for issue in Indin., 
Tht' figures for exports of this drug are 88 follows:-

1923·2' .. : 4.050Ibs. 

192'·25 2,000 
" 

1926·lI6 S,240 .' 1926·27 Nil. 

1927·28 1,100 .. 
These figures do !lQt exactly correspond with' some of the figures taken 
from the statistics supplied to the League of Nations which. since 1926. 
have been made lip fur the cl\Jendar year. 

The manufacture of crude morphine was origina.lly sta.rted in order to 
use up accumulated stooks of contraband opium. The product was ex· 
ported only t() the U.nited Kingdom to fill definite orders placed with the 
High Commissioner for India. by persons authorised by the Home Office 
to import the drug. It is a necessary drug for medical purposes. and the 
experience of the Great War showed how import'ant it was to have Borne 
eliabl~ source ,,",f 1I11pply. 'T'he needs of the' UniteciKingdom for medi· 
cal purposes may be met either by t,he supply of crude morphine or by 
m~di al opium and therefore the supply of the two commodities must be. 
;Qnd has always been. eorrelated together. 

I may state that. although 'the Government of India. owing to the 
procedure adopted. were sa.tisfied that the crude morphine exported by 
them only W13nt into proper hands. they have actually, since March, 1928, 
'8topped its manufacture and are turning instead to the manufacture of' 
codeine, n preparB.t,ion which, although in its chemical nnalysis closely 
l'esembles mor~hine, is fWtuRlIy elnssifled in technical lAnguAge as a. 
h \rmle ~ And non.hnbit'.fomling dntg", 

In order to complete the picture of ,what t.he Governm,entof India is 
,doing in tllis fleM, I may aillo give particulars of its business In mrdical 
opium. The whole of the exports from India in this CAse also have gone 
to the Unit,ed Kingdom. with the exception of one sm'all consignment, sent 
in 1924-25 to the United States of America under special circum3t!lnces of 
..,-hieh the India Office was cognisant. 
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The expQrte of medical opium, which have all been made solE!ly hI 
medieina] purposes and under -strict control have been: 

1923·2" _ 154,400 1m. 
1924·215 132,000 " 

1925··26 •• 96.000 " 

1926·27 71,000 " 
1927 ·28 .. 76,800 .. 

I think that the information which I hlwc given will make it cleat" 
that although the figures. quoted in the articles referred to were 8ubstan· 
tially correct. the gj:lnerll.l inference drawn is not fa.ir to the Go:vernmeut 
of India. The figul1es whioh I have now given show that it was an entirely 
txeE'ptional occurrence that the exports of crude morphine from 1928 to 
1f)26 went to so high 0. figure. that in the following years the figureR were 
~r atl  reduced. and that the 1'IXport has now ceased .altogether. Fur-
ther, not an ounce has ever been exported except for medioal purpose. 
under Birict control. . 
'£he Government of India welcome the vigilant scrutiny which men 

like Mr. C. F .. Andrews. the writer of the article, apply to this subject. 
Ilnd are in entire agreeuient with his object which is to stump out the 
trade in noxious drugs. 'rhe Government of India. by deciding in 1926-
in effect to elimina.te its export trade in opiulll, f:!xcept for medicinal pur-
poses, voluntarily submitted to the financial Kucrificc of several crorcli 
per annum of revenue. Having given a lead to the world in this way 
thf'y certainly do not int,end to go back upon it. 

MANUFACTURE Oll' ~ .l  QUANTI'rIES 01' MORPRtNE IN INDIA. 

+429. *'!'hellevd. J. O. Oha\"rjee: (a) Ie it a fact. 8f! sta.ted by Mr. C. 1 ~ 

Andrews.. that whareas in 1921 there was no manufacturp. of opium nlkoloids 
and in HJ22 onlJ 15 kilos· WeTe manufactured. in 1928 8S many as 1.977 
kilos, or in other words more than two tons of morphine. ~re manu-
factured at Ghnzipur. and placed on the world market'? 

(b) In view of the above development. is it not Ii. .fact that India is 
becoming one of the prinoipal suppliers of morphine for the world? 

, 
NAlIlES op COUl'iTRIES TO WHICH MORPHINE HAS jrllEN SUPPUED FROM 

GlUmPUB .. 

t430. ·The Kevd. J. O. OhaU'rj": (a) Will Government be pleased' 
to supply 8 tate~en  showing names of countries to which morphine has. 
been supplied from· the Gbazipur factory and the amount supplied to 
each. from tlbe year 1922 to 1927, inclusive'? 

. (b) Will· Government be pleased to state . if thissuppJy of morphine to 
those countries has been for purely medicinaf purposes '! 

ADMISSION OJ!' INDIANS TO THE ~ ON CIvIL SERVICE. 

481. ·The ::aevd. Z. O. Oha'''r,ee: (a) Will Government be pleased' 
to state the numbers of Singhll.Jese British subjects serving in the Indian 
Oivil Service, Rnd of Indian British subjects serving intlle Ceylon Civir 
Service? 

._.-._, ,~ ... ~ .

t For answer to this question. Itt. aDaW1l1" to If._eetiOa No .•. 
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(b) ~  it a fact that, while Singhalese British subjects are eligible for 
entry into the Indiall Civil Service, British Indian Bubject1! are not eligible· 
for the Ceylon Civil ~r i e 7 

(c) If the answer to part (b) is in the affinnative, will Government be 
pleased to etate if they would be prepared to either press for the opening 
of the Ceylon Civil Service to Indian British Bubjects, or to declare Singha-. 
lese candidates ineligible for the Indian Civil Service? 

The Honourable Kl'. J. Orerar: (a) Five CeyloncscBritish subjects: 
are now serving in the Indian Civil Service. G9vemment have no in-
formation as to the number of Brit,ish Inc:Uan subjects. serving in the 
Ce) 1011 Civil Service, 

(b) I would invite the Honourable Member's attention to the reply 
thut, I gave on t.he 21st September last, to Maulvi Sayyid Murtaza Sahib· 
Bnhadur's question No. 825. 

(c) The matter har:; received Government's close attentiot!. on more 
th:m one occilsion; but the conclusion reached was that. in present cir-
(\umt:;!ances, there is no pract.ical advantage to he gained from the action, 
fmggestE'(L 

MEDIOAL INSPEOTION OF SCHOOL GIRLS. 

432. ·The Revd. J. O. Ohatterjee: (a) Will Government be pl~ ed to· 
state, what, if any portion of the grant made to the Delhi Administration for 
the medical insp('ction of school child'ren was E,xpended on the medical 
in!> p(,('tion 1)£ I;:chool girls 1 

(I;) If no pro\,jsion was tnnde for the medical inspection of school girls 
in Delhi Province, do Goverument propose to direct that girl scholars 
should be given the benefit of medica.l inspection, equally with boy 
,scholars? ' 

Mr. G. S, Bajpai:(a} No portion of the grt\nt WIlS expended on the· 
medical inspection of school girls, 

(b) The question of extending medical inspection to school girls will 
he eonRiderea after some experience has been gained of the system of 
m(·diCftI inspection of boys. 

The Revd. J. O. Ohatterjee: Are the Government aware that the 
MuniCIpality of Delhi, finding that Government makes no provision for 
t,he medical inspection of girls, have introduced ft, and if so, will GOY-

ernment watch that experiment nnd t.nke early steps? 

Mr. G. S. Bajpal: I shall certainly pass on the infonnation furnished' 
b,v the Honourable Member to the Chief Oommissioner of Delhi, but 1 
think he is equally in Q position to do it direct. 

The aevd. J .. O. Ohatterjee: If you will give the money. 

Mr. G. S. Bajp&i: For passing on the infonnatiion? 

MEDICAL TaJCATl!rIENT OF SCHOOL CHILDREN AFTER lNSPEOTION. 

438. ·'1'he ltevd. J. O. Ohatterjee: What provision is made to ensure· 
that scholars found by medical inspectors to be in need of m.edical treat 
ment receive the neceell&l'.Y treatment? 
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1Ir ••• I. BajpM: A slip siving the nante of the disease, -from whioh 
.,chooJ boy is suffering, ill sent to his parent or guardian for infomlation 
. Rud a ti~n. l~e boy is. entitled. to. treatment, free ~ charge, at ony of 
,tho pubhc hospltals or dlspensarles m the Delhi Province. 

ft, "m. I. O. OhaUerJl8: Are Government aW&l'e that the flondi-
'tioil of ~epa.rent  is such that those slips a.;e very seldom used at all? 
Xl. G. S. BaJp&t: I am quito prepar~ to take th.atfrom t.he Ron-

·-ouraMe Member. 

The ... J. O. ObatteJtM: Are Government prepared to consider the 
possibility of medical clinics for school children? 

1Ir. G. S. Batpal: Does the Honourable Member suggest. that thtl 
hospitaJsand dispensaries in the Delhi Province do not proyide clinics 
ifor (;hildren? 

. '!'he ~. . 3. o. Ohat\erjee: I do not suggest that, but they RI'El very 

.1OClonveDlent to get at. What I DleIW is that they should be more reach-

. ahle than they are at present. 

1Ir. G. S. Balp&t: If t.he Honoura.ble Member suggcsts that there 
should be special clinics, I am not prep/:U'ed to give an answer off hand 
'but I am quite prepared to ask the Chief Commissioner to consider th!." 
: t!uggestion. 

The B.mi. I. O. OhatHrJ": Th&t will satisfy me. 

EXTENSION or DELHI PRoVINOE. 

484 .• '1'he "'d. 3. O. Gba"-'lee: (a) Has the attention of Govern-
'ment been drawn to an address presented by the President and Municipal 
Commissionertl of Delhi to the Honoura.ble the Chief Commissioner of Delbi, 
in the course of which they represented to him the earnest wish of the 
people of Delhi Rnd its environments for the extension of Delhi Province, 
and pointed out the handicaps suffered by the people of the .Province owing 
to its 'microsCopic' size? 

(b) Has the attention of Government been further colled to the R(lport 
prepared by a Committee of the Delhi residents on pro in i~l redistribution, 
·outlining a scheme tor a much enlarged Province of ~lhl, extracts from 
\vhich scheme appeared in the Hindu.tan TimeiJ of .January 6th, 1929? 

(c) Will Government beple88ed to state if they are 60nsidering the 
'qup-stion of enlarging the Delhi Province? 

(d) ill o ~mment be pleosed to state if they have submitted any 
propoFlRh; to the Indian StatutOl'Y Cotnm;s8ioD for the extension of Delhi 
Province? 

The Honourable Kr. 3.0rera.r: (a) and (b). Government hrwe Jleen 
newspaper SI'(lounts of the' addres!! to t;hf> Chief ComrniRsionet referred 
to in (II) and pf the report referred to in (b). 

, (c) and (d). No. 

'fti·.". 3. O. CJhattertee: May I ask whether Government are OPPOI!-
. t'd to the proposal for the extension of the Delhi Province? 
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;'l'he BOIlOara'le Mr. J. Oierar: Government have not taken that QU6<l-
tiOD into consideration as yet. 

!S'he ,Be". '1.0. Ohatterjee: Ma.y I ask if Government will be pre-
Jiared to take this into consideration at a.n early date? 

The Honourable Mr. J. Orerar: In due course, when the matter 
arises, Government will no doubt give very careful consideration to any 
proposals tha.t may be made in that behalf. 

CoST OF MAINTENANClIl OF THEWES'l'ERN 'l!}XTENSION OF DELHI. 

435. *TheRevd. J. 0 .. Ohatterjee: (0) Is It a, fact that the Delhi Muni-
eipnlit,y is allowed an annual grant of Re. 25,000 only for maintenance of 
the Western Extension and other developed areas, whereas the Munici-
pality has ,to spend considerably over 8 lakh per D.bnum on the tnain-
ltienance? 

(b) If the answer to part (a) be in the affirmative, are Government 
:prElpared to consider thequ8stion of '.Uott.ingthe ent.ire income of these 
areas to ,tbe 'Delhi Munioipality ,for their maintenanoe? 

1Ir. G. S.Balpll : (a) Infonnation has been ca.lled for from the Chief 
Commissioner, Delhi, Ilnd will be supplied to the Honourable Momber on 
~ eipt. 

(b) The Govel'llmant of ilndillpropose to await the ,Chief CommiR-
,sioner's reply before considering the matter. 

{['BE BBOOAB iPRoBLIIM .IN 1l>BLHI Ofry. 

486. -1'he ltevd. J. O.Ohatte~lee: (a) Are Govellunent aware that the 
.treats ana 'bazaars of Delhi City are infested with an army of beggars 
and mendicants, some of whom are suffering from disfiguring and infectiom; 
'CliIleQSGs? 

(b) Are Government prepared to undertake legislation to deal with ~be 

beggar problem and as a first step towards its solution to assist the Delhi 
Municipality with financial aid for the provision of a suitable poor house? 

:Mr. G. S. Balp&i: (a) Government 8l'e a.ware tba.tallumber of beg-
~ar , some of whom correspond to the description given by the Honour· 
18ble Member, are to be found in the streets of Delhi. 

(b) Provision already exists ills('ction 15J of the Punjnb M,micipal 
Aet, whieh hilS been extended to the Delhi Province, to deal with imporl-
unate and none too beautiful merutica.nts. They have recei.ved no app}i· 
~ation from the Municipal Committee of Delhi for a grant townrds the 
oConstruetion or maintenance of a poor house. 

The Revd. J • .0. Obatterjee: May I ask whether, it sueh an application 
if; reeeived, the Honourablct4e Education Secrtltary will beprepat'ed to 
~on der it favourably ? 

Kr, e. 8. Bafp&l: I am not prepared to ssy that I shall be able to 
(,Msider it favourably, but I shall certainly cOftsider it. The deC'ision will 
.:lepend upon tbe circumstances of the case. 
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ApPOINTlDlNT OJ' ANoN ·OFFICIAL INDIAN TO .AN .. lON~ POST 'OF 
MEMBD OF THII RAILWAY o~. 

487. *Pandit Jlirday .ath J[UUlru: (a) Baa the SeOl'etary of State 
recently sanctioned the creation of an additional post of Member of the 
Railway Board? 

(b) If 80, what will be the duties of the new Member? Will he deal 
specially with labour questions? ' 

(e) Do Government, in response to the demand repeatedly made by 
the Assembly for the ap.PQiJ::itment of an. nd~n to the Railway Board. 
,lropose to select a non·official Indian for the new post? 

'.l'heHOIlourable Sir Geor.elr.alDy: I a~lllot at pre ~J,ltin  II. position to 
make 11 Rtatement1 but I hope to be able to do, so at a very early date. 

Dlwan 0hamaD Lall: Mav I take it that the HOllourableMemher will 
take into consideration the desire of this House that there should he an 
Indian Member of t.he Railway Board? 

~he Honourable Sir George' ltatI1y: The House may take it for granted' 
that the frequently expresseddeRire in many quarters of this House i. 
constantI.y present to t,he mind of the Government o l di~. 

UNSTARRED QUESTIONS AND ANSWERS. 

RllPOBTED SMUOOI.lNU OF CoOAINE INTO INDIA. 

215. KbaD Babadur Sarfaru...... KIuIa: (.) lias the attentioD 
()f Government been drawn to the report, published in, the ,. iuue ,of the 
tat~ tr n ot Janunry 22. 1029. page 12, 'under the heading "Cocaine 
meMee in India-League Report-Drug srimggled from Far East"? 

(b) If RO, will they please state if the statement " Sir John Oahbell 
gave details of the considerable deorease in the culture of the poppy in 
1926·27. He described cooaine as being still a more seriouB menace thaD 
opium, and said tho quantity of cocaine smuggled into India. was 4:l timea 
larger than the quantity legally permitted" is correct? 

fte Jlonolllable Sir George SchUlter: (a) Yes. 

(b) Yes. The amount of cooaine imported into India in 1927 under 
license was 65 lbs. The seizureB of contraband cocaine amounted to 26lS 
lbs.,' and as the usual fonnula taken is that the seizures represent, appro· 
ximately, one~tenth of the illicit traffic, the quantity of coosane smuggled 
into Indin is 'calculated to have been 41 times the amount legally imported. 

CoNSTRUCTION OF A CuLVlIIBT AND OVDBBIDOlll AT BARAUNI JUNCTION ON 

TBII BENGAL AND NO:RTB'WlIISTDN RAILWAY. 

218. 1Dwl Bahadar Smaral BuaalD ][h&ll: (a) Has the attentioD 
of Government been drawn to lihe letter published in the issue of the 
,Searchlight of January 28. 1929. page 8,. regardi.ng theooilAtt'uct.ion of 
B culvert Rnd nn o'Verhricige at the BaraunI JunctIon of the Bengal and 
North Western Railway Station? 
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(b) If BO, do they propose to consider the desirability of the construe. 
tion of a culvert and an overbridge and thus redress the grievances althe 
people oithe locality as suggested in the letter? "  , 

.r.A. A. L.Parsou: (a) Yes. 

(b) I am sending a copy of the 'Honourable Member's question to the 
Agent of the Bengal and North Western Railway in, order that he may con· 
tlider whether any action' is needed." 

RECOGNITION OF 'l'HE BENGAL AND NORTH WESTERN RAILWAYMEN'g 
, , ASSOCIATION . 

. 217. lthan Bahadur' Sarlara! Buuafn Dan: (a) Has the attention 
~  Government been drawn to the resolutions passed at the Joint SeHsions 
• df. t.he6th and 7th Annual Conferences of the Bengal and North Western 
Railwaymen's Association held on 22nd January, 1928, reported in the pro· 
.ceedings of the Conference for the years 1926 and 1927? 

(b) Will the Government be pleased to state if it is a fact that the 
Bengal and North Western Railwaymen's Association was registered on the 
30th of August, 19:28, under the Trade Unions Act, XVI of 19261 

(a) If flO. will OovernmAnt please stAte if the Agent, BengHt llnd Nort,h 
Western Railway, was requested by the snid Association to recognise it? 

(d) If so, will they please state if the Association has since been reo 
oo:;rnised by the. Agent? 

Mr. A.  A. L. Parton!: (a) Yes. 

(b) It iF understood that this Association has lately been registered 
under the 'l'ra.de Unions Act of 1926. 

(c) Yes· 

(d) Govenlment understand that the Agent of the Railway is making 
enquiries rcglU"ding the regjstration of this Association and its claims to 
represent railway workmen, nnd that, if these are found to be in order. h~ 
will be prepured to dHal with it regarding such general matters as concern 
the welfare of the railway workmen. 

DEPLORABLE CoNDITION OF THE SUBORDINATE STAPF 010' THJI BOGAL AND 

NORTH WERTF.RN RAILWAY. 

218. Khan Baha(iur Sufaraz Bussa.in ][han: (a.) Is it 8 fact that the 
BC'Dgal and North Western Hnilwaymen's Association drew the attention 
of the Bengnl and North Wefltern RailwllY Home Board and the Railway 
Board to the deplorable conditions of the subordinate staff of the said Rail-
way? 

(b) If so, will Govrrnment plC'!lse state what artion has been taken .to 
redrcAs their griev&nces? 

'Mr. A.  A. L, Parsons: (a) Government believe that thil! is RO. 

(h) T1w rnntterfl are within the competenee of the A!1;ent, hut Govprn· 
m,mt, nrp mnking t'nquiries from him And will communicnte with the Hon· 
()umbl" Mpmber 3n due course. 



J l l )~ OF A MEMBEH TO THE COUNCIL O~  1'HE INDIAN 
INSTITUTE OF SCIENCE,BANGALORB. 

JIr; Preal4eDt': I have to infonn Honourable Members that Mr. f,han. 
mukham Chetty has been elected to represent the Assembly ~m Ute ('(lullcil 
IJf th{· Indian Institute of Scienoo, BQngalGre. 

ELECTION OF MEMBERS FOR THECOMMIT'l'EE ON PUBLIC 
ACCOUNTS. 

]II. Pful4ellt: Non-official Members of the ASBembly will now proceed 
to elect four members to serve on the Committee on Public Accounts in 
place of the four members, who . have retired in. acoordaooe with b~r le 

('4'\ of rule /51 of' the Indian Legislative Rules. .There are six candidates 
~o e names are printed' on' the hallot. pa.pers which will now be supplied· 
to'Honourable Mernbers in the order in which I ca.ll them. 
(The ballot was then taken.) 

THE PU;:BLIC· l~  BIlJL.,..contd. 

Ill. Presldut: The House will now resume further debate 011 the Pub-
lic··Safety Bill. 

Mr .•. Keane (UlIIited Provinces: Nominated Official) : Mr. President, 
this is the first time I have heard these debates. I was not in the Assemb-
ly during the Simla Session, and I could, only know' !by newspapers and 
by lobby conversations-dnngerous converso.tiO![l8, tboNl~~ Con'lJ1lt'Ba-
tiolls-the course that the debRtes took doting the Simla Session. 
And I understood then from the newspapers:' and' conversations that the 
debate at that time was rsther of a hitter nature. The weBther was dis-
tinctly squally, and eventually, as we know, the Government ship went 
down . 
. Any observer, J think, during the PlWt two days would have noticed 
that the atmosphere' now is very diRerent. During these two days all has 
been calm 'and oleRr" Rndl· have no rf'ason to suppose that, to-day will be 
any different. 
'l'he Honourable Diwnn Chamnn LalI, who is not present at the mo-

ment. heing a mlln of veT,v great earnest.ness, is occasionall,v ~n 1ined as 
earnest people nre, to introduCB tI little dishannony; bllt ~ en he did n.ot 
disturb the genE'ral atmosphere, und all through webave hRd peac'e, nlmost 
l'epose. except pprhnps for ODO hrief Jlloment, when Mr, RAnga Iyer, with 
the zeAl and peJ'!'!istenee, Rnd possihly a little of the int.oleranee, of a con-
wlrt, I (Lnughtet'.) tumpo nnd Tent nnd tramplecl under foot our nmiahle 
friend, Mr. Gnya Prasad Siingh. Mr. Gaya Prasad Singh introduced a 
simple little motion, by way of opening the proceedings, a motion for cir-
culation. ver.v innocent in itself. He t,ravelled the woll-worn paths t,hllt we 
had been aceustomed to sec him And others tl'llvel 0, thousand timcs, but 
(or some reaRon or other it roused the wrRth of Mr. Ranga Iyer. It. re-
mindf'd Jnp of one oCCll.sion when I WRS lying qniet.l,Y on the edge of Il. golf 
linl{R in DorRet and I saw, as one doeR see in those sylvan places, II rabbit 
come out nibbling oway ond pleaRfmtl.v strolling the paths he han alwa:v" 
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followed. '1'0 my horror and his, ~ stoat suddenly appeared ~ddeath wa. 
at his throat before he know it. Thut was what Mr. Gaya Prasad Singh 
mU8t have felt. ApQrt from that little ripple, a.\l has been very quiet. 
It bas been pointed out already thiLt, ~~tho t exception, every single Mem-
ber hall condemned communism ill the fonn in which it appears to-day. 
No Member wishes to lIee communism introduced into or obtain a hold in 
any part of India· One might suppose, in circumstQ.lJces Jake that. wit.h 
such initial agreement on a fundumental point, that that spirit might hav& 
taken t.he House 11 little further towards final agreement. but that has not 
Qeen the cas.e. Honourable Members opposite are held back by what I 
would chnrllcteriae as a mental attitude. They are held buck by the 
feeling whJich appellrs to be ever present to their minds, that repressive 
laws are the issue in question, und a reprt.~ i e law is in itself damnable. 
It it; a recrelltion with Honourable Members to search the judicial codes of 
half the world to discover laws or the Rbsence of laws in tho!l£' countries to 
support thcir OWn pleading. They come here after studying those law. 
1 N und they produce those codes and sav. here is China. here is 
2 ~ON. England, here is Czecho-610vakiu. ~nl and in none of these 

freedom-loving countries have they got a single law to correspond w,ith the 
law that you seek to introduce DOW. My Honourable friend Mr. m~ •. 
unfortunately almost indelicately also entered into this field Bnd he showed 
clearly that, as far as this particular case wl!.S concerned, this was not 
C01Tect. He sho\\'!ed that the IRws of othel'! countdes were on a par' 
with the law that was now being introduoed. ".Nlis of course, a'S is usually 
the case, was followed by contradictions from the other side, especially 
·from DiwftD Chaman LaB. and I have no doubt' that other lawyeJ'l! when, 
they come to speak On the subject. will glive u.s the benefit of a first l~ 

display of forensic fireworks to show that this is entirely wrong. Even my 
Honoumble friend. Mr, Rangll8wami lyengllrnlso entered intb the -fleld-
I do not want to slly very much about Mr. Iyengar's speech, because w& 
on this side recognise Mr. Iyengar Q.B one of the best braitII'I in the on~re  

art ~and he did not do himself justice in that speech. We kno. th~ 
cause. and allsytnpathise with Mr. Ra.ngaswami Iyengar. I'm sure. when 
he speakl'! Again somfl other day. he will do himself more justice than he 
did yesterday. The pQint that I would like to make is this: this·continu· 
ous searching throughout, t,he countries of the world for laws to prove thi. 
flnd laws to prove that, is ~ot really very relevant to the matter under (Ion-
sidern.tion. We are not all lawyers; we are practical men, most of UR, 

dealing with aciministrntion, nnd the point thflt seems to me we Bre Iinble 
to forget is that every country In these matt.ers has its own conditions 
which Ofe n('vel' really ent.irely para-lleled by eonditiop,s in ot.her ~o ntrin l. 

(Renr, hl'nr.) It hilS got it.s own trn(jit.ions which bind it~ present with ib 
pa.st and with jt.s fut,ure. It has got its own problems to solve in its own 
wny nnd we IlS legislll.t,ors here and a8 prncticnl men have to sotve those 
problems. I would flily to those who are lawyeMl, forget it and let us try 
to ol t.~ our problem... 'rile problem that we have before us here 
is the pTohlcm of the IIlHintenanee of ordered Government. If 
then~ were Il native Government here, as has been point,ed out over Bnd 
over Il.gain. t.he,\' would take, I do not Ray the same measures, but they 
would tn.ke tnoasures of somc kind to meet whAt is admittedly n. great 
menace; mensures they must Rnd would take. Every countr.\" in Europe, 
and most countries outRid!' Europe, have taken similAr meallures. They 
are all perll-lIt,ly alive to, penectlv aware of, the menace that, i~ before 
them, Rncl t.hey have all t.aken Ilclequate measures. Ancl I say, if tllcr& 
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were a strongly I:)stll.bliilhed responsible government in this country-and 
we ourselvesQrepledged. doubly, trebly pledged, pledged by every ~olemn 
assurance that we wBI do our very best to see established H responsible gov-
ernment intbit! ~o ntt  I.here wt're such a. Govpmment Hlev would have 
·taken similllr nWHSUTeR When such n Government, is e~tabli hed in this 
country, then I Slty that that Government will be bound to take measures to 
meet thit! n~~n e That. is the right thnt we claim, the right thnt we ought 
,to expect tl~l l. Ho ~e to gIve us liS long ns el~re the Government reRpon!lihle 
f?r the admlnlstratlOn of the country. That IS an elementary right and that 
rIght we claim. In my own personal op,inion, I would add that we have 
nIl the more right to claim it in the peculiar circumstances of this country. 
I will not go as fllr as Diwlln Chaman Lall went yesterday-though the 
Honourable Pandit MotHal Nehru did not 'contradict him, no doubt he will 
refer to it later on himself-I will not go sO far as to SIlY that the ere-ed, 
~~e cardinAl dogma of th(' creed of the CongresR Party is to fomeni industrial 
dl!lpute. 

Pandit lIotilal Nehru (Cities of the United l)rovinoes: Non-MuhaJU-
madan Urban): Who sn.id that? 

lIr. II. Keane: That ill what I understood Diwan ChQIllan LaB to say. 
'The published report of hisspeeeh will show if he said otherwise. He pro· 
duced the Bill and read out the clause snd said, "You can catch Pt\ndit 
MotHal Nehru and-his Party under this law for fomenting industrial dis-
putes, if you want to. Thel[le are the very things they wquld. do. This 
'J1i part of their creed." At any rat·e tllnt is what I understood Diwan 
'Chnman LaB to say yesterday. 
Pandtt JIottlal Behru: He himself laid that would be B false charge. 

Mr. II. Keane: I would Le very sorry to disagree with my Honourable 
friend Pandit Motilal Nehru. We are old friends ond he and I ought not 
to quarrel now. I may slly ut once that if the Honourable P8fditdefi-
nitely say a that it is not the creed of the Congress-no one ha9 a better 
lai~ to' say what is the creed of the Congress-if the .Pandit definitely 
l!ays that that, is not the creed of the Congress, I accept It. I understood 
from my socialist friend Diwan· Cbaman LaB I;bat that was the creed of 
.the Congreil8. I am sorry Diwan Chaman Lall il.not here, but I remember 
'he distinotly said that the Congress waR oot to foment industria.l and agra-
"rlan disputes. 

BODOurable lIemberS: No, no. 

IIr . .Tamnadaa II. lIehta (Bombay City: Non-Muhammadan Urban): 
,Whnt is the present form of Government in the country? 

IIr. II. Keane: I will lellve' tbat point t·o th(' Honourable Pundit. At 
-Any rnte my Honourable friend the P,mdit wi!1 recall to hifl mind that pf'riod 
· .of p!'uce and goodwill an Cn.l(mtta lIu'!t ChnRtrnnq when there were ln~  
verv inharrnonio\lfj dil'lcUI'lRions in his lrt~ , nn(l h" will rrmembf'r thnt It 
· di ~lo d clearly the exist.ence at leaRt of onE" in~ of hiR Pnrty who<:!' 
· avowen aim is the overt.brow nnd suhversion of the pre!l('nt Gc)Vf'nlmpnt, 

Honourable Members: No, no. Of thp lrp~ lt fI"!ltf'm of (1owrnm(>nL 
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1If .•. Keane: All right ~ that. at any rate shows that there is. a. _portion 
-of the Party holding those views. Now my point is this. It is my per-
.80na} opinion, and we as Bl\Ck Benchers have not got to concern ou;selves 
.primarily with the broad policies that the Government have to dt>al with, 
but within our own liines we can deal with these questions, my own per-
.80nu1 opinion is this that the communist foreignel'-"l do not ~ lnt for So 

.moment to be misunderstood on this point-the doctrines anel the methods, 
and-the final aims of the communist Bolshevik party Ilre as ~de as the 
.poles apart from the doctl'lines and methods, and final aims of the Inde-
pendence party. My point is this. Any person, like our friend the Bol-
shevik from outside, with litUe knowledge of the realities of Indian polit,ics, 
might very well be forgiven for thinking that there is l\lready a party in 
India-since their immediate aim is the overthrow of the existing Govern-
ment, and that too is his immediate aim-the commuDlist might very well 
be forgiven for thinking that there is in India a part,y which is preparing 
the soil that he can la(,er sow with red revolutdon. t'I'he foreign Bolshe-
·vik will say to himself, or might easily say to himself, this is good, there 
Is a nest being prepared ready for me, and I will come Bnd lny there the 
cuckoo's egg. The cuckoo will oome and thank the kindly hedge sparrow 
for buildling him a nest and there he will plant his egg and he will watch 
complaeentl.v while the peaceful hedge sparrow ha.tches it out. \nd hter 
on the hedge sparrow will be surprised to find that the VOI'IWious young 
cuckoo fledging has kicked his foster brothers out of the nest to die in the 
ditch. and it will rule the nest alone. Thnt is whs.t the result would be. 
If, t·herflfore, these conditions prevn.il in Indin, it is my opinion lit any rate-
t,hat it is all the more essent.ial t,hat. in t,his country, whatever the laws may 
be elsewhere, we Ahould he in a position to meet that menace. v 
Honourable Members on this Ride are continually being fnced with the 

oogey of repressive laws. It. is a shdbboleth that has done service in the 
past, is doing it in the present., and will not fsH to do it in th(\ futurp. I 
would sny to all those Honourable Members who are at. all disturbed by t.his 
bogey, this repreARive law cry repeated again and again, that at is their 
dut.y to  examine t,his question with t.he greatest possible care. I blame no 
Member for exrunining wit,h the minutest care any law that _ seeks t.o intro-
duce n Fr.cedure that is in any way .ahnat·mal; bul memberl'l should decifle 
for themR!']vCf;: "IA it f\ repreRsivp }rnv? lR it wha.l it, i~ r.tntpd to he?" Over 
(l,nd OVf'r again, during th!' courR!' of tho d"bnte in thiR HOU!le, it. haR been 
RhoWIl that, flO far from heing a reprf'flflive law in tlie ol'(]inllr.v flent'lf' of 1\ 
repressivp hiw, it, iR t.hp reverRP. It is not It law under which thp Honour. 
ahle the Rome Member can sit in hifl plaClP and write a.n order find hEtve it 
iflsllf'd on nnv man, find lhRt man if; tRken aWfW to F\ plMe where he will 
be lleard of 'no more. That woulil be. no dOl1bt It reprcst'liv!' lll,\~ . And, 
mark yOll. Sir, W}lRf compnriAon is there between t,lIe power in thit': Bill 
and that p()wer under which our Admirahle Soviet Government net.ed just 
now, a few days ago, t·owardfl the e~t hile Great CnmrEtde Trotsky who 
WIloB served wdth n.norder to remove Ihimflelf,.his family and his oxen I\nd 
aRReR forlhwit,h frl)m the territorv of Russia. He waR flerved wit,h such 
n.n order, without appeal, as is not the case here. It hne been pointed out 
nver FInd ovel' "gain, Rnd T will rest,ate it Itgain, t,h8t, in t,his Bill which is 
hefore this HouRe for conllideration-a.nd I would like Honourn.hle Membel'l! 
from "n PEtri,R of the Rouse to remember this-there is an appeal t.o t.hree 
.Tndl!eR t,o consider the CBse of anv man. This is not, repression. 
'The -procedure a.lone is new, but toe law is not II. reprflssive Jaw. , 
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It . is u. law which ~\ e  U lUau Iio per ~ t right to appear 
bcfol"o three Judjes, expcrlenl,:ed Judges before any arbitrary order oan be 
carried into eftect against him· And when the order is made the reOlova.l 
w.i11. be postponed unt.il after the appeal is oonsidered; Rnd the order will 
stuDd o 11~  in caSe the appeal is not allowed. That is all tha.t the order 
meIHl'>. And yet 'there is all this talk of repressive la.ws, all this oom· 
p.liri ~ll. of Ute laws pre a~in  hel'El, the laws prevailing there and the laws 
pre"iuhng everywhere. \\e are told we must not have any law that is not 
un. tlxistenc6 anywhere. tllsc. That. surely means and shows the slavish 
II,ouiIlJit>,v that .Mr. Gandhi is coniinl,l.Ql.ly trying to exorcise. Why must 
we not hnve a law here whioh is not in exis.tence.elsewhere? There is an-
other tbing, Sir. It is Q peouliar, a very serioua thing, one which is notice. 
nhl~ •. alway,IJ, th ~ it is Ot¥y in .the caRe of laws which Iillow the o eJ n~ 

tn~pt of th~ oo\m~r  t? deal promptly. efficiently and effectively with Qn 
eVil thl\t tJUtl cry If!.,maoo. We bnve ~ntrod pd 11\w8 in this country, in 
ui1v(l.J.lCP of the 09untries of Europe by half It century, hl.WR which helped 
the f.\gl'ieulturnl .pnrt of the population, which gave thetn rig'htR of occupancy 
in their land. So far bnck IU! 1800 we passed laws securing to thE'. people 
of this.countl',Y rights in th~r lauds; laws which existed. Q!I far fiS I know. 
ill fl.) Europ,t>pn country at all. It was . .vefirtl before the first. of a series 
of f;imil11r lawilWIlS introduced ill Ireland. There was no Cry then that 
we Wtlll1 illtrociucinglllwR. wbich no other oo ntr.~  had' introduced. 
Er)glalld hnsalwPoyt;been known Rf! the horne of freedom, tlnd America of 
course is peculiarly free, and thoy havo no suoh laws. We .hnvt'l;in this 
country hac!. tlw railways nationaUsed; they belong to tile State. No oh-
jed ion is rnised that England hns not natiollnliscd her railways. It is onI.v 
ill tho C!lSC of I\Tl Rct to make> the Govcrnment of this countrv more eae£'-
live, fhnt Itn outery if; ever raiflcd. This is tho point'I wanted to 
rl('al with, beefiusE'. a8 fnr ns T ~n flet·, it is the only one point thnt is 
lwiag sought to he driven home. Mr. Bir!n. in his interesting Rpooch ,)'e8-
fordn;y, saiel his objection WfiR t.o thifl rf'pressive lnw. Tlu\t was hiR point. 
IT e told 1lF! he objected to conmlllOiRlO, thnt 11l' disliked communism; but 
his mind wns troubled, rightly troubled. But T want to say to him that 
hill trouble hnR no real bnsis; his trouble need not be thE're. 
Tlw point which I wunt to emphtlHiRC ~ . I WfUlt· 1111 Honoumble Mel1l-

ber;; \0 8ee that., in order t.o meet Il menace that hus been recognised a.s Q 
daugcl'OuR mcul4ce b.v ever.V ~o ntr  in EuroplJ, all we seek is t,ha~ t~t;  give 
tv the GovL'rnme.nt which if! existing, rightly or wrongly-but eX18tmg. the 
power o{oxel'ciHiug that responsibility which it holds, of l11nintnining the 
peace and prosperity of this country. This In.wenHbl(ls that t? be done, 
'Iud it ('TlHbles it to be done in ~ way tbnt neod offend the conflClenCe of nc 
Mcmber who looks 9t it from the propel' point of view und in HIe right 
spirit. I have done. Bir. (Applause.) 
)lr. T. GaVIn-Jones (United Provinces: European): Sir, when I spoke 

(In t.h.\ Public Safetv BiB in the last Session, I expreFlsccl my surprise that 
thi ~ n  considered' to he 1\ contentiouf\ Bill; and I am Rure that it would 
not tinw he eonsidered tl contentious measure, if only. Honourable Mem-
herp who opposed the Rill in that Session would forget what they said then.· 
Hlld ('OJlsidel' the queAtion on itR merits. without suspicion. and i~ho t .the 
1111'(' of using it as a stick to heat, the Government, toO UItC Bny stIck with· 
:)\It ('onRiderillg what the consequences are. Fu:stof e.~l. I .. wish to offer 
80me .. eriticism of the Govcmmont.. I agree entIrely With Mr. Cocke and 
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Mr. Ro.ngu. Iyer in what they said, that they o~ld not understand why the" 
13iH wos b,ei~ . ~nt ~oa el~ t omrpittee. It ha~ already been before. Il 

oJel~t ommltt~e, an~ I ~ l1  to. n~~t nd ~h  It ~o~ld be sent agum 
However, the Government In theIr WIsdom, thmk that It IS ne e a~ , and 
1 accept it. 'rhe Honourable the Home Member, in his speech, told us 
that h ~ cmdd not consider the qUeEltion of dealing with the Indian com-
munist, ut the moment, and he preferred the policy of "Wait, and See'·. 
Now, Sir, tlliH is not the time to wait and see, and I would prelle the 
Governmept to eonsider that, side of the question now. We begged bim in 
the Jast f;lc,?sion t-o Qonsider it. If he had done so and stated clearly what 
he intended to do I feel !lure that this RiH would have passed through 
without opposition. 

The Honourable Diwun ChamQn LaU, iu his. eloquent and clever speech r 
"Bid a great deal about criil1inal law and why this trouble .cannot be dealt, 
with by the ordinary erimil'lnl law. Now, I am not a la~ er, but.I under-
RtlUld that the criminal law ee.nnot deal with a man anles!! it can provo 
him to be 11 criminal. This .Bill is to denl with potential 
criminals. It is to deal with men who slip through the Immigration 
I.aw, which we Ide endea o rin~ to introduce. We do not want. 
l n de irab ~ people to come to this country to stir lip revolutionory 
troublb, for, ho e ~r well you ma.y ha.hdle ~o t P8Ssporls, they will Blip 
t,hrough. This Em if; not. t.o deal with t.he ordinary reBidentB in the 
country. As t.he IBSt speuker hRA poiJlt~ oot, there is nothing for t,he-
ordinary reRident in this country to fear. It is only to deal with those men 
who hllve slipped through and got into thiR country for evil purposes. 
DiwHn Chnmun ~ 11 nlw quoted from II number of speeches t,bat were 
mn{le ltt thf' last Session, nnd he went through !l. list of the (lreucliul things 
tJlHt were prophesied, and he nRked, have all t,hese t,hings happened? HaR 
Uw count.ry diFlintegrated? Hits t,he fabrie of society broken up? Now I 
Ilsk Diwnn Chlllllan Lllll, is he going to waif, till the fabric. of society hll~ 

broken up he fore he considers n luw whieh is heing eno.cted t,o denl with 
the difficult v? Surely be must know th"t the fabric of industry is hreRk-
iug up nnd· n'ltIRt he' dealt with promptly. And this is whnt ~n  on tbi" 
flide of t.he HO\l ~e nre pressing the Government, to do, Ilnd thifl measure 
hn" uopn pJu('od hefore Ut,1 !IS their idea of what ought. t.o be dOlle firllL Tlil' 
diflklllt ie~ find trouhles are in re in~. I havQ hore n telegrnm whieh Hi .. 
Yidol' RnsRoon has hnnded over to lilt'. It ill dated .vesterday nnd reuds: 
"Pathnn murders and distm'hanceA still contillllt'. Workers hon~till~ vidnry for Rcd 

flag. Mill I\nd railway workshops dOlled." 

Rinel' tlum Sir Vidor Sassoon has receiyod Bnother telt~ rnm lust night 
in wlJich it is Fluid tlll~t eomHlunnJ riots fire feflred nnd disturhance;; are 
n r n in~ , 

Mr. A. Rangaswami Iyengar ('('llnjore I"IlI/l 'I'l'ichirJOpoly: XOIl-1\·[III;IIIJ'· 
llJudnll Rurnl): Communlll? You meltll communist.ic? 

Mr . .tamri&da K. M,hta: Whnt has thnt. to do with the Rill? 
, . 
Mr. T, Gavin-.Ton8l: Itl this (\ountry Honourable Member" know 1)(1r-

ftldl.y well t,hllt when trouble is !!tirroo up, when riots occur, it, is alwuys 
tUl'llcd illt,() cOlilllmt11l1 strife. 1'hnt i,; the danger of Jliayillg with fire iu 
thisCOUlltt·'y. Now, Sit, a lot has been said about Bombay, but Bomba.\" 
ii!not the (,nly towl1 in whioh there 1 l~ been further t.rouble. Iii Bengal, 
ill Caleutta, W<J have tlifl GIOflter .Tute Mills which have li('{1n <-'Iosed for 
"ix 111<),11 hs nnd no one ('nn fincl out \\"hllt the trouble it<. 

c  2 
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Dlwan Oh.&maD LaU (West Punjab: Non.MuhammadRn): Oh YI!!S, Y011 
~an. . 

·1Ir. T. GiviD·IOlies: It is entirely worked up by agitation and it i$ ;'e 
of the most flagrant CQliCS of intimidation and at the back of it all is Mr. 
Spratt. . 

Mr. Gaya Prasad S1Dgh (Muz&ffarpur cum Cho.mpltrnn: Non.Muham· 
madan): What is the evidence? 

Kr. '1'. Gavin-J'ODes: In Cawnpore only two or three days ago we had .. 
lightning strike in which one of the mills closed down for two days. The 
men went out on a complete misunderstanding which had been aroused 
by agitators. They were so ashamed of it that they came back in two daya. 

An Honourable Kember: There was no Spratt' 

Xr. '1'. GaviD-J'onel: There was no Spratt, but there was Bradley . 

An HODouJ.'able Kember: Still they came. back. 

Mr. '1'. Gavm-J'onel: Last Session when I told you what was happening 
in Cawnpure, I was severely heckled during my speech for not saying What 
Europeans had to do with all that. I ·have since discovered that;. Mr. 
Bradley was actually in Cawnpore when this Bill was being discussed. Not 
onl.Y that. When the Bill was Rent to Select Committee· he thought· his 
t;ime waH up and I am credibly informed he bid farewell to his 88sooiates 
and thought of ('learing out of the country. . Mter that the Bill was not 
pAssed, and he is still at large in the country. 

Mr. X. Ahmed (Hajshahi Division: Muhammadan Rural): Why do 
you not increase their pay? 

IIr, '1'. GavlD-J'on .. : Sir, I will tell. the Honourable Member in a. 
minute why we do not pay higher wages. 

1Ir. X. Ahmed: He could not do so last time. 
Mr. T. Gavin-J'onu: I will come to that in one minute. Now, Sir, 

Mr'. Kelkar seems to have a very benevolent attitude towards communist 
propaganda and hllR rather R. !10ft. ('.Orner in his heart for Mr. Bradley. H. 
has even composed a piece of poetry about hini. I have had 0. piece of poetry 
handed to me by a budding poet in this House who, I think, has made B 
better piece of poet,ry than the medley we heard. It is this: 

"When Spratt lit Bradley speak 
You somf'times hCRr a squeak 
That labo\ll' will f,U'e bl't.ter 
If they threw (Iff the fpttl1T 
Of the wicked em-ploy-er 
But those who know our Bradley 
Call only view moat sadly 
The wickf'l) doct.rineR preaelled 
The wrong conclusions reached 
By Bradll'Y and hy Spratt 
Who do deserve the cat!" 

Wllll let us get back 1,0 t,he more seriou!l part of this subjeot. ~ r. 

Bradley and Mr. Spratt, are merely incidents and we are only quoting them 
ItS eXf\;nples. They are not. important people. This Bill has been brought 
in to deal with a matter which is increasing in importance daily and we 
must prevent more of Huett men omin~ in. Mr. Bradley and Mr; Spratt 
ought to go. Now, Sir,\why have the Communists, the Third International, 
allotted a quarter of a million pounds sterling of cspitalfor propaganda in 
thiFl country? Because they feel that, the soil is ripe for flowing their 
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poisonQuB seed and they ure no mean judges. They have studied this 
subject all over the world. 1'radc in India is depressed, more depressed 
than I hRVC ever known it,. Monoy is tight, fearfully ti ht.~: I am told 
In·: ollr province, where the·y lire having very hard times and w"11ere a crore 
of 1"U[,('(,8 hAS been distributed fot· faktlvi, the. cultivators at the present 
tinw nrc Ilctuo.lIy paying 6i per rent. per month for money to ~p them 
ali\"(' lIllt il tlwir erOJiR call he hurvested. 'l'hat mellns 78 per cent. per 
o*nulll. How clIn uny induRtr'y live under Fmch circumstances? 

An Honourable Member: lR that. duo to Spratt? 

Mr. T. Gavin-Jones: Thnt iR not dm' to Spratt,: I nm coming to that.. 

An Honourable Member: Indian lUon l h~nder . 

Another Honourable Kember: llIaekett. 

Mr. T. Gavin-Jones: Yell, 1 lluite ~r e with you-Blu.ckett. I am in 
entire agreement with Illy friend, Mr. Birla, when he accuses Government 
beeauRe of their (mrreney ,, ) il~. . 'l'hut is why we all opposed it. 

Mr. B. G, Oocke (Romba,}': :European): Not 0.11. 

.Kr. T. Gavin-Jones: Not all, but those who knew anything about it 
at ull. Sir, }Ir. Dirlll's Ilttitude townrds this Dill is not logical. He sa.ys 
lIe objects to COllUlluuist propaganda; he objects to the trouble Bnd he 
\\"o.uld lih to get o.ver it; and all he suggests is that the currency policy of 
the G(Jyel"llrncnt, has hrought us to this difficulty Bnd that if it is altered 
it will gIlt 1111 out of it. Well gentlemen--

.r. President: 'l'he Honourable Member must address the Chair. 
IIr. T. Gavin-Jones: IHr. 13irltt objects to communism, but he cannot 

support. the (iovernment bemlUsc t.hey have not brought in anything about 
Indian communists. 'l'hese are his two points. Now, Sir, I would like to 
suggest that. Sir Vietor SflRooon's and my attitude are much more reason-
able. We strongly oPPollell the Currency Bill to the. bitter end; we have 
also insisted thllt government should do something about the Indian com-
munists, but we support this Bill because it is.1\ measure in the right direc-
tion. Is it. not more reasonable to accept this Bill, which at any rate deals-
with BritiRh eOUlluuuiHts? Considering the serious sit.uation, I hope that 
HOHoma-hle .Members will support the Bill on that ~ l O nd only, 

'f1H'1l 1II'y friend, l\Ir. Hllngn lyer, in his long speech, to which I listened 
witll great eare, in BpitO of the lurge vacuum in my inside, said a great 
denl, but the burden of his speech was t.his, that communism is no danger. 
Now, there is It greut eonfusion of thought over communism. c..The preach-
ing of the theory lind Jmwtice of eonullunism may not be any dangerJ there 
if! nothing new ill it; it has been in existence since the days of Plato ;~.it 
hat> been tried by vurioufl eOlrUllullities in the history of the world and has 
a)wlt,V" faiJed: , 'J.'lw grenl experiment in l{ussia is the last effort; and as a 
mttt.i(,r of fuel the pro.cticll of cOlllulUuism bns actually failed in Russia . 
. Lcuill bad to admit thaL himself; he could not bring round the peasants to 
bt~ /letllul cOlmnullist·s, and Lhey are the bulk of the people in Russia. 
1 Now, if the theor'y of 1~ )mlllllni lll were llreaehed (lnd they tried to convert 
)lJe publie in Indin nnd the Government here by cOllstitut!onulways, tbere 
might be )\0 hamt in it; but the 'l'hird International l~r ) sending their 
emissaries into this count.ry to subvert existing institutions and to create a 
revolution. and UUli is the da er.~ Now, Sir, in the speech made b~  the 
Honourllble Home M.mnber he mentioned that these agitators were sub-
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e.rtin~ e i ti~  ot llni e~ (ioverm:nent and one l:iopo\U'able Member on 
the EhvarlljiRt "entihes said "'fhat isallrisllt", and ce'r.tain Honourable 
Members on the SW!ll'l\jiHt Benches ,rocked with laughter. Also h~ he 
snid :,;omet;ping' about revolution, somebOdy over there said ";EIear, .hear". 
I !lm glad to Ree thnt HQllourable Members sitting on my right arid the 
N"lltiOlllll1l:;tR were no!' lunused. Sir, this is no laughing matter. Honour-
able Members who delll with rcv<?lution find the 8ubve,rting of or ~ ed 

gon·l'ument ill RO light 11 Tllanner Ilre like children playin's with fire. Sub· 
verting orgallised government doeR not mean the Honourable Pandit cross· 
ing ov('r the HOllse and sitting on the Government Benches, because if he 
went c vcr there with hi!l colleagues, he woulel also huve to utilise this same 
('xccutivl' organised govenmH'llt to rlllf' the ('ountrj·. Subverting orgapiscd 
go\'el'1Jment llleill}>; crcllting revolution Ilnd upHctting law and order in this 
~~o nt;r. . ~o , Sir, I hl\vc been in omm~nlll riots and I have seen people 
of t,he middle and upper chu,Res hide in their houses and fear to come out. 
I Imt it to HODoufAblf' Members over there, supposing revohitioD were 
fomente..l; Ilupposing thai the police Wel'e subverted Rnd ,,'ent, in for looting; 
!'IUPl)ogillgthat the Ann,Y was subvorted; HOllourableMel1\bers sit.ting ~ el  

thc,re would .be cowering and ~remblin  in (,heir houses and sayiug "Why 
does ri')t HI(' Oo )~nmellt (10 something 1" It would ,h" too Inte then; ~bero 
would' be no govemment.T beg of Honourable Members to treat ,this 
mflttol' with seriousnesR lind not to .tnlk Ilbout revolution and subverting 
t'XiRting government in such Ii light manner. Sir, I hope that all 1iI9IlOur. 
nble Memben; will realise tlleirresponsibilit,y and will vote for this nw 0.9 
11 fil'Rt "t.ep townrdR stopping t hiR ('ommnnist ngitlltion and revolution in 
this country. 

oPaQd1t ¥otilal a$fa: Mr. .President, if I lUll n few minuteR IIl.t.e in 
rcplying lothe affectionate appeal of myoid frieno, the Honourable Mr. 
ea.ne~ it. iH not my fa.ult. but it is my misfortune. I !lid rise immediate· 
ly after be rel'lul1led his seat, but, 1 was unfortunate enough not to catoh 
your eytl. J hope, therefore, myoid fri('nd will excuse me for the few 
minute!'!' rl ~ . He hRs appealed to me IIF! the official repreFlenLative of 
I,he Congre8R, which honour has heen ('onferred upon me by my ('.ountry· 
lUen. to tell him what is thE' creed ofthe Congress; nnd he took it uJlon him· 
Hl'If to HI\V i·hllt Ill'! far It!'! he WitS I\ble to understanrl, thf' creed of the 
~ )n re ;; ~  to foment agJ'llrinn disturbllnoes .  .  .  , i).,~ 

lIIr. J[. ][tlan8: If I mn v explain, Sir, 1 underst.ood Diwlllt Chn.mnll LaB 
t<l HUY RO: thuL is not mv view of t·he Congrf'ss creed. 
PandltKotilal .emu": '1'hllt if!, 1t.'! far as he was able to understand my 

frit'tld. DiwRn Chamlill Lall, ~he creed of the Uongress was to foment agrB-
rum ,1i!:ljiurbllllcef;, Now, Diwnn ChaIllfln LHll iR here nnd I IIlll perfectly 
certuin t'll!1t llO member on this f-Jide of tlw Hnllse Ull<i.ersioo(] his l'CmlU'KS in 
t.hllt Senf<l'. It iii! impossible for DiwIITl Chamnn Lall to hnvl' !laid nnything 
flO nttociolls Ils thnt. But whAt Diwun {jhamnn Lall said wns, from the point 
of vit'w of the Treusun' BencheR, a much st,ronger thing. It wos l'hltt the 
crt-cd of the Congress 'is to RU),VC·rt this Govenmwnt, I.mean the present 
system of Government. And as ~h  President of the Congresf;. with all the 
l'E'flponsibilitv attaching 1'0 t.hat p08ition, I now in this House openly and 
ImbliclY.4eclAre tlll\t tllll.t if! t.he erred of tho Congres!4. r:f!.ea.r, HelU''' 
from t th¥ A'Wlll'fljlsts Renches). Rut as everybody knows It, It 18 ~o use 
~t~ iti~ flheher i.lt~der word!'!, t,he Congress does not foment any kmd of 
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:violence. The Congress is for· civil disobedienoe. Mahatma. Gandhi baR 
been. procla.iming from housetops that we are illl preparing for civil die-
cbe<ilencc/ And what is thntch'j} disobedience for if it is not for sub· 
wrting the present system of Government, because wo do not like it., 
because it is not just, because it is oppressive. That is tho creed of the 
Congress, and the Congress is working for it. 

My Honourable friend Mr. Keane said that there were two wings of 
tho on re ~nd that the methods of the two wings were different. That' 
llgo.in is a grievous error. 'l'here is absolutely no difference betweml the 
objective und the methods. The difference is only ill theory. One wing 
slly!> , and truly sayF;, that there is no hope from the present Brit.ish Gov· 
ernment for the cstRblishment ot Dominion Government in this country 
~nd it is useless to waste our time in trying to have sHch a Government 
E>8tablished. 'rhe other wing says that alt,hough there is 110 KliCh hope, 
yet in fnet Dominion st.atus is a. form of Government whieh this country 
·ought to besntisfied with ond we shall ,therAfore give the British l~
emment One more chance to establish it. If ft is not established, 
Mahatma Gandhi has said t.bat on the 31st December 1900 he will t~ e 

up as un IndependencewalJa. (Some HOIlouTablc Momber/J: "1929"). I 
mean 1st January 1980. That may be right or that mlly be wrong. 
(.-;in Honourable Member from the Europea.n Group: "'l'bat iK wrong",. 
But it is' not right t(l attribute things to the Congref>S or to t.he member" 
of the Congress which they do not sa·y fmd which they do not claim to 
be their views. Now, I hope I have made the position of t.he ('onw-es!:; 
~ er eetl  clear. :;-

Then my friend indulged in 0. metaphor. It was the metaphor of the 
cuckoo Bnd the hedge' sparrow. He forgot that we have got the hedge 
~p arro  ulready in our midgt, and· we have had it for the lust 150 yeut!l, 
I!.nd we are not able to lay our eggR at. all. Thore is. no question Of 
bedging those cuckoos-(.4n Honourable Mem.ber: "Tf> the hedge spar-
l'OW a cuokoo ?")-in comparison with the hedge 8pnrrOW8 that are around 
11S. I simply take my friend's metaphor. 

Then my friend hus indulged in some wrong history Imll wrong law. 
He say!" that all the countrieR of Europe have similar legislation, bul he 
did not take Ute trouble to show us the legislation of :In.v parti('ulnr 
country. He want.s U~ to assume thnt all the countries of Europe llllv(' 
Buch legislation nnd because they have it wc must ·a.}so have it. But whut of 
t.hat? If some countries in Europe or the Dominiom; have 1>011)(' such 
legil:11atioll on their Sta.tute Book, does it follow tltst it ig sound legis)lI-
tion, does it follow that. it iR proper legislation? Are thcsc Dominion 
Legislatures idettl law givers? On t.he bst ooclIAion T took th(· oppor-
tunitv to review the whole la.w on the suhj'ed in F:nglllnd. After nIl. 
we Ii-lUst take" the pattern of Engla.nd. I need not repeat what I said 
on the last oecasion; it is. too long It st.ory, but I would refer Honouruhle 
Members who want t,o know what thH lsw in Enghmd hill'; been. and 
what it is to-dav I would refer them to what I ~id on t.hut nCCllsiOl1, 
and they v:ill find it stated in tho deba.tes for the bet Ression of this 
Assembly.' But T may say that th€lre is no such law in Engll\nil. a~a 
ihere eo.n be no sucb Inw in England as you wish to introduce in IndiR. 

I must. confeRS thn.t I do not know the laws of ull tlHl European 
eollnt-rh!'! and I cannot t.akc upon myself to suy what there is in tlwf:e 
laws and what there is not in those laws, but so far ae I am ooncerned, 
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[Pandit,.Motilal N~hr .  , 
I  h am ere to Opp080 'this Bill 00 well understood principles or at least 
on llrifl(!iples which ought to be well understood by every Englishman, 
ltlwyer or no lawyer. 

. Then ~here ,,:as a very fine distinction made by my friend as to what 
Ii> reJ r~ l e !egls.lation ?nd wh3t is not. His idea is that only that is 
• represslVe lcgu,slatlOn WlllCh empowers the exeeutive to catch hold of Ilr 
man nnd cOlll,ign him to ·oblivion at once; minor things do not matter. 
If you know where the Ulan is, there is no r(>pre8Sioll. If he against his 
will is rCHtl'lIll1:d from doing things whi(Jh he hall 0. perfect right to do, 
at the .sweet wIll lind pleasure of the execut,ivQ it is not, repressive action, 
uecol'dl.l1g to my fri.end. Well. 1 cannot Ilrgue that point with him. 
~ ordln  to my frIend, the Bengal Ordinan~ if! not repressive legisla-
tum. bcclluse we know where tho men nre. TheyhBve been caught hold' 
(jf ami tu.e,Y have been seit a.wa.y, Ilnd sometimes we are llble to com-
IHtllli('utc with them. But I do not rely, Sir, upon tilly particular descrip-
tion, and 80 fa.r as I am concerned, I would rather not give any nRJ'l1e to 
this particulnl' .Bill hut expose it, on its own merits. 
'i'here 111'8 one or two other flpecinl pointfo\ made by my friend the 

Honourllblo Ml;. Keune whioh I may deul with here. The points which 
I;re common to hilll and other speukers clln be dealt with together. He 
nttribut·ed our oPPoRition fo sl"ve mentality, ~nd said that it was this 
sluve mentnlity which Muhatma Gandhi has been trying to exorcise frohl· 
(lUI' minds all these yenrs. "'ell, it is n poor ()ompliment to Mahatma 
U undhi to SIl,)' that the sluve mentality that he WIlS considering WIlS the 
mentality which opposestliis legislation. It is thesluve mentality which 
concurs 1Il this legiwlatioll tlutt ah~m  <}andhi BOUght to exorcise Ilna 
is tl'}ing to e or i e ; ~ by tho grace of God will succeed in exorcising 
iu ~Ol1r~  of time. (Hear, hear). My Honourabltl friend refers to the· 
case of Trotsky. How ll1an~  Indian Trotsk'yR have ~ot been trea.ted in 
1110' ~ .n\e WRY as one TrotRky bv the Soviet Government? What was 
1 ,,~, B. engnlr-..0rdinllllce. what 'were the measureR taken under Regulation 
III of 181Sb if they were not. Romething similar t.o what.hsR heen done 
to 'frot.sky? I do not know what m)' Honourable friend's impression is 
about the reason!! for which Trotsky has had to suffer. They mlly be 
good l'enilODR. Or thoy mAy be bnd reasons, we are not concerned with 
thai. 1 hold no hrief for U ~ ~ i t Government. Imd it is no husinestll 
of mine to defend e e~ Ol·der they pass. The Soviet Government is, aftor 
nJI. [\ verY much human Government just as nil nther Governments are. 
n i!> huntnn 10 err. They may make miRtakell, but by suoh mistakes of 
It Government yon cannot in:lpugn the whole theory upon which the 
Government rest,s. T WIlS glad to henr from my Honourable friend. IHr. 
Gavin-Jones, thllt, so fn.r as the theory ond practice of communism nre 
('(mc-cmed. he Raw no fault in them. It. will be clear from thfl views r 
hove jUf'lt pl/lced bofore t.his HOllse and from my other viewR with which 
tht~ House is perfectly familial', that T Ilm not prepared to go 80 fnr os 
t.o !;l\V thnt there is no Ilnrm in the prACtices of (;ommuniflm. The theory 
if'; nli right .  . .. . 

lIr. T. Gavln-Iones: I said preaching of the theor~  and practice of 
e.nnnunism. .  . 
Pandit KotU&l KUru: But there a.re sorne of its practices which win 

not find ~ o r even on this Ride of the Rouse. However. these are the 
"iem! which have come from t>he benches opposite, and, that being 00: 

-.. ~ < 
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what right hove tht~  to SHY that the wry name communism spells 
terror, deRtrl1ction, subven:;ion of all society and so on and so forth. It 
jg the rnl'ticulnrnd done thnt must betaken into consideration, and if it 
i,:;an i\C't of u violent churadf'l·. if it is fin act whi('h gives the law into 
f,he hnnds of the person ",ho is ncting, then it is for the Government to 
stand lIJl and to suppress that act, to supprcEs that indh'idul\! by nil the 
]l'gnl Hnd Ipgitirnntc Inl'IIllS at its dispmlnl. 
Xr, K, Ahmed: Thill i~ exndl,\ lwfol'e the House. 
Pandit Xotllal Nehru: I know DO OnvernmcllL can lm~  you. 

(l.aughter.) 

:l ~1~  IUy HOJl(!urJ.lLle frielld ~Jr. Kelme paid tt. t ~b te to my Honour. 
ahle frwnd, .MI'. B11'h:; but he 1Illsl:Ied the whole pomt of th() very able 
,p ~ h of Ill,)' Honourubll! eolle~ o. He showed cOllclusively that thi~ 

It",· Wllb I\ut w!lnted by :luybody. 'fhii> Illw Wl\8 not wanted by Labour, 
t I'll:,: la,,' Wilt; noi wanted by Indian Cllpitlll. this law is only wanted by a 
handful of thol:lu gentleIllen who uro there (turning to the European Group), 
\\'lto hope tn CUlTY it with tho help of the solid phalanx of the Official 
lhmeht'8. The HOllOllrllblc Mr. Birln !>howed us the telegrams that, he 
hlld reecivt!d. the rel'loiutkns thut hud betmpu!'ised by capitalist nssociutions 
find individulllt; who condoruncJ this measure unreservedly. That was 
the point of hill speeoh, and whoo he said that }l(l did not agree with com· 
lUunj"m, m~ Honou1'8.blefriend,· MI', Keane. t.hought he hlld a troubled 
wil.ld and hit; trouble arose from the fnct. he said it was quite natural, 
that thm!t.! cOlllmunists resort to undesirable methods. But why wns be 
opposed to the Hill in· spite of that? The reason was tha.t be dicl not 
thillk tbat communism had Iln,\'thing to do with strikes, but that thell6 
Htt e~ were d,W to economic (lImses. He a!A<) gave UR the reUf;on .. -one 
{Jf the rWUlons, there muy be othertl-lloD.d that waR. the apprecia.tion of 
the rll,pee. It seems to be ridiculous for any reasonable man to think tha.t 
u eouple of individuals-t,hey may be Brudless or Sprat,ts from across the 
f!eJlf'-(lllll (,ollie here and create all the labour trouble, aU the agrarian 
trouble' thnt Wt' sec in thif! eonnir;\'. I silllply oannot conceive it. The 
tl'lW rf'lloI'lon you will no! look nt, ~ o  will Rhut your e'yeR to 
it. It iF; Ule eCOllom ie eOlldit,jon of tohe UlIISR8S in thiR country. 
YOIl jil,(, qllncks, go nbout to tref\t this symptom 01' that 
8.nnptnll\ ond will not like II flclent.jfic doctor flttack the r{\9. t (!llUSe 
of thl' di!"ensf'. My HOIlourable frimld the Home Mell'lbth', admit-
it~d. "Wt' know thot'thif! iR not It radicnl remedy for t,he disease, but 
il. i,; bellm' Hum doing nothing. I,et \U1 lit 1('lIst begin by, cut.ting off 
tl\(',,(, oUlsi(lc relationR with India." Now, Sir, thut lets the cat Ollt of 
the bag. I tulu' ihis Bill l : . , i t~ . . ~~ ... n Indian NlltionuliFml, on 
the Iudian. KRtionnl Congro5§ . (S()me Honourllble Members: "No, l'lO· ... ) 
(mmlc 1"1 anol/rublo AI ember/;: "Heal', hear"'.) And I will [o;ho,,", from the 
1'1'oyi;;iollA of t.hill Bill t,ha,t it is nothing else. Cut,ting off of India. from 
oll ;,id ~ eountripll-whut doe!o\ that, lUl'!ln? 'Ve art' to reJl1llin as il'olrlted 
fif' I'VC'I'. The monlt1nt. !ITt\' ot,hor IJOUlltrv takeR an interest in India-therll 
(,1'(; ;;n Ill/Uly Ol llli l\ot oll~ in nil tlw cm;lltries of the world whose hll ine ~ 
it i;; to make this world fiU!>r to live in than it is, and they nnturallv 
tnke an interest in all thnt is going 011 ill all parts of the world. What· 
.ic; (hero to fesl'in thnt, unless you have something to conoeal and avoid the 
~ l t.  of world opinion opero.t,ing upon it? That, I ten you, is the bonest 
?pinion. held ~:  many p ~ )ple of my way of thinking. ThiR Wf\ believfl 
IG the real ob.lect of th(l Bill, !H'C!nuRP it cnnnot bEl necessar.v, jURt for the 
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euJ((I of two mep, whatever capacity they mtl,Y have for mischief, or for the 
sake of. aD<?ther ,b~l  a do e~l ~en who may come. What w.ill they do? 
Th 3.Y WIU SlOlply gIve us thClr Ideas. But can you stop those Ideas coming 
to this eountry without these men? Can you erect barbed wire entangle-
ments Hnd artificial barriers t.o keep ideas out of India? Those ~itne  

are gone when .You eould do it. Ideas will travel in spite of all preoa.u-
tions, Ilnd given thll fact that ideas will travel. where is the harm in the 
person who has those ideM-it may be on!!, two, three or four-coming 
find giving thORO ideas through their word of mouth? Wha.t difference 
doei' itl make? Yes, if you can prevent an conmmnist.ie ideas from coniing 
to India. if :\'OU clln take Bome step in that direction, I can appreciate your 
aetion. But, as it ill. you may RS well pass a law to stop the cold wave 
.that iF! ,Pllssing through the country. You cannot do it. 

JIr. JE:. b.~: How can VOll leave the hend und catch hold of the 
1 Mil, t,tw? (Laughter.) . 
Paadlt XO\llal liJebru: 1'he next Bill will be meant for you, (Laughter.) 

I may at once SIl'y, Sir, that I am. not one of those who have never seell 
a communist or never met one nOl' am lone of those who tremble in 
their shops lit the very name of communism. I have met many of thoro 
lIud I have found most of them to be very estimable. men, courageous 
men. men of ohllracterand Ulen of ubility. 1. do. ~t ,of ooul'8e)know the 
mer. that my Honourable friend t:iir Victor Sassoon has at his beck and 
.coll, whom. he undertook to produce "h,u ll'IOment'" notice to oonvince 
Mr. B. nair of the existence of such peoPle. I cannot vouoh for them, tUJ 
I do not know ",hut kind of people they ln~. t~t the men I have known 
an~ men of opinions, strong opinions no doubt but men with the courage 
of their convictions. men' who have nothing to gain by holding those 
opinions Dud ever,vthing to lose by putting those opinioml into practice. 
Sueh men whether .vou agree with them or not, must be entit.led to the 
r{.>spect of every well bnhmced mind. .T have 811'10 mei men who differ 
frow (Jommnnists both in theory und pradice nnd :wt do not, hesit·nto to 
eoopernt.e with them. to meet them, to admit t.hem in their own c()uDscls, 
although) of COUrKl1, they will not uct with them if such net,ion iH ineon-
sistent with their 6WJl principles. ~o\\ , the HOlJourabifl the ,Home Mem-
ber mentioned pl'ollliDPntly the League againAt 1 mperialisml'\md ht' said 
l·hAt (,he Indian Trade Union was proposed to be affiliated t.o that. League. 
'rhey eouid not proeeed ~ain t the men because the la.w under which they 
w.mtecl to proceed WIlf; not, Itpplicnb1e t.o t.hflTTl. I know somet,hing of the 
],PIl-gue and my own knowledge of it is fil'st··-hnnd. I was present at t.he 
mef'ting of t,he League n ain ;~, Imperialism, fit 'Brussels, fiS representing 
t}w IndiAn .National on re ~ '1'ho T)resident, o.f. that I_nague waR until 
l'eet'ntl,v Mr. eor~e LansbuT.\. who iR now the l~r l ident, of t.he great 
J,,,bollr T'orty of England. He resigned his offiee fOT reasons of WlUlt of 
t imc. His pre.occupntionFl with t.he great Pnrt,y. of which he WIlR elected 
the I.cader. did not Jea \~ hin1 time t.o attend to the proceedings of the 
Leo.glw aga.inst, TmperiR.]iRHl. At. least that WfiS the roason which he gR.ve, 
nlthougll it WM suspMted in i,he Press Gnd elsewhere that some pre88ure 
had hnen brought to heRr upon him. Howcver T will not, go int.o t~t, Ques-
tion. The present PreRident of the League is Mr. JameR MQ.,''it,ori<'who is 
the Pt'esident of the Independent Ijabollr Party in Flngland. . Neither 
1\fr. G(lorgc 1,a.nshufY nor Ml'. Jnmes Maxton is n Mmmunisf. and yetihey 
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Raw ;n0 Obit;ction in being Presidents of a.n associa.tion which admittedly 
.consists of communists among others. The executive council of this League 
{!onsists both of communists and non-communists, the majority being non· 
,~omm i~t . There are socialists, there are nationalist,s, there are com· 
il};unlsts who nrc rilenibers of the League against Imperialism. What, is 
t he object of this League and why is it there? It is to secure frt·(·dol1l to 
the subject races of the world, to fight for freedom and t·o fight against 
jmperiaiism. So far tiS that goes, socialislll, nationalism and COlllmunism 
meet on It eomrnon I,latfonn and there is no objection in the minds of 
socinlists or nationalists to meet and devise lUeasureR, cOllsist,ent with 
their own principles, with tho communists to fight a. common e,ril. Tlwy 
do not fight shy simpl'y of the name communism. When 1 attendpd that 
meeting I WIIS called upon to speak. I must tell the House that I wall 
nssured befol'e J attoended the me ~tin  that one need not be 1\ l'omruuui"t 
to be u member of that League. Of eourse ~ndi id al  are not 1110D1bcl's. 
Countries and A8soeiations Ilre members and individmdFl reJll'eSent. them. 
'There were no less than 20 countries represented. I was called upon to 
speak u.nd the first thing I did WHS to dissociutf' mYHelf thoroughly. both 
with the theory and practice of communism, und to tell them thnt T WII!'! 
there tiD help them and nlYRelf in our common object, hut, I n~ no\. t1H'r@. 
to be a member of fheir Communist Pllrt,y, because I did not helieve in 
it. More than a. dozen reprf'sontativeR of other Muut.rieR after lIle I'()!'O(1 in 
their places Imd confirmed wha.t r Raid and shared my viewR and they said 
t:hey t.oo were there for that purpose. Now, the Honollrablt' t>he Home 
Member asrmmes tha.t that League against Imperialism iB a kind of nsso-
ciaiion. ('ommunication with which, under this Bill wh!3n it. is pasged, 
t\ould become an offence. That shows how much infonnation and know-
.lcdi:tc there is of thc things that, fire happening nnder our ver.v nORCS. These 
two men, SprA.tt and Bradlev, are on the brain Ilnd fhcv hlloVe twisted all 
intelligence, all idea of con'necting cause wit.h effect ~nd of relevancy. 
'Then IlgBin I ma.v infonn the Honourable Home Member rmd Uw HOURe 
that it is· hnt a mere question of u. proposal to uffiliate t.he TradeR Union 
,,'hh j;he Leagtl8 against Imperialism. It is an Ilecomplished fRct. Not. 
onh' the An-TndiA. TmdeR 'Onion but the Indian National Congrf>flA R·fB 

llflBocinted-not Ilffi1iated-bodies to the League Ilgninst Imperia.lism. the 
dist,inption being thiR, t,hat; while they do not sllbserihe to the whole pro-
gramm(> of the r;~ e. thev R,vmpa.thisc with the objects and therefore 
th ~  nre not full McmbE'l'A of tlw League but (mI.v ASRocMtes. 
1 don't flee Illy Honollru.ble friend, Sir DpnYR Bray in his Heat. I 

listened tn him with the ntt.ention wit,h which 1 1I1wavs listen to him. It. 
is a pleasure to heul' him. I have always admired th'e grace of style, the 
]'ounded sentcneeR which he delivers, but I hllv(' nlwavR felt after he hUH 
!'lat, down,-T have Il"ked mYRelf-what WGS the point' he Illude? I have 
never OBBn able to answer the question. (Laughter.) 
Now, in hill ,'ery able speech yestcrday, a speech full of gCI11R of litera-

ture, there wnf! talk of dearlly poisons lind thing" of that chtl.raeter. Well, 
the only impref.\sion it left in my mind was that the Honourable Bir Denys 
Bray hUB It perpet,ual ,Youth and that, tho~  dreams which he dreamt in his 
'youth, and which he so graphicn.Ily deBcribed sf. having affected his impreF\-
sionable mind nrc still haunting him. I think that youth Rtill continues 
.~ith hirll Bud he is to-day as credulous as he was when a young man. 'l'hflt 
IS the only inference that I can possiblv draw from t,hat intellectua.l treat 
;that 'he gave us yesterday . 
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• r~ It; .Ahmed: Ho did put a. query and referred to the Hindu Youth. 
Movement. 

Pandit Kotl1&l .ehru: I think it is time for you to join the Hindu Youth. 
Movement. (Laughter.) 

'l'hen Sir Denys Bmy talked about revolution. Now, Sir, howtlver, much 
you ma.y roll your "1''' in pronouncing the word" revolution ", it has no 
Inore thun its didionary meaning, and professedly we are all peaceful re-
voilltionaries. No one conceals the fact. 'l'he only difference is we are 
plcflgt·d Ilguinst ::11 kinds of violence. In all other respects it has been said 
£rankly timeR out of number that we are revolutionariell. We want B re-
volution, but noj, of the kind which has for ita oid violence and things of 
that kiml. We have told you-aDd it is not Il thing you do not know-we 
han~ told you hew we propose to accomplish that revolution. It is to be--
at leu>!t on our side--n bloodless revolution. We wish to organise ourselves 
to disobey your 1Jnjust In"'R and to make it imposRible for you to govern the 
country by t.hos(;; luws. 'l1l11t is the wa.y which if; ours. We lIlay or may 
uot succeed, it mn,)' be an idle dream, very difficult to realise, but that if! 
the only thing left to liS. nu,l in that senSe w(> certainly Ol'e revolutionaries. 
Xow, Sir, comiug to the Bill, I submit(),that it is a more retrograde 

meusure thaD the first Bill that was introdudoo, und the arguments in 
support of it, which have so far been advanced, are more feeble and less. 
plausible. In. the· short interval which has passed since it was first intro-
duced in September, aU that has happened is that the Executive Govern-
ment has develo'perl a voracious appetite, a more voracious appetite than. 
it did in September, for autocratic power. It will no longer be satisfied 
with attacking the liberty of the individual, the freedolll of movement, but 
it must needs also put its hand in the pocket of all and sundry, not the 
lllanconccrned alone but everybody, and take as much as it cau,as I will 
sbow you when I come to consider the provisions of the Bill. Another 
hnprovenwnt thut 1!-as 'been madn",thanks to the trenchant oritioism of my 
friend Mr. NeogyFQn the last occrrsion, js that the short title has been 
.ha.n ed~ It used to be " The llublic Safety (Removal from -Indin) Bill", 
und so it was. It was a Bill for the removal of stlfety from India. It was 
my friend, Mr .. Neog,Y, who drew attention to it. on the firstoCC&8ion, and 
\ve now find it called" The Safety Bill ", the words ",removalfromlndia " 
bc:ing scored out. So that the-only redeeming featurl' of the Bill has been 
expunged, which showed its renl nature; and is now left to us is a mere 
hypoc)'itical camouflage which oonceals the real intention and door; not 
touch even the fringe of the evil. If a nfllne has to be given to the Bill, 
r am disposed to call it " ~ la er o n?~~  Bill ", No. I, be a~ e I 
expect another one to follow, or "'J'tlfLS,!!J,e1.y oftlre . oa ra. ~~lll ", 
if :VOll like, or, as an Honourable Member ii e t ~ i~ J bU ,1 ~ er 
Bill". n The provisions of the Bill were discussed thl'eadbare in the Autumn: 
-Se;Kioit.' and there is not very mllch more over and above what was urged 
on either side to be urged now. I wiU therefore not detain the Rouse long 
o ~r the provisions of the Bill, bt.;,t jus submit' a few observations which 
I have to make on the main features of the Bill. But before I do r;o I 
owe an explanation to the House of why I hpe not rl;lrised the point of 
order which I ,had raised on the first oocnsi&1 ~hen the Bill was introduced 
in Simlo. The House will remember that in the first Bilt,as it was introduced, 
there was not provided even a semblance of 8 t·ria1 or hearing before any 
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judicial tribunal. When the BilL came out of the select commjttee, we 
found certain provisions inserter1n it and the same provisiOlla-perhapl 
improved I do n()t know-are to be found in the p;resent BiJr as it is 
'.introduced. There is a men.tion of Bomesort of trial and ap~l. a fa.rcical 
trial it lllay be; but so long as it cannot be said that you are dealing with 
;8 man without trying him-it may be that the trial or the hearing of the 
-<lase as provided in the Bill is a mere camouflage-but 80 long as it is 
there, you have got to attp.ck that and the purely lega.l question which I 
raised on the last occasioi;\does not in my opinion arise. That is why I 
have not taken that point now. 1£ you once assume that these provisioDs 
are there and that these provisions afford all opportunity to the person con-
cerned to defend himself then on that assumption, although it may be a 
mere pretence of a trial, the purely legul question becomes a mixed question 
of IflW Lmd flld and I cannot take upon myself to l:IayJhoweve!.ftmuf'h 1 
lllay believe in it, that the opinion of this House will 'be that lne t,rial 
provided is, a mere farcieal trial, II. mere pretence of.a trial and not a genuine 
trial. It I would ulso like to clear the grOlmd by trying t,o remove some 
(lomr«on misllPprehensions about communism, Bolshevism and nRtiono.lism. 
Now, the fact is that anything which militates against. Our pre-coneeived 
n.otions of well ordered o i~t  is naturally ~ eptable t? \~ ,. but .ever 
Sillce tJle advent of commUDlsm and ol he i~,e er  eVIl IS m arl ~bl  

attributed to one of these. There is no doubt t,hat communism contem-
plates a rfldical change in society, l:.e., the existing society. So doe" 
socialism, but socialism has outlived the charge, but communism has no\ 
yet outlived it. Then agllin it must not be forgotten that there are various 
forms of comn;lUnism Rnd various grades of communism. For instance we 
t,o.lk here in this House of the theory and practice of Soviet government 
and the theory and practice of the propagandist eommunist associa.tions QS 
almost synonymous. 'l'hese are entirely different t,hings. There are fonus 
of communism, which aecording to our present standards we call good and 
satisfaet,ory forms of communiFJ,m-and I pp~e these were whll.t my 
HOllOllJ'Gble friend Mr. Guvin-Jones&was referrin/t').o-and there ore fllso 
bad fonnR of communism, which according to ollr present standards we 
consider not to be aCClepb.ble. On the last or,casion, there were supporters 
founrl in some parb; of the House for bot,h these forms, good and bod, 
and there were also of eoursc those who were opposed to both. In fact. 
I rcmember T J~ elr  took somle pains to show that things were not so bad 
in Soviet RussifV,)S they were suppOBed to be, But this question only arise>! 
by way of anSW0r to the gmwralisntionR mude from the other Ride of the 
HOlHW, but so far o.s this Bill is concerned, I submit, it, is perfcdJy 
immuteriaT. I do not believe that there is a single Mf'mber in thiH Honse, 
most certainly I am not, who is for importing communist theories Bnd 
prndiees in any form or shape into this country fit the present stnge of itR 
histor.\'. It, may be that at somc future st,age developments might occur, 
but I mn clearly of opinion that communism is not necessary or desirable 
at the present stnge. I have expressed this opinion from various platforms 
even from communiflt and t,he Bolshevick platforms,. I am not for it. in 
my country at the present time. That, being so, why need We waste time 
over discussing the various forms or over painting the horrors of Bolshevism 
an.d commtmism when it is oommon ground th~t we must not import com-
munist, theoriefl and principles into this country at least 811 we Bre situBted 
-now. 
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Kr. ·K. &.4: So why not allow the Bm to be passed now'? 
PaDdJt Itotdl&l ' •• btu! Whnt is f,he question that remains now? The 

question t hat remains i!<: b there f\ real menace to the country? I will 
8S!!lUlU' even that. I will aSRUm(1 that it is 11 real menace. I will a8sume 
also that, it is a renl nwnl1('O to well ol'dere'd government" although the 
HOlnle know" whnt Illy own ideus are about the present Government. Let 
lis tlllRlIlIIl' 1111 t lint. , lind then proceed to consider the Bill and the remedy it 
providt'", 'fIll> question if! whether or not it is 8 Bill which, instead of 
providing n remedy for (,he disease ,hus (l very suspicious look of aiming 
at 11 "tory different thing which is f41' from an evil and is one of t.he good 
thingf! which we are still allowed to enjoy. 

I would like t~ienl with the general remarks made by the Honourable 
tlle Home MembeP bdore I go to tbe provirolions of the BilL oJ 

1Ir. Pr6Il4tDt: The Honournble Member n'light like to continue nfter 
re!'e1;S. 

The Assembly then ndjounled for i.Jullch till ::Ftalf Past Two of the; 
Olcx,k. 

The Assemblv re·llssembled aft,tlr Lunch at Hulf l'ust 'fwo of the Clock, 
Mr. Pl'l:"sidejlt ~ the Chair. 

• ,~.1.. . 

tp&Jl41t, .0:1Ia1 •• u: Sir, Honoul'able Member!; huvlJ bee11100king for 
the principle of thiFi Bill in various clt,u!!es, and we have had various 
st.atementl'! mlMle llil to , h~tthe principle of the Bill iIi. My submission is 
thllt the prinoiple of the Bill is a very simple ODe, und it oomes to this: 
"Wherl! th~ courls will not convict, giv() us power t.o punish." ThAt is the 
principle of tht! Bill. You ll,lQ,Y conceal it in IiIl'y elllbelJiHhment8 of foltyle, 
bllt thllt if! the t,lling to wllich it rCf;oivef' ibl('lf. "We cannot prove in the 
ordiIlHr,\' wily and thOl·tlfol'(. we must hltVt· cxtrllordinul',Y powers." \Vhy 
mm't .\"ill du it in, t,}w ol'dillflr,v \I'll} '! Tile Houourable the Home Member 
hUH told us that the Ooverunwni-han! evidence in their possession. Whllt 
the llH1un. of thnt evidenc('\ i~, hus Bot been discloHed t.o us; but what was 
dOlle Wit'; that a number of in id llt~ hll·f; bl~ ,l1 rt'lied on between the Sep-
tonlbcl' ~ ; o~ ~l .,~ ) , and we Ht:1.l u81H'd. t~) COllllect ~ho e incidents wit,h 
cOmmlJlll!'t actIvlt1es_ l\1v 'anllwcr H! Hill! 1t If! not pll!o>Hlhk for us to do !'fI, 
knowing Of! we do, thui "t.here Ul'\;;\ other e.aUSCf; ful' tlwse dist,urbHnees, 
wlth,II an' admitted bv th ~ Governmcnt themselves. Of course, if It WIlS 
un 611 1ft l'ge J1t'.\' ll'gisilition of tIll' nat.ure )lJt l~l lt\.ted by the l ~ of nil 
c()l1ntrief;. if it WUf! a eURI.' of rebellion OJ' somethlUg else of the aml~ nature, 
fllltl ('.ollld understllnd HUlL I he Rx(·cutive. should bo invested with greater 
po el~ than it, eould ordinarily huv!' in Dornwl eireUITIHtall('es. 

itt. E. Aluned: There i~ thf' war in Afgliflnifolt,IID. 

'audit J[otU.a •• btu: 'I'll(' reaRO'] in that :U~  is not Inck of evidence. 
'the 1'('aSfln is 1:\(·k of opportunit:v to go through (lie uimlll fdrm!! of the law. 
Never hit~ imv legislat.ion of this character arming the Executivl:l with. 

hnor;lin l r ~o\\ er  beell passed. But in Inoin the land of Ord~Ulln e . 
4:hi" power is R8k('d for simply because the prosecut.ion ore llnab~~ to~, 
nddtH'f' pyid('nee. An in~t.rm  of t.hif!, Hir, iR fhl' en~ ll Ordinunce: It 
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WIIS ~nt~d ilnd instances WBI'C given in support-that witnesses would not 
come lql,;ward to give eVIdence in Court, because they Were tert 1 ~ ed .and 

)t)r ~ :  und that there had llctUt,lIy been cases of murder-perhaps more 
thlln one-of those who gave '3V(flf'IlC(' for the prosecution. 'J'l.Jere i,oj 110 
such U ~ here, On the contrary, what do we find? We are 'assw'ed by 
t,hll Honouru.ble t,he HClmc Member thnt., so far itS Indian communists m'o 
(',oneemed, the nction taken has been invariably successful, Andl thcrofore, 
it is t,hat he giveH us a guarnnt,ee that this prineiple of the Bill will not be 
extended to any mellsure affecting an India.n communist;. h~ll, what ia 
the oth(1l' cvident') which is ill the possession of the Government? It was 
SRid by the Hono rabl~ the Home Member that the Youth movement was 
gett-ing tainted by these ideas of communism. Now, Sir, t/le Youtl) movt.'-
mont i4 not, confined to India. It is a. universal movement all the world 
over, and.it is a movement which all well-wishers of their country welcome; 
be~a i l it is, after all, the youth of the country ~ith .whom .tho flJfw.re 
l'eSlf;.(Al'pJnusc.) 4,s for theu-connection with commUnism, t, stanclirig 
hel'f! on tb ~ floor of thi. House, deny that it 11a.s any connection whatever 
\vit!1 eommunistic ideas 01' communistic assoCia.tions. But it appears from 
",hot the H()nouruble Mr. Keane said that the cry of independence iI; taken 
ill thit' HOUfie to proceed from communism. There is no doubt, that there 
is fl. &tl'ong school who have independence for India as their goal a.mong the 
.young men of the countr.". This is. very ,natural; but they are a.menable 
to youI' IKwH wbieh cannot touch them unless they transgress the laws. 
Yell are at liberty to pro ~ed against them when they do so; but I Flay it 
i~ B fnllle dll1rge toO accuse them of communism. 

1'hen, Sir, it WUH Htated \1\' the Honourable the Home Member that the' 
decinrut.ioll of W19 of the 'l'l;;rd International, and M. N. l~ 's manifesto 
foIiowiilg it, Jed to some commWlilitic activitieli in t·his :n~tr . But the 
UU ~ er to that WIIS given by my Honourable friend himself in the very next 
~ nttmee. He Hays: "As a ref:iult, we instituted certain cases, the Co.wnporl' 
corumlllJis( trial, and we flecured a collviction." In other cases too, he 
hilS told \IS t,hut there WtlS success. Six years have since elapsed, and 
t Iter(' has Lef'n lIO complaint made by all.Y official Member that anything-
like wlwt Illy HOntHlrl\bl ~ friend Sit' Vict.or SUSSOOll a ert~d has ever 
11 ~\l )\ e 1 i~ the t O lJlt,r~ . vi'z., thAt witnesses were terrorised and so on. 
"'hell ,\'Il\l run IHW the ordinary law, und that with unique success, I cannot 
conceive of Rlly valid ground you ('an luwe for Asking for extraordinnry 
ItOW!)l'!; . 

TI,en tile riot.fl of Bombay Hnd the t,rouble at Calcutta have beon relied 
llpo~~  AI'; to that. I flubmit 'thRl llO satisfflctoY',V e"idence haR been adduced 
flS to t.he rompli('ity of the rOllllnunists who had nothing to do with the 
urigiuuting CQUSeH of those disturbances. It is said that R man was 
11 Ilird£'l'cd ,  I think, jhe Deputy President of the Millowners 

. " 
Sir Victor 8I8800I1 (Bomba,\' .. l\Iillowllers' ASBocilltion: Indian Com-

merce): The weaving moster. 
(. , "I., 

Pandit KotUal Nehru: I Leg your pardon, t,hat the weaving mo.ster was 
ll1\lrotJred und thllt tho Dov,uty President WIlS threatened, The very fact 
that these pCQple WIll'(\ chof;en as victims shows tha.t there was nothing in 
11m nature 01 IJPi/oitting society and all the reRt of it. On the very lace 
of it" it appea.rs that; t.he motive was personal. May be, rightly or wrong-
1.\'. t.he>;(' rnell h~)ie pd thn! they hud heen ill-treated by t.heir cmployers. 
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[Pandit MotHaI Nehru.] 

'1'ben, Sir, my friend referred to (I, great procession of labour in CalCU!tQ 
·on the 19th J anuar.Y with flllgs inscribed •• Long live the Soviet" and so 
·on. Well, there has been a similar processioll with a similar number of 
people bf.\fore that, while the Congress was in session and another one &ftel' 
that. I am not sure whether this procession to which my Honourable 
friend referred was one of the proces!:lions which were organised against the 
Simon Commission, but one WBR organised about that date and among the 
flags" Long live the Soviet" I think the flags that were inscribed with "Go 
hack Simon" were far more nwnerous thall the others. As to the earlier 
procAFlRioll I was an eye-witness of it. Thai. wus a procession, Sir, which 
also had Rome red flags and some inscript.ions on them. It was made up 
·of quite 25 to 30 thousand people. 'rhey assembled on the maidan. They 
were led by high police officials ill charge; I think there WaS a Deputy Com-
missioner or Rome body of the same rank, and they were led into the 
.Conm-ess camp and there let 100He upon us, the police withdrawing. Of 
~ollr e we did llOt. want the police. What happene.ti? We found them to 
be the mildest creatures on earth. They came in, they wanted to hold their 
meeting, tllld we welcomed them. We said by aU means let them hold 
their meeting. All that was necessary was to adjourn the Congress meet-
ing, which had not yet begun, for about an hour or so. They took pel'mis-
sion to hold their meeting for an hour, and punctuaJly at the stroke of the 
hour, they retired most peacefully and in a most orderly manner. In this 
interval J spoke to them. Many of my colleagues a.lso spoke to them, and 
it was quite evident that all tbat these people wanted was kind words, kind 
treatment and help in their trouble. That was forthcoming and they made 
no more trouble but went away ~ ietl . 

Now the Honourable Mr. Crerar said t,hat it had been decided to deal 
with Indian communists by the operation of the ordinary laws and he hoped 
to bring th~ dangerouFl movement under control by the operation of the 
ordinary laws. 

The Honourable JIr. I. Orerar (Home Member): With th aid of this 
measure. if and when it is passed. 

Pandit ][otUaJ. Nehru: You did not sa.y that then. 

The Honourable Mr.·'. Orerar: I did, !::nr, most expressly. 
Pandit KoWal Nehru: Well, perhaps it W8!; omitted from the Immmary 

that J h \ t~. Rut how is this measure going to help? The ordinary 
law end!! .in a eOllvil\t,ion, in 0. sentence, and it, is the deteITent effect of the 
conviction and the sent.ence which will influence the person who has these 
i;endenciefl and these idea.s; it is not the fact that you a.re proceeding un-
justh Rnd. illegally against some other persons. That will simply put ha 
hack' up. Thell the Honourable Member put it to us pathetically "are we 
to sit. idle and look on?" No I sa.y "Don't sit idle alld look on; you have 
evidence in your possession; bring it before a regularly constituted tribunal 
and take ,Y()ur chance u.s every o~her executive does". So far you have 
succeeded. 'rhen he said: "Fu.cts must. be faced". Certainly I say fBee 
them by all means, but we refuse to face fancies. Facts we can faoe but 
not fancies. Then came the climax of the Honourable Member's speeoh. 
He said ., We have acted on traditional British constitutional and legal 
I;rnct.ice·'. I didn't know where I wnR when I considered t.hose wordA in 
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connection with the provisionfl of this Bill. Traditional British constitu· 
tional and logal practice on wldeh the Government of Great Britain is 
based! I must say that the Honourabltt the Home Member has 0. very 
poor conception of the ·traditional British constitutional and legal pra ti ~ 

and I make bold to say in the presence of the Law Member that you cannot 
lay YOUl: .. hands upon anythin.g in t,ho British Statute law or constitutional 
pl'acticJ. \vhich will lend colour to such extraordinary powers being left with 
the Executive in ordinary nonnal times. 

Well, Sir, these werfl tho general reullul{f,; made by the Honourflble the 
Home Member, and I may as well disprJse of one or two things which my 
Honourable friend .Mr. Gavin-Jones tried to ma.ke out. First of all I 
"'OS rather amused at hie surprip.e that this Bill would be opposed. Well, 
1 think that stat.ement accounts for much of the feAr of communists thAt 
he has. He relies I'Jpon t.he Pathun murders nnd worlwrs' victory, and 
communal riots, and in the next breath he a~eed that they were mostly 
the result of the appreciation of the rupee. 'fhe fact is, Sir, that these 
two men, Spratt;. and Bradley, are on the brain of every Member on the 
other Fide of thtl House. And yet the Honourable Mr. Gavin-Joncs 
taaid "Obthey are not important people. 'fhe people that will come later 
'on or may come, it is for t.hem that we are trying to get this measure 
through". Well, what hnve these two Imen done? As VI'@I know, one waa 
tried and acquitted. As for the other lme, the charge 'against him is 
that he Was actually present in Cawnpore, when the Eill wu.s b~in  dis-
(mssed ill Simla. Well, I WI!\S not aware thAt that WIl9 an offanl'e. 'But what 
happened? Therf\ Bre other events connected with it. The moment the 
Bill was referred to Select Commilltee, Bradley bade a very pathetic fare-
well to the la.bourers 'Qnd sairl "Now my work is done Bnd T am going". 
Well. I have never Been Bradley, but if a hundredth part of what is-r;h.t. 
cd ahout him is true, 1 would e1Cpect that ho would not be tho man who, 
simply because the Bill had been referred t.o Select Committee would say: 
"1 now oegin to "hake Bnd tremble find 1 must go away." 

'l'hen, Sir, a statement has been made not only by Mr. JlJnes but also 
from other parts of the House that 11 quarter of fl.,million pounds has been 
set apart by the Soviet for propaganda in ndi~  Now, Air, whBt is the 
sourco of thau? On the last occasion r read certain extracts to the House 
!Showing how the news ()f the RigR. Correspondent of oortain papers Wll8 
mant\factured and how news about the Russian Soviet was manu£ac-
hlred~  There is aD idle statement ill a n{'wspaper or in more than one 
newfJ[lnper that 8 I.jul\rter of a million pounds hRl! boen set apart for propn-
ga.ndn and that is readily swallowed by ·evorybody who wants to Hupoort 
this Bill. Now, they say in one brenth that RusRia. is tottering on its 
!legs, thnt it is floonomically down and C'8nIlot survive morc than a few 
years; nnd in the very next breath they say it enn Rpend millions of pounds 
for its propaganda. r do not know how far human credulity can go. 
'l'he Honourable Mr. Gavin-Jones sa.id, referring pa.rticularly to me rond 

ointi ~ to me ,. Suppose the British Government, this organised G0vem-
ment, is subverted, would I not find myself locked up in my own house, 
tremblin(lf ·a.nd ittin~ in n corner of the house?" Well. I do not lrnow 
what will happen when that contin"eneyarilles; but 1 can assure rnv friend 
-of one thing that 1 shall not tremble so violently 11.8 he does 'at the meD-
.tion of Spratt and Bradley. , 

J) .' 
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No~ , Sir, let .tnf.' slly a few words "bout this Bill. In tho fit'st pl ~ 
1 tli-Il'" (It:tcntion t.o t.he ftlct) which has already boen noticed in theeou .... 
bt th.e debnte, that there is no mention of communism bero anywhertt 
in tlu' Dill; but. ,of Ol~t; , it may be said that ulthough o~m li m iR 
iiot .Intmt.ioned by name, we hove given the definition of it, we have given 
what COIlRt,itutefo! cormliunisllJ. Very well, I 'will tAke it: nt tht\t. . The 
first provision of the Bill I would druw ilttenti(m to it; clause 2 (iii) (a): 
person to ",-bOlO thiR Act appliel! means Ally perRon (not heing An e;cc£'ptet\l 
person) who-

"(a) dh,eetly 01' indh'4!dl,\' ad O l~te  the (lvt'l'tlll'oW hv force 01' violenco of th. 
lIovernment eat&blished by law in British India Or thtl nnl.ful dl!l\truclion of property 
or the wllilowful interference with the owner*hip of pr9p8rty." 

.Wll11, whAt iR anlawful inwl'ference witih o ll r hr~ of property? That 
would ineluc1e n chang-t' in the C(\onomic Hystem if one were to advocate' 
it. We khmy thnt th(>l'c have be(>n RlICh int,eriorencel'! with tbe owuerHbip, 
of privllte propert.y in tlw past,; they ~rt  going-on now Ilod mlly he conti-
nued in th£-future. There '1J\'> u time when Toads (mil bridges were private 
property lind tollR were t,lIk6N Whnt if; I1ationnlisntion of railWII)R and 
n tio l~li l\tion of iud\lstrief\,which of coui'S(' Ar(' adVOCAted U(lt only by 
~il\1i t  but alRo by thoRe \\'ho do not pl'oft'f.;f\ flocialism-wlutt i i'l it hut 
~nter er~11 l  with 1 \~ 1ht.  of property? . 

AD .o~a1tle ••• ber: It is not unlawful. 

P&oait KOWal .eJaru: So fill' it is unlt,wful becBllse there IS no law 
,to legaliHfI it. 
'j'hen we com.:' to sub-(,lsuetl (b): 

. ..~. flo fOinent or uU1i1l8 indu!ltrisi ot· I\gtaria" di'_putet< oi' other dill!?'!ti!1l of • 
Uk'! nature wit.h tlbe direct. ob ~ of· "burting orpl1illed' gbvilralflllmt ill Briti'" Illd. 
or With any ohject the att.ainment, oj which is intended to conduce to that result .... 

It. hilS beOllePointed out t,]rendy and 1 fuUy r ~ with the Honourable-
Member ,,'hb pointed it out, thut t,hiR clouHc hUB nothing whatever to do-
with force or violence. )r ~ ; iti ll.:lt mml~,ioned. As fm-subverting the 
Govemnwnt, I hove alrefllly I!xplninod Illy I'm;itionand tbe position of the 
:Congrtlss and of every Indilm iD the House. UnlesH it is b~ ertin  by 
foroe or violence, I submit it is not u crime At all underony law; and then 
not only t,hnt, hut if we take tht~ lQHt pal't-" with any ()bject which con-
duces to thtl SQid result"-l SQy that my friend, Diwan Chamrm LaU waR 
qUite right when he sllid t,hat overy Congressman would come witb,in it. Of 
('..Qurso the Act will not llpplyto him hootluse he is an Indian: but we hllve 
our 'affiliated CongresR ('ommU,toeR in many parts ol the world; Wt1 have-
fraternal delegates from many countries and they Mil he laid bold of under 
this clause booause they rna)' not 1\11 of them be Rl'itish tiubjects. Any-
how they are not Indianll I.lnd there if; no diHtiuetioll mone h(Jre. The 
on, reH~ rnll,y ~\d o l  when the time eome" non-pllyment of taxes. !iii 
not, thl\t an object which eonducf'!\ to the result mentioned in this fllect.ion '! 
It may be R good. thing or it muy bEl 1\ b8d thing for the Congrett8 to ad-
vocate these thingfl, but it is u foot thnt it cloeR ruld, therefore T S8y 
that n() ingenuity cnn t,a.ke out, tbc Gongrel;S from this cia. Ail ~t now 
stauds, There is civil dillObedien&Y there is PAssive relrittanbe'; all theBe' 
thiuBs may conduce smd Ilrc int·ended to oonduee, to the teaolt mention.-
ed in t.lliR section. 
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Tllfln sub-clause (c) says: 
"i6 & member of, 01' ill acting in ...-iation with, any BOcitlty 01' orsani1 .. t.ioll, wbether 

,j. Briti'h Ineli. ol'eleewberf! which advocates (»' encourag_, el.e" .t.c." 

All J hn ~ ttlrendv intnmled the House, there Rre Inclinn Tl'I\dfJII UniOlH; 
which UP; a. mAtter of fnrt Rre not only RRMooiated, but affilint.ed actusll,Y to 
the I,cagu(' AgninHt Jlmp"linlisI11: 'l'h" Tnilinn Nationol on rp ~ iR I\n ~  

ciate Member. 

, Next, Sir, we (JuIIW hI thfl order of removal, in c1uuse 3. 

"If til .. UOVI'I'nol' (}eneral in Conncil iR aati.fied .  .  .  " 

It sny"': 

Row 6I1tisfl(·(i ,lops lIot lilutter. Of COIU'f'!e, we know wha.t 01(1 ~ ltl mean. 
of the satisfaction of the Govemor C*nernl ill Council are; they begin with 
a rep0l't from t.he lowest Criminal Intelligence Departml'nt officer I\nd they 
Imd with a not ~ ])y the Horlol)rable the: Home Member. It may be thsi.t a 
telegnlm lomt~  from Ronw f!istant p'nrt oftht' worM from one of the o.~enti 
of the Rritifolh Government ,-Itud it is well known t.hroughout the world 
that the JhitiRh system of espionage if'! the most p<'rfect sy!;tem in the 
worM anf! thllt n() oth(\r R)'flteni comet; near it,-a tolegrnmcomes t,hllt. 
110 Ilnd ioIO IlUl'i left to/' India Ilnd thot tIC' ifol n lll~n of the kind contem-
plated .iuthe Rill. Of COlIr!lI' Jtbe Rom!' embt~r is not going t:o dhibelieve 
thnt tl'legram, is not going to tnk!' uny steps to t~ wllether it is tnl(l or 
not. h Jrl~ ifol a j;(-)egrnm from u "C'pn'/!t-'ntativp of the British Government 
~md he l:;iVtlR C'oriain informut.ion. 1t is put up be/ore His Excellency. Il.nd, 
of courl'it' ,they know nothing aholl1 tlH.' man; but he ill about to arrive, an« 
as 1'10011 as hfl arrives h,,· will be taken bold of. 'I'he most remarkable 
thing 'Ibont that Ileetion if! that it i8 not f;ornething done by that man 
:which brings him under til(' Jlurvh-\, 01 the law; it ifj the intention that 
that, mlll;1 is supposed to have: Tlwll the Go\,()rnOl' Gencml ill sntisfied, 
and Ill! HO(m 118 he is satisfied, there ill no hope for the man . 

. NoW', Wll como &0 wUU9c4. and that is the monel olause, which, itS 
I have said, givetl powel't.o the ~ i;i et.o put theior hands into the 
pockets of all and flUlidry and relie\le them M much as they like of what! 
they poesess, Now, o mi~ for a. moment the language of that section, 
'l'he first olause is lIuPPOlied to deal with what is called 'Red' money 
received from outside. Now, we knoW! there is our friend Mr. Joshi, who 
received money from outside, 'rhaf; money he spent for.& very good 
purpoHt', llallully. to save the women Q,nd children of the strikers frnm 
starvAtioll. But our virtuoul'! Govemmentfeel that. a thing of that kiad 
should not 060nr n.nd de id~d that: 

"an),' moni l~, ~p l1rit ltl~, goods or cl'edits have bee" 01' Uti ahout to be transmit.te 
fl'Oftl My place outBid/' RritiRh India to any plat ... in British India by 01' on bebalf 
01 any Hueh peracn a~ ill deRC1'i1N1d in 811b-cla_ (a)." 

Bnd so on,-now, mark the language. The objeoi. here does not come 
in nt all ;it i!l the penlon. It thfl person iR not an excepted person and if 
ho 1'!Elnds any money-it may befoY' charit'J or it, may be lor anything.-
that money you can seize st once. 

Then comeR Bul:-clause (b), which is even more monstrous. This Ruh-
ll n~e says that! 

"any monies, l18Curit.iaI, goodtJ 01' credit •• or the a61ft proceeds of an)' MOuritie. or 
JIOOdtl, .are intend«i to. be applied fll' Briti.Jl India ill aoeoZ'd_ 'With any d~ 
or in~tr~otionll given from olltside British India by any ~ h . peJ:lIOll, 80oietr, _ 
organ17.atlon", etc. 
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Now, Sir, that clause deals not with. money which comes from outside, 
but ... /ith money which is in British Indin, and the one element, which 
constit.utes the whole offence is thl!.t it· is to be applied in accordance with 
any diroctionsor insbruotions given {rom outside British India. by a person 
who is not an excepted person, that is to say, quite apa.rt from wha.t 
those instructions are, und quite apart from the fo.ct whethel' the money 
wa.8 recflivlld from out.Rirle ()r whether t,hH money is of Indio., the hard earned 
money of the man. Now, Sir, the League against Imperialism and 
various othE'r nntionllliRt and socialistic bodies in various parts of the world 
have reoOllllllended uud lIdvocated the boycott of t.he Simon Commission 
and things like that. Remember again, the na.ture of the instructions 
is not at all material. The moment the man sa.ys. "spend this money .n 
charity; those are the instructions received from outside", he comes under 
this clause. All that is necessary is that the money is in British India 
and that it is to be a.pplied under instruotions from outside British India. 
What those instructions are is immaterial. They may have nothing to do 
whatever with anything of the nature contempla.ted in sub-clauses (a) and 
(b) of clause 2. Now, I would ask my friends of the European group if 
they have really considered this question carefully. What will it iead 
to? Let me put a ca.se I:elore them. 'l"herell.re tea merchants over there 
on those Denches. Who of them will not willingly and gladly welcome 
the restoration of trade with Russia if tbey find a ma;rket for tea there 1 
As we all know there is. It has been in the past a very good market 
for Indian tea, and here are the people largely interested in tha.t trade. 
Now, if an order comes from Russia for ~ea and the man who orders the 
tea opens a. credit,-because that is the first cssential,-l do not think 
any of my friends would be so careless as to send out tea or any other 
commodity without .any guarantee for money. The usual practice will be 
followed, and the man dea.ling with them would open a credit with some 
bank. Now wha.t ba.ppens? The money which is in the Bank has ~ot 
to be spent under the instructions of the person who has sent )t. Now, 
let us 'Sa.y the Soviet Government orders so many thousands of ('.hesta of 
tea and deposits a certain amount of money in the bank to cover the cost. 
That very moment the Executive eBn pounce upon that money. They 
might fIIay two essential. constitute the offence, first money which is here 
in the bank, Bnd seoond money whioh has to be spent under the instruo-
tions of a Soviet agent,--and the offenoe is complete. I don't think my 
friends could pOssil:ly ho.ve realised the fal'-reacbing consequences of this 
clause. (An Honourable Member from the..Bwartlji8t Benohes: "They 8l'& 
reading jt.' '.) It all depends .upon the point of i~  from which 'you 
approach the considflrn.tion of this RilL The point of view of my friends 
of the European Group is one, and the point of view of this side of the 
Houso is quite another. We, as is well known, ·take everything with a. 
considerable amoUDj; ofsuBpioion. We examine every word; we see how 
far the language can be st.retched, and ·then we find out the hardships of 
the law. The point of view of my friends over there is safety; they arc 
safe whatever the interpretation of the law is. They are the last pe.raons 
who will be suspected of any dealing W'ith communists and therefo"'1 they 
would be the last persons whose accounts would be examinJd in the bank 
fYl whose deposits would be forfeited. They know that they will not be 
tIouehed .a.n.d. it does not ma.tter if the law is .80 framed that it can. 
touch . 

• 
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IIr. K. Ahmed: It is ill gotten money. 

Pandlt l[otUa.1 Nehru: But then what hnppens to the Congress, 
Khilafat and other funds, in fact to all public funds which reoeive any 
oontributionfrom outside the country? 'l'hey are at the mercy of the 
execut,ive under these two CIHURf.lS. I slly if a ma.n who comes under the 
definition-I shnJl not, ealJ him a communist-sends Borne money to 
Khilafat funds (Mr. K. Ahmed: .,(\: the Swaraj P&rty. ") and earmarks. 
i. and says that  that is to be spent for the building of 8 mosque, I 
challenge snybodJ to show t.hat that will not oome under this section. 

Ittr. K. Ahmed: It is for you to prove that you had spent the moneT' 
on a mosque. Let Mr .. Joshi say IlO und prove that he did 80. 

Pandit KoWal Nehru: You are not likely to get it. What is the use 
of it? (Lnught.cr.) As I ha.ve said, 1001< at the sl'ction, examine the 
thing. You may he very safe in your position, but you are not safe from the 
provisions of the Bill. Then comes forfeiture and so on. Again, you may 
enter upon, and search, .for any monies, securities or goods in any premises 
where they or any of them may reasonably be suspected to be, Qnd mo.y 
seize the SAme wherever they may be found. Now, I ask, would a 
Congressman, would n. member of the Khila.fllt, or a member of any public 
body which has to do with funds, be safe from that. We, who know the' 
flource of tlIP information to the Governor General, and what poison haa 
lJecn illBtilled into his ears, we want safet.y in the law and not safety in 
,Your pioU!; intenLion. 

Now, we come to the very much bOllsted provisions which look like a 
judicia.! triu.l. The High Court is placed first 6S the dignity of that Court 
demands. Whut power has the poor High Court got,? The High Court 
Ilall only say this, tha.t thiEl man is an India.n, and this other man is not 8D 
IndiaD. Tha.t is all, and the jurisdiction ceases. It can only sa.y that this 
man ordina.rily resides in India, and the other ma.n does not. Look at 
the seotion: 
"The High Court may, (Illapplieation mad4l by 01'. on behalf of any penon in 

respect of ",'hom a re_moval order ba8 bt'l'n made. set aSIde the ordl'l'''-

On what ground? 
-"on the ground that Much ,lerson is 811 eXtlepted perSOIl, and on no other ground." 

So that the High Court, eRn only say. who is o.n excepted perl:ion-Q British 
IlldiuD, or fl. Imbjeet of the Indian States. or un Englishman who has been 
residing in this country for more than five years. Therefore, the poor 
ffigh COllrt. ",it,h all the splendour and pomp surrounding it, is precluded 
from going int() t.hE' n('t. of HlP man, Ilnd l epin~ what wrong hf'! hM done. 
All t,hAt. it, will do will bE' t.o foIl\\,: "Here iH IJandit· Motilul Nehru; well. 
I know he iH An Indinn. Hel ~ i~ .James WnUs or ~omehod . he i<: not I\n 
Tndinn." Need you h'OUblf' 111(' High Court for that 1 An:Vbody cnn telt 
YOI1--flnd t·hf' infomlAt.ion of RiA , ~l en  t,hc Oovemor Generul cannot 
hI' wrong At leaf'll nn thifl Tltlrtir'I1IRr roillt~ hether n mlln i!'l nn Tn.linn or 
if' Dot 1111 Indilln. (Laughter.) 

Kr. X. Ahmed: The,Y fll'e S,\UIPOtllCtiC ull t.he Sfln1£' to an ruditill. 

Pandit Motilal Hehru: 'Y(lt the jurisdiction of the High Court is limited 
t,o that and to not.hing else. And t,hen what is to be done? hi i ~ b e 

if,1 put on the Si\nle level AS an ofltmce of murder. Sev(>l1 days' time ill 
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allowed til 11 U1urdt·rer for hi" appeal. We have gol! seven dl1YI:! time for 
thu mall to appeal. That is section 7. Within seven days he has got to 
nppcal. On the eighth day h() may be t.oo late. Now, what happens a.fter 
hu uppeo,Is? Then comes the provision of law upon which my HonoUl'&ble 
friend, Mr. Ken.no,-=-I 8!llJ glAd t·hat he has been roused-very much relied. 
He sa.id, threo experienced Judgos, and what more do you wo.nt? Thii 
ma.n is to be brought. up before three experienced JUdges? I say that if 
this mll-ll were to be brought up before three angels, they would not be abl~ 
h do nn.vthing for him. And why? Simply because, though the Judge", 
are there, they are crippled, the~  callnot. exercise their fUDotion. 

JIr. K. Ahmed; Why? 

Pandlt JlotAlal Kelul1: Because the evidence is one·Rided. because 
t.hH,Y ar ~ told not to lay the whole of the evidence or the facts before the 
.accused. What can 0. Judge do in those circumstances? How can he 
po~ ibl.,  cxpect the ca.se against the accu8ed to be disproved unless the 
aMused know8 what that case is? All that you givo to the accused is 1\ 
)!el1E'rRI IoOtntement. These three learned Judges sit there. 'l'he Counsel 
of the !weused has no aeceSt; to the documents, the confident.ial documents, 
do ment~ which will be marked confidential, and the accused, poor mo.n. 
-what cnn he do 7 Ro, the poison is there to ta.int the fountaiu of justice 
nnd tIl\' maD is not made acquainted with the allegations and evidence 
against him. For t.he rest he is asked to show ca.use. My Honourable 
friend Rir Victor Sassoon laid great stress upon the fact that, while in 
.~U tr Jill there is only a Boam. here ;vou have three experienced Sessiona 
Judges of more tha.n five years sta.nding. But whut are they to do? What. 
~nn they do, unless they allow fun scope to the nccuRed person to prove 

~i , cssc. 

Mr. It. £lu:Ded: Then go to the Select Committfle and a.ltcr t.he position. 

PandJt KoWal Nehru: I leflve it to you. (MI'. Ii.. AJ"mvd.: "Why ,10n'1; 
~o  go ?") 'l'he whole point of ~he l~ i lation is-and that i~, I 
submit. the danger of laymen dea.hng WIth law-my Honourable fnend. 
Sir Victor Sassoon, has from time to time admitted tha~ be iii 8 layman 
~nd that. he is. •  .  •  . 

air Victor IMIOOIl: Has ulways admitted it .. 

Jland1\ lIoWal.ehru.: nut that. is the dQJlger. YOI1 shOUld not ha.V8 
touched it. You lay, here is Il Board. What for is the Board conatitute4 
in those countrie8? If you look through tbe list of dh;qualification's, you 
imbecility. Rnd 80 011. And when a man is brougllt before that Board, you 
will fuld thlly mORtl." con8i",t of dill . ll e~, contagious cliSE'aReS,-iu8anity. 
htlo'Yf' only nne Magistrate who is a Judge, and the others who a.re appoint~ 
upon thl' Board It-rEl most probubly experts woo have expect, knowledge. and. 
t.hat ill why the law provides for suoh tl Board. Then, you must also under-
",t.unG tllnt that lllw is not aimcrl Rolely at. communist .. , although in one 
(·lllu!;1' they nrc mcniionl'd, but it iloO aimed relllly ~ in. t the b'l'eut mischief 
frolH whieh those ('ollntl'ieloO fmffel'. And thRt, hI. by import.ing mcn who spread 
di"aase, lHUll wlw lUI? worthlesR. who are imbenile8, who Ilre!!lmply a drag 
on 8I)Ciety, and they WAnt to keep t,heDl out. Thol'e are immigration l ~. 

T ~ . ... l)ltJas(, don't give me these three ,J udgoo;; giVl' me three men from 
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tbe street, prOdU(l(1 all your evidence before those t.~ree men, (Hear, hear) . 
.and let me oriticise aud croFls-examine that flvidenee, Bnd then you can do 
'What you like with !'ne ". 'l'hcre is no use giving three High Court Judges. 
You might give three .Privy Counc.il1orF!. With that restriction on t?eir 
powers they call1lot help the victim .. tl'hea ~e come to the appeals n.gQlns\ 
tho order of forfeiture or prohibition'order. Here Hi days nrc generousl,. 
-allowed. Perha.ps that is enough nnd the same type of bench will be cone 
.tituted. Here we have tho words •• or are about t,o be transmitted or 
'Me intended to be Rpplied in any manner". The intention to apply is 
an offence. And on what materials if! the accused to be tried? Those 
materials Rre not open to his scrutiny. ThiFl is calleel justice. Can there 
hI' anything Illore bn.rbnrou!4 ttumthiH? ']'here iR tlH' Mmo protectipn as 
n1glU'ds the confident,isl ll l a~iJ lr of the fn.cts nnd circunlstBnces,JI"'l'hen 
-oomes the requisition to go into any bank, call upon the bank to produce 
any fL(ICOlmt whatsoever. You have to do that if you want to trace t.he 
origin d Uw money or t,he pUrpORE' for which it is used. You co,n go 
through the past> books and cheque books. If the cheque hus been i!;8ued 
to 11 well-known (lomrnunist, it, ~ clear what the intention WQR. I think 
no Indian bank is safe. I know thnt the Imperial Bank is safe. I am not 
pleadi~  llE:ro for th<.' Imperial Bank. Remember that you are asking Uil 
to beheve 10 your appraisement of the evidence Bnd therein, I say, lies 
the ,mon~tro it  Ellul t,he barbarity of these provisions, fThen comes the 
pUlUshr.nenl, fo: the mau who disoboYR the order. He is asked to go away. 
If he SIn;tply flits at home he isguiJty and then he is put before 1\ magistrate 
and pUDIRhed. Then we come IIlFltlv to the cartfl bla,l~ he indemnit\  to 
all executive officials:' -

"Save IlII eXJ!rll68ly provided in this Act, no romoval order, no order of forfeiture 
Ilnd no J!rohibitlOn order ~b tll he ~ ld in question iu any court." 

h\ 
'So, the right of hahflUB corpUB goes, Rnd All aud sWldt'y who nre cutruste4 
with the currying out of these orders are indemnified. There is no actioo. 
-against them. It is a very happy state of a/!airs for those who bave tbe 
pOWOl', but consider those who have not and who do not believe that tbe 
language will not be stretched against them. My Honourable friends thert 
-~point~  to the European Group) sit there. Cluite content and at ie~ liket, 
,tht· pigeons of Kaabn. My Honourable fnend Nawab Sir Abdul Qalyum: 1 
lnows it and I may remind him of what the poet 8&y8: 

rtf tti !rtJ6,;ta-e 60.",-6 HI/ram. eft, mecdal'li 
f'lJpldatt-6 dil-e mw,'U"arl-e rid.to, 6fU' pi. ref 

T)Ioa, Oh pi/leon of the roof of Karain W_ Iiloe*-tbOllknow of the agonie, of birds 
With their feet tied. 

'That is the position. You are the pigeons on the roof of Hararn. ~ 
,are the pigeons with tbe string round our feet. 

Bil', I am afraid I have trespassed too much on the pa.t.ience of th, 
HOUS(l. There ill one remark of my friend the Home etn~er which 
tltrikes me 1\8 givillp' some hope provided we Me given the necesB&r1 
instruments, What he said was-sf tel' deductions are made for advel'68 
:lHlustrial and economic coo.ditions, the originating MURe has been found 
~  be cornmuni&m. I should like to lmow what those goldensca.les are 
.,hieh m.Y Honourable friendha:s used, which enabies him t() a : a t~ 
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deducting so much from the generlll troubles, this much a.pplies to economic 
ca.uses and this much to the int,rigues of communism. If he has invent-
~d . any such in~t,r ment,. ~ shall gladly co·opera.te with him and try t<l 
weigh these tlllngs 10 his mstrument and find out the weight of each. 
Ii Sir, in conclusion I will only say that communism or any other set of 
'opinions and theories can only be fought in the open. You cannot for-
cibly put it down. You have to defeat it in argument. Whether you 
a]]?\y the ~en holding those opinions to eome to thiB ccuntry or not, 
opmlOns wIll come and you C811not stop them. The business of every 
f.ovemment and eV,3ry executive is to step in the moment the law of 
the land is transgressed, the moment any violent activities are under-
taken which are against the law. Here by this Act you are punishio;J' 
intentions, the intentions of people acroBS the seaB. You are going to 
judge those intentions here and deprive people of their money and, if any 
of them ha.ppen to come, of his freedom of action. 
I submit, Sir, that while much bas been said in other speeches about 

tlJe terrors of communism, and some of the speeches-notably the speech 
of the Honourable the Home Member and that of the Honourable Sir 
Denys HraY-lu'e speoches wHich may well be read and admired for their 
litera.t'v merit, yet for reasoning YOIl find there is nothing but assumption, 
one l,h:ng wholly unconnected wit,h another. Whatever has happened in 
(,hese four or five months, that is due to the fact that this Act was not 
~ ed in the last Nession. 

Sir, I meun no offence when I say that platitudinous pomposity i. 
not a.rgument, much les8 is it good administration. The best descrip. 
tion that can be given of the principle that is involved in this Bill WAS 
given somewhere--I rE'ad it a few days ago-tha.t it was a piece of 
arbitrary absolutism. I think that is a very apt description. 

Sir, I do hope that no Honourable Member, at least on this side of 
l.he House, will o~e in favour of this motion. I do beg the Members 
of the EuropOAn Group to oonsider the Bill on its own merits, on its own: 
language. on its implications, and then come to 6 conclU$ion independently 
of the very safe position that they enjoy. 

'!'he HODourable Sir Georgi BalD)' (Member for Oommerce and Railways) : 
Sir, I think that most of the Members present here to-day were also present 
in the Assembly at Simla when the predeoessor of this Bill was UJ,lder 
discus8ion there, and consequently, we have all of us been over the same 
ground two, three or four timee,-anci it is very diffioult not to bore the 
. HOnR(, by repel~tin  what has aJready been said, perhf\ps better, by previou,. 
spel\ker". 1 think the Honourable Pandit was himself cOllecious of thilt 
difficulty, and I aln certain that nothing but B stern senSe of duty could 
have constnined him t.o diseuss the somewhat arid det.ails of B Bill of t.bia 
kind, t,o tht' ext':lnt to which he hal; done. I say" lenile of duty, because, 
fleeing that, t,he Honourable Pandit, did not see his way on the previoul 
occasion to become a membet· of the E'elect Oommittee which was appoint-
ed to consider the Bill in Simla it was extremely good of him on this CAsca-
tion to place a.t thedispo881 of the Oommittee, through his speeoh to-day, 
so many 5Uggestioos arriving from his laborious examination of the provi· 
aions of the Bill. It would be a sufficient reply, I tlJink, to most of what bet 
urged in the latter part of his speech. that the points takeJ1 were realI, 
Select CommiHee point.. 
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I am sorry. Mr. President, that the Honourable Pandit has felt com-
pelled, no doubt by B senSe of duty, to lea~e the HOU$e .at this juncture. 
At the opening it seemed to me that he had, ID a m ~ satlsfaotory. manner. 
cleared up the difficulties which some of ~ OIl this Side had ~lt III under-
standing the precise attitude of the Swaral Party to COIllmUUlsm and. the 
activities aga.inst which this Bill is directed. It seemed to us that Dlwan 
Chaman Lall had rather confused the matter, and perhaps inadveriently 
'stated the case in a way which did not commend itself to his Leader. At 
the opening of the Honourable Pandit's speeoh that was my impression. 
He quite oleRrly stated that, while it was the avowed object oftha 
Congress Party to subvert the Government as now established by law; yet 
they were pledged to non-violent methods. and cOllsllquently quite c1ea.rly 
did not fall within t.he danger of clause 2 (iii) (4) of the present Bill. But! 
later on it seemed to me that the Honourable Pllndit-I don't quite know 
what was in his mind-but I wondered whether it. was not, a feeling akin 
to, jealousy that Government had actually proposed Il. repressive measure 
which was apparent,]y not direct.ed against the Onn re~  Party, of which 
h~ is so dil'ltinguished a representative. Therefore he set himself to scruti-
nise the provisions of the Bill in order to Hec whether he could not trace & 
Maehil1vellian del'lign somewhere. 

I hope I can l'eSf1sure the Honourable Pundit, and, perhaps I might put 
it this way, that, aJthough usually he is our nearest and dearest, he 
does not always oecupy the first place in Gur hearts and in the case of this 
Bill he is not e e~ an II also ran" compared with Mr. Spratt and Mr. 
Bradley. He exerted himself to find reasons why the House should think 
that, as he put it" it WBS against Indian Nationalism and the Indian 
Nationa.l Congres!; that the Bill WAS mainly directed. Clearly ('lause 2 (iii) (a) 
will not do, becauRe the Congress does not advocatt' the overthrow by force 
or violence. 

Pan41t MotU .... ,hru: There is no II force or \'iolence " there. 

Tb. Honour...,l, Sir Gecqt BaiQJ: Clause 2 (iii) (a) !lays: 

"directly or indirectlyadvlXlates the overthrow by fMea or violence of th~ gove1'1l' 
ment estllblished by IIIW in British India." , 

We did not t,hink ot' the Congress in thnt l~\i e. und it is clearly not 
directed a.gainst, t,he Congress, beMuse, Bofar .as I know, the Congress doea 
not advooate the unl",wful destruction of properly or unlawf\11 interference 
wi.th the o n~r hip of propert,y. unless indeed th(' Mn-pn,vrnent of ta,xe. 
mIght be de l rlh~d 80S unlnwful interference with the owncrR.hip of property 
belonging to Government. 

Are we perhl\ps then to find the veiled at.tRek on the C.ongref!s in 
clause 2 (iii) (11): 

, "Set'ka to, foment. ?l' tili~e industrial 0.1' agl'''''ia!, di&put.et 01' other diapui8lpf • 
like lIature WIth tho dU'6Ct obJect of ~l1h ertm  organised govemment in British India,'" 

It .asernecllA). me. that Diwan Chaman LaB yesterday' very 'nearly reachedtha 
.POlOt of attrlbutmg that to, the .ongrese 8S! its avowed object. But if B(). 
what a ommenta~ on the Nehru Report. Was it really writt,en to bring: 
about the Bubverslon of organised govcr:nment? 

Dlwan OhlmlD Lall: The present Government in India,., 



l . l ~ USDlBLY. [6TH FEn. 1929. 

ft. Honourable Sir Gear,. Ba1Dr: I don't know what my Honourable 
friend's opinion maybe, hut I should ha.ve thought it oQvious that the 
Nehnl constitution WRS ink-nded to set up an organised Government and in 
many respects it s('emed to me 0. well a.n.d ably drawn scheme. Tho Honour-
able Pandit, however, seoDled to think that the concluding words of clause 
2 (iii) (b) might suffice to hling the Congress within the scope of the Bill 
because" a.s hA said, non-payment of taxes, non-eo-operation, civil disw 
obedienee lind AO on might be activities which were likely to conduce to the 
.overthrow or t.he Aubversion of organised government. 

,Paadit lIotUal Kehru: They arc professedly that. 

Th. lIDDourable Sir Geor,_ BalDy: That may be so. But whal does the 
~l e say? The clause says: 

"the attainment of which is iutellded to eonduc(' to thai result." 

.Alld uul(Jstl the Honouruble Pundit is prepared t,o asswtle on behalf of the 
-Congrcsf; an intent,ion to produce t.hat result, I am afraid I cannot put 
any other conf;traetiol1. 

Paadit JIotilaJ Kehru: Professed Iv int,ended to produl,tl thut result. 
There is no conceulmont about it. • 

ft-J[oDourabl_Sir Geors-lJ.aiD1: ']'he clause says, .. or with any object 
the attainment of which is intended to eonduce to that J e~ lt ", nanlely, the 
~mb er ion of orgnnised government. 

J)twp OblUDaD LIll: The overthrow of the present system of GoverlilllQnt.. 

ft. llonourable Sir George BalDy: The Honourahle Pandit bas still one 
nlOre string to his bow. The Bill must be directed against the Congress 
helluusc tiwre were II mlmber of societies Ilud al o iatio~ in -other (!ountl'ies. 
which felt sym})sthy for th~ CI.IUiW of. Indian nationalism and would wish to 
give it, t,heir Mupport. ~l hat would bcoame impossible, or might become 
impossible, Uliller thlj operation of tbiii Bill. I suppose he was thinking 
.01. cia-usc 2 (iii) (r) whieh runs: 

"ie a JnelUbel· of, ol·i. acting in lIoUOI:i.tion with, any eociety or org!,ni"'iGD 
'wb."hel· in Bdtish Inrli,a.or elilltwhere, whicb advOClrotee or encour",.. any luch dO )~i  

~ r ~t it  p ill deecrib ... d in ~nb la  ... (tl) or ~b 1a l  (b). of. thiB cI II use, or which 
JS aMha.ted to, or connected WIth, Ilny IlUch ~o let  or orgamsatlon." 

Here the question I' Rhonld like to put to him is this. Are the only o ietie~ 
in other countrieR which are interested in the National Congress and the 
·('.Quae of Indian nationalism, tholle which adVocl1t,e the overthrow of Gov-
f\rnmeilt by foree Hud violence? 

. PaDdit lIotUaI Kehru: Are tlwy not, BOrne of t.bflm? Why only? 

, The lloDOQlabJe Sir Chor,_ BalDy; I Low to t,he lIuperior knowledge of 
~he Honourable Pnndit. But surely if it be the case that societies ot 
that ~hara ter are tlJ~  on whirh the ,~  ohiefiy reli~ for sUPPQrt--
well perhapII th8t might b" a souUlwbnt significant admission on the part 
,~)  the Honourable Pandit. (Laughter.) 
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Now, Sir, to pass on, I do not wish to delay the Houllo lung. I know 
tbe Bouse is already.somewhat wearied with tbh'l debate, I\ud I only want 
to deal with the most salient, point, in the eRRe. 'I'hose who oppose the 
Bill have I think four possible lines 011 which they cnn attack it. One 
possible line is, to put it briefly, to deuy or minimise the facts. It mo.,. 
'be said. either that there is no real danger to India from foreign communism 
or that, whatever the danger may be, it has been overstated and exaggerated 
'by those of us who sit on this side of thC' House. Here I must ask certain 
questions. Does anybody dispute that in Russia, which ,is the headquartorlll 
,of the Communist Party, there is an organised party which aims directly 
at tho abolition of privato property, world revolution, ~l d the dictntorahip 
~ the proletariat. and that. it avowedly set,A itself to take measures to 
ilArry out those objeots in every country of the world? I do not think that 
is in diRpute. 
In the second place, is it denied that there are at prel!ent in India 

Don-Indians who are members of that Party? I do not think there is any 
.doubt about that or about their symputhy wiLh its ideals. 

In the t.hird place, if;; it not ob io ~ to aU of us who have been in touou. 
with industrial disputes during the la8t ytlaf or eighteen months that, where 
they ha.ve come under the influence of the peNOD8 to whom I have referred, 
they hBVt' b.len ptnbit.tered. eX8Clerbatecl and prolonged to an extent which 
in proviuus years WIlS unknown in India? Is it not a fact that in the aase 
,of these diRputes, we have already had 'most widespread and rampant 
',int,imidation, we have }lIld bloodshed, "'e have had hunger and suftering OD 
the pa.rt of t,he labourers? FinAlly, in view of the association of these per-
sonll Ilnd the proiCS8t1d creed which they follow, j" there not a real dangel' 
8S to what might happen in India if (}ovenunent stands by 8Ild d04llil 
nothing? All I ('an Ma.y is t,hllt, if people will only go to Bombay 8Ild. 
-Calcutt,. and Bec things for themselves, whatever ,'ioWIlI they may take about 
the remedies, I do noL think t,hey will really differ about the facts. 
'(Hear. hcar.) 

Now, tho seoond line which it is possible tot) take in resisting this Bill 
:is 1.0 say that, Illthough the faetll may be so. the remedy is inadequate. 
Well, that is quite true. It was admitted by Illy Honourable colleague 
'ille Home Member, in his opening apeech, that'the Bill is not a 'radical 
remedy for the state of affairs which he deplored; Bnd almost every OIl" 
oaf us who has spoken em t.his side of the House admitted the same thi~. 
Now, is tha.t a r(ll18on, is that really II. remron for saying that we will Dot 
:t\Ccept the propusnl b ~tl\l~e it does not do all that miiht be done. Doe.a 
'it not lUllount to this, that the patient, ought to say to the doctor when 
be pzoposeB a medioine which wm do him some good but. which will no. 
cUre him cornpletely aud at once, thHt, the patient ought to say, .. I will 
not have your medioine; I will only have one that, will give me a complete 
<lUre ". IIi may be a logical attitude, if you will, but" ill it I\. wise ntt.itude; 
is it an at.titude that.is worthy of this HOllse? 

Then, there is uuotht!r possible line of attll(!k. There tn.v be those who 
Admit th ~ the fnets ~re 8S stated, Ilnd admit also that the reme!iy we 
Jlropoae Will do BOJllcthmg to improve rn,.ttel'R, but that it is a remedy whio" 
'only "' Government; full.," reRponsiblc> to the people of India hus any right 
i-o apply. What due!; that a~tit de aDlllunt to?" Does it not just amo n~ 
II 0 lhlfl (hili, IIllhollgh HI!! 1l('tlOn of the (!ommunist muy result in very grave 
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[Sir George Rainy.] . 
injury to capital and to industry in n~ia, aDd although ~t may result IS 
inflicting severe suffering on the labounng class6s.' we will not tllke the 
meaRures which arc necessary to prevent these eVIls because they cannot 
be taken by the right person? '['here a ai~ I WOt.lJd put the sar,ne. qU6sti.OR 
to the House, whether that be 1\ logICal attItude or not, 18 It a wIse 
attitude? I do not t,hink it, is posRible to give more than one answ0l' to 
~at quest.ion. 

'Now, Sir, I turn t.o the last line of a~t~  which has been ta.ken and which 
lP . open to the Members of the OpposItIon to take, namely., t.hat whatevel' 
the faots may be, the remedy is one to which they object in prinoiple and 
to whiohthey cannot a ree.~ell, everybody understands that ~ ment 
and everybody respects it. It Ii! perfectly. natural and I do not thmk that 
t.here is anyone on this side of the House who does not understand the 
feelings on the ~ther side of the House in this matter-and how difficult 
many of them must find it to ass()('inte themselves with any measure which 
has even the appeal'aDCe of bf'ing 1\ repressive measure. However, there 
is perhaps n'little more to be RAid thml that. I do not wiflh to rev.iva· the 
Bomewhat. 'arid Mnt.roversy which has already broken out as to \vhat they 
do in Australia, 01' what they do in Cnnada or the United States of America; 
but praetlcally' the real point about it is this: I do not think there is :lny 
doubt that, sinM the War, prnct.icR1ty every country in t.he civilised world 
has taken up the attitude a9 Togard!' forcigners-l run dealing only with 
foreigners for the moment-that every country has token up the attitude of 
saying to other countrieR: .. You must consume your own smoke; we are 
not going t.o allnw your citizens to enter our country in order to advocate 
revolution and upset our jnstitutions." In most of the Continental coun-
tries, so far R8 I know, t.lIE' laws giye peremptory po ~ r  to the ee ti,,~ 

Government. And even in England, as regards aliens, tlle law gives ver:. 
peremptory powers t.o t,he Home Seoretnry to deport without trial. My 
Honourabll:l friend thfl Home Member, in his conduding speech on the 
second reading debate in Simla, made that 'Very clear indeed. Thc differ· 
ence bet, ween what we propose here and the position as .it is in England 
roday is that, whereas under thil> Bill powels will be given to the Executive 
o ~ment to deport, pf'l'ROnR wh()jure British subje('ts but are not IndianR. 
80 far' IlB I know, under t·he English law. there if! no power to deal with 
British Rubject.R Rummnrilv without 1\ trial in couTi' and after conviction. 
That undoubt.edly il> a ~i eren e, but aft.er all, it does not carry us l~r  
far. My Honourable friend Mr. Cha.man t,a1l suggested t,hat Rny ini~ter 
wh? proposed to t.ake powers of t.hill kind under a fully responsible (lonHti. 
~\1hon would have the fl'ar of t.he electorate before him Qnd would be slow 
to talce action. Well, l~t 111': take HlP ronverf\p CIl!'(). Suppose the British 
Govel'l1:n!ent hno r 1~on t.o believe thnt in Or'lnt TIrit'llin Indian ommllni ~ 
"":'cre glvmg n g'rt'flt deal of t,T!)uble. unel thnt the~  "-ere !-;CriOllRly Ilpprehen-
Blve of t~e consequences that might follow. dOCR the Hon()urnLle ,!\fmnber 
really thmk that· there would he any parti('ulnr diffi!!\l\ty in going to the 
oonstituenc.ies in Great Rritain with a proposal to conier on the exeoutive 
OOVelnllwnt 1\ power to deport thllRe TlI(1inn ('()/Jnmunillt .. Bimils" to thfl 
rowen; propo~ed in t'hi? Bill? 1 ~mo  Scotlnnd bf'tter thlln Enllhmd and 
. 8m prep re~ t.o ~ wlt,h re ar~ to my own count,r,v that, if it were 1\ quas-
illQU of deport,lDg IrIsh commuD1sts, r know what the feeling would he and 
I ehould be ready to face the vcrilict of Bny COllFlt.ituency. ' 



THB PtrBLIO SAFETY DILL. 651 

Diwan Oham~n Lan: May I ask the Honourable e~~er whetper it is 
not 11 {nct that there is Q Communist Party in Great Brltam. and whether 
any such laws h:lve been demanded by any English politician again9\; the 
. Communist IJ'lrty in Grent Brit.ain? 

The Honourable Sir George RaiDy: I 8m prepared to 8dmitthat I have 
never heard of any agitation for the removal of Indian communists from 
'Grent Britain. I understand there is one, but I suppose he can be re-
garded 8S completely immured within the walls of Parliament, and for tha. 
reason, as not an immediate danger. 

However, Mr .. President.. I am not going to take any more time of !the 
House-and I am afraid I have already taken up more than I meant to. 
I want, before sitting down, to add only one word. What is proposed in 
this Bill is this: that if British subjects,' who are not Indians, come to 
India to stir up trouble and revoJution, we want power to send them back 
to where they come from. Or, for the matter of that, if they send money 
to India to promote the same objects, we want to take power to gtrt hold 
of that money and prevent its being used for those objects. The Honour-
able Pandit thinks it not right that we should have that power, and th ~ 

everybody who is a communist should be allowed to come into the country 
and stay there and should not be expelled and that anybody who favoul'$ 
any CRuse of any kind should have power to send money into the country 
in order to support that cause. There is, howe,ver. one exception, as was 
evident trom the debates of the last session. If a British subject wanta 
to com€, in. to be a member of a managing agenoy or finn or as the director 
of a cOMtRI shipping company, that is an imt>roperthing, and the Honour-
able PAndit. would not pennit t.hnt. Or if he were to send any money to 
be inve .. t.ed in the AhareA of B. coastal shipping company beyon"d the limit 
of 25 per cent., that is an improper object, and should not be allowed. 
(Laughter.) 

In view of these facts, Sir, have not opposition speakers laid a good 
deal too muoh stress upon the constitutional privileges of .. British sub-
jects "? I Rm, Air, for the fullest co-operation between ditterent parts of 
the Empire, and I am against discrimination between the oitizens of these 
pariR. But in tlJis particular matter, if British subjects from other parts 
of the Empire come to India to create mischief, and to t,ake action which 
is likely to lend to violent and open revolution, then I would treat them 
exactly in the same way as if they er~ ICOmplete foreigners and o.liens. 
(Applause.) 

. Sir Purshot;&It1daa Thakurdas (Indian Merchants' Chamber: Indian Com-
merce): Air, I rise t.o t.ake the sl1me attitude towards this measure as r 
did in Simla lllst September. I need hardly say that I also oppose my 
fl'lend Mr. Gnya Prasad Singh's motion regarding circulation. 

Before I proceed further. Mr. President, with your permission, I wish 
to. refer to ~ne remark made by Mr. Ranga Iyer in connection with the com-
phment whIch he. was good enough to pay me yesterday' as his II !:fader" 
(Lnu/l'hter.) I \vll'lb that eml) ~r  w()uld', both for the sake of Mr. Ra.nga. 
Iy'er and for my sake, not treat thA matter A.S light·lv AS they APpear to (10. 
,Blr. a remark like tha.t in th~  House is usually made by reference to the 
IJeader of. 8 art~ to which one belongs. Mr. Banga Iyer did apply for 
membership of thIS Party •  •  •  • 



Kr. Jlnlidm: Order, ordf'r. We have got •. 1istfTonl the Whip of the-
Pt:u'ty of which thl' Honourable Member is the Leader, which shows that 
Mr. Hlltl<.tR lyer helongR to t.hat. PArt.y. 

8&r Punhotamdla Thakurda.: I nm just referrillg to that., Sir. He-
applif!t"l fol' memherRhip t.o the f,etll1g Secretary. and as the Department reo 
quired 1\ liRI of l1lf'mher" of thf' PRrty, the acting E'ceretary included Mr. 
}tangs lyer'" nAme in the liRt.. ~en it was broogbt to wy notice, I decided.' 
that until we blld n full part)' meeting at whioh the applicat,ion would be 
fliRcuRsed, hill mernb(lf'Mhip should not, be considered 8S complete. The 

~tion h; to lH' decided .!' Roon 8S Mr. Jinnah, t,he Leader of our Party. 
ill here. Mr. Ranga lyer knawR t,his, Bnd I think it is only fnir to himself 
Idld to my l'arty t.hl\t. I IIbould make t.his point ('Iesr. 

Xr. O. S. ltaDga lyer (Robilkund flnd Kumaol1 Divisions: Non·Muham· 
mAdan Rurnl): On a. point. of ~t O  Axplanation, Sir. When I 

"1'.11. r.-,{('JT(>d t1", Sir PUn!hotslndus Thak\lll'dos as my leader I did 
llot reftlr t(J him in Any Party HenAp. lit nil. far th ~ very liimplo rea..'«>nthat 
he doeR nnt, 1lRrpen to be t.he LeRder of t.he Independent Party. He iB 
only the Deputy I,cadel'. and I 'Rm generally 8('curat·e in my references. 
And for another ren.son, when lrefen'ed to him. I referred towm because 
of the influentiAl pO!';ition he OOCUpiCR among a certain section in the country .. 
and alRo for t.hf' ,'cry Orient,al Bnel unparliamentary tradition of referriag 
i,o senior people Ill! my leQ.CiEll'. FUr. Sir, I ha.'Ye made previous references 
in thi" R011I!C. sitting on tbe ~  Benches, refel'enoelo1 to Pandit Madan 
Mohlm Mo.laviya. AS my leade!, repeawty, 8.!1 any ~ e to prevloul'l re~ 
Tlorh: will Rhow. even thougb P"ndit Madtm Mohan Malaviya was OppOHeQ 
to me (luring-the lRst Clp.neral EteeMon. 

Mr. PMl4eat-: Order, order. P6I'6ollal explanation. cannot go further 
than that. 

1If. G. I ..... 1,..: Sir, one word about the application. I have not 
Applied to the Indepea4ent Party tor membership. The Seeretary of the 
Party app1'08Ohed WtI ilnd as I have not resiiPl8d my .membenhip of my 
own Party, on whose eno~  I (',ouldoot ai. 101' obvioUB 1'8&8008, I couLl 
Rot but for the Independent Party h8vmg the courtesy to offer me a Be •• 
on their Benches. . 

JIr. Pnltdun: Order. order. The very fact that. the Honourable Mern. 
her Rits on those BencheM gins colour to the view that be belOng!! to Hi. 
Party. 

JIr. O. S. Baqalyer: Only temporarily. I om sit.ting on ;.hese Benches 
only tempol·Rri.ly. 

Mr. Pro ... : Order, order. If tbeae a ~ had betln brought to t.be 
notice of the Chair, the Honourable  Member would not have been allowed 
to sit on those Benches. 

Sir PuaIlotama .. ftakardu: I th~ you for having given me permie-
lIiQll to refer to this mattoer which I thought was neCell1lBry . 

. :' Sif'. I Iklndt ~in  J need Yepellt. 1:; i ~ main arguments on whioh 
lo~ the prede~or of this Bill at Simla. I wish only t.orefer, u 
.horHy RR I p~ ibl  ('an, to the I'ffi8OIlil why, in !pite of IKI much water 
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b~ i~ flowed under the bridge in the i1bape of d~tl1rlJlmee  in Bombay and 
.~ bere slMe last Sflpternber, the Indit.n commerc:-ial community bave-
tho\1g'ht it. \ ~ht t,o give it aR t,heir (lonsidered opmion that this Bill before 
the House should not he allowed to pails in the fonn in which it, hal! heen 
pref\ented. 
I agree with the Honourable Member from the U,nited ProvincefI, 

Mr. Keane, that whljt happens in eithcr countries ~nd what regulation, 
there are in other count,ries do not mnttcr to Ug here. I said at Simla, aod. 
I .~in  I can repeat it here, that in onler to compare t,hibgtl you mUlt com,. 
pare t,hings which are alike. What is the good of talking of Australia and 
Oaaad8 Bnd tn ~i a when you have not in India in the Government th., 
main prot,ection that the p~ople in t.hese other countries hAve, namely, .. ' 
Government removeable by and rcsponsible to thc Legislature? Buch com-
pari1sonr;, if I mny fjl\Y I'!O, may be very entertaining from the point of view 
of the acute lawyer, but, for a prad,ico.l businesR mlln, I cool'!ider them t<l· 
be Il compnrative waste of t.ime of this Assembly. 

Sir, there ha,ve been IlllWy l'oferences in this d(·bnic to the J~ditt  ('om'" 
mercial communit,y and their representatives in this HouRe. Why do the 
IudiAD eommereial oonl.ll1unity disapprove of this Bill? Why do the commer-
oial bodies in Bombay think so in spite of the disturbanceH which have taken 
place in HOl~lb the latest WIlR the ono of which we rend in· the popers 
this morning Rnd of whillh Mr. GBvin-JoneR gave liB some detalls, vcry 
incoDlpiete though t,hey were? ~r, t,he Indian (lonulIPrdnl comml1nit.y dO-
noll want diRturbances. They nre afruid of bloodshed, ,.hey ore afraid of 
aaything' whieh may eome in t,he way of their ordinnry bUl'linesll from dllY 
to day. 'I'he l!lteRttelegrtmt from Bombay, I understand, is that at least 
ilWo of the import,ant markets there have b~en closed sincc ycsterdlLy owirtg 
to. the rOOElllt diilturbanccR. Anll whv is it, Rir, that at lenRt three of the 
bodiefJ from llomboy, which are Ilftliatod to tllc ]<'ederation of Indil'ln' 
Ob&rabers of COOlmerce, have wired t,o Mr. Birla, t.he President of thAt 
F-ederation, that they arc not for supporting this Bill? Surely my Honour-
able friends representing the European intereRts in this House do not tllke 
it that the Indian cODunerciol cOmmunity have lORt nIl Rense of what ill 
to their interest? Both of us, the BriHllh commercial community And tho 
Indian commercial oommunity, have veflted int,erests Rnd if the Indians 
h&ve not larger vested interests, they have equally large vested intere t~ 

in the countr\'. I have never been able to understand the WIlV in which 
Wembers on t.hnt Ride of the House have made light of the opi~ion of the 
Illdian oomllle!'cial community. The ma~ roason, Sir, il'! thBtthe Indi&n 
8OflWnet'ci"l community coll6ider thil~ me,wlUre to be mOll' of n p )liti ~t 

h\ure than of ()ne altording relief to the industries of this country. It if! 
V. that there is a little of that relief to the industries of t.his oountry. 
Bitt a, good e~ht months have passed by. At least four monthEl Were wasted 
by t.he Oovvnment before t,bey took tbe Alight-ellt action. If industril'lR bad 
t.o be protected, if industries were not, to he allo,,'ed to go to ruin, what 
did the Executive Government do for four or five month" when 1\ lakh, and' 
more t,han a lakh, of workmen in Bombay were allo~ ed to be misled bl' 
aU sortl'! of p rop~aJ.ida? I 'have never b~en able t<l understa.nd ,why my 
Honourable friend from Bomba)" Sir VictOr BMisoon. "'00 1'epret'lentl!l the 
Bombay MilloWllflrs' Association }ret'!', h,,1'! neVer asked that question to-
tlle Treasury Benches. Sir Victor Bassoon hMl been 'Very eloquent here-
in his t\ppe~l to us to take s· rePipooRible -new and -to give. r@llponaible-
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vote. Heaven alone knows which of the two sides of the House ca.n be 
· s,aid to have beau more irresponsible, whether the Government or this side 
of the House in their vote and the views that they have expressed till now. 

Mr. H. G. Cocke: Better la.te tha.n never . 

. Sir Purllhotamdas Thakurdu: Yes. I would even now say . '.Yes", if 
'I'f'hen Uovernment start to movo, vou CIUl convince the commercial 
commW1ity of their bOlla fide.. Why this political mixture in this measure 
,vhere Government say that they wa.nt to protect the industries of the 
~,o ntr  ? Why not bring up the political part separately 1 If Govem. 
ment realJy are genuine about protecting the industries of the country, 
take just as muoh of it as is necessary for the protection of industries and I 
will to-day promise tha.t I will vote for it. Communism, I am told, is 
habitually mixed up with politics. It is said to be a very clever mixture 
· of politics and interference with industries. Take as much of politics 
· therefore as is unavoida.ble, but why have your various clauses as wide as 
my Honoura.ble friend Pa.ndit Motilal Nehru so ably exposed them to be 
· only u few minutes back? Is it Government'li aim to go for the political 
worker in India in any way by this? If that is their idea, let me tell the 
HOUl:!e, the Indian commercial cOmlmunity will be prt'pared to underj(O 
considerable suffering rather than allow the Executive o~ernment, by . 
tht'ir deliberate vot.e, to do a.nything of that nat.nrc. 

'1'he Honourable the Commerce Member said, one of the criticisms of 
this measure is that it is an incomplete measure. In fact he confessed i. 
waf; an incomplete measure, but he asked: . 'Is this attitude of opposition, 
~ en to I\ll incomplete measure, wise Y" I propose, Sir, to reply to him. 
The incompleteness of the measure is just the part of the measure whioh 
exposes it to the largest &mount of suspicion by the Indian public. What 
·is the other half of the measure going to be '1 How are the India.ns con-
~erned in this movement going to he dealt with? Surely, neither the 
Commerce Member nor the Home Member wish to say that, as soon sa 
these two precious men, Bradley and Spratt, are removed, the whole of 
this troublo will seWe down? There are more Indifl.DS to-dllY actively o.t 
,work in this nefarious business than Bradley -and Spratt. How are you 
going to deal with t.hese India.ns? Are you simply going to wait ttill they 
-are tired out? Are you goingt to wait IHI Sir Victor Sassoon and Mr. Cocke 
said. for them to say: "Now that our friends have been removed from 
India.. let us hake to !>dmo ot.her mellns of livelihood"? What is the pro-
'gramme of Government re~ardin  the Indian communist" I asked t.he 
question in Rirnln. Rnrl I pBuseo for A reply. T hAve bN?n asking the same 
question of various friends. who have heen very kindly offering me advice 
to arrive at what thev think is n. reasonable decision in this mather, since 
1 came up here. I huve not yet come a~ro  anv one who has been able 
· to satisfy m':l on thiR l:lMr'_'. T will rcpeAt that <j1Ie!!tion here and will paUSQ 
10r a. reply. 

An Honourable Kember: The Home Member gave it. 

Sir Purabotamdaa Tbakurdas: Did he 1 What did the Home Membel' 
sn.v? Th" Home Memher said "We propOfle to t.r.v them by the usual 
ordiria.ry processes." That means that vou think you can get at the 
'Inilia.n communist aQitator bv the ordinary processes. Is the reply yea? 
"I take it for granted, because somebody over there says "yes". Then, 
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why cannot you do the same with the Britisher? If you oan get convic-
tion aga.inst the Indian oommunist in the open Court by the ordinary 
-procedure, why not do it for the Britisher 1 But I suspeot that, under 
certain oircumstances, you may not be able to get such mischief-mongers 
,out of the way by .the ordina.ry procedure. You therefore want some extra-
-ordinary powers. In fact, as Pandit Motila.l Nehru said, you want to 
dflal with people where the Court ma.y not find them guilty. If that is so, 
then what do you propose to do with the Indian? Evidently you do not 
fll:I.pp<;>I!eto bring a measure before this House to deal with Indians-
obviou'sly not. Then the suspicion increases, how do you propose to handle 
the Indian commimist 1 It is no use being blind to this main factor, which 
is really at the bottom of the opposition to this Bill. I personally have 
no sympa.thy with, or solioitude for, either Mr .. Spratt or Mr. Bradley. or 
for any European who oomea out here to preaoh communism. But here 
you have two men a.nd you are muing so much of it. The whole Bill 
seems to be based on getting these two Britishers out.. and as somebody 
added, preventing a few more from ooming in. As for preventing. a. few 
more from coming to India,' u;nless . your p&8fJport department .is extra.-
Ot'dinarily slack, you can guard against it. As regards getting these two 
men .out, why not give a. straightforward answer which wllI catTy convic-
-tion to people who will not implicitly trust Government's discretion in the 
-future? It is not a t}uestion of trusting either His Excellency Lord Irwin 
or the Ronourab.1e Mr. Crerar. It is n question of brusting the Govemor 
GenE!rlil in Council whose past record in this matter does not inspire con-
. fldence. I therefore feel that when appeals. are made of th~ nature of 
tha.t of my Honourable ri~d from Assam, Mr. Cosgrave, or that of the 
Foreign Seoretary, these friends of ours have· got to tell us what ilhey 
would do if they were in the same position as we are in to-day, namely, 
not being able to get exactly at what the programme of Govemment ill 
and being put in this extraordinarily difficult and delicate position, namely, 
()n the one ~de giving Govemment the widest powers possible. and on t.he 
other side aeeingour industries, at any rate in Bombay-and I come from 
t.here-getting very  very close to ruin. 

Mr. K. Ahmed: That could be considered later on. 

Sir Purshotamdaa Th&kurdas: Yes; if I have got to get it oonsidered 
by my Honourable friend, I would ha.ve to wait for a. very long time indeed. 
1'his, Sir, is the reason why tho two wings of IndiaD commerce and industry 
differ so widely on this question. My friends Mr. Cocke and Sir Victor 
Bassoon, as well as Mr. Gavin-JoDes from Cawnpore, have spoken cor-
rectly reBecting the opinion of their constituencies. On the other hand, 
my friend, Mr. Ghanshyam Das Birht has, in his very lucid speech yester-
day, told the House what at least 22 01' 23 members of the Federa.tion. of 
Indian Chambers of Commerce, whom he 68 PresideDt consulted, have 
wired to him. He read the telegrams from /l, few of these: two, or at the 
most, three, suggested to Mr. Birla that he might give conditional support 
tc the Bill. 

Mr. K. Ahmed: Wha.t &bout the Ma.rwari community? 

Sir . r~otamda  Thakurdas: The Honourable Member may wait until 
! develop l~ further. Sir, after the meeting yesterday I asked Mr. Birla. 
If he would show me the telegrams. The conditioDa.l support is this: "We 
favour the principle of the Bill, but we do not like the arbitrary powers 

B 
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which I!Il'e propoied to be vested in Govel'imleDt by the Bill. Please gei 
th~ amended." Now, 1 wonder if the lloBOurable the Rome MembeI'" 
win e<m8ider enD tbese thl"ee as supporting his Bill, becaulJe tire whole 
principle of his Bill is that arbitrary powetB should be vested ill • 00"" 
e1tlm ~  I therefore have oome to the oonolusiow that of the 22 til •. 
telegrams which Mr. Birll\ h8s received, all are hi oppfJIJitioa to • BiD. 

Sir, my friend from Bombay, Mr. Cocke, showed vetY ~at solicitude 
for the masses in this country. He said "Here are these t'hree htti1clNcl 
mjllions who are illiterate and thus exposed to all tlbis mischievous pro-
pag-anda of the communist. Think of them." Is it our' fault that aft.et, 
Ray, 100 years of riti~~ rule (An ,H~ t JUrablr. . ~1 m J : "150 years"), 
there should be 800 n1Ultons of people Ilhter«te here? You ask us there-
fore, &8 a price for their illiteraev, that we should add otie alore sha.ckte 
and come in the way 01 tbe little' political activity which is in the country 
sf, present . 

•• •• •• ... 2 iYou an miaBg the point. 

Sir Purlhotamdu TJaa:inudu: 1 am not missing the point. I will give 
a~ if the Honourule Member wishes to interrupt me, because I think 
thl' q.estiOfl had better be thrashed' out on the 11001;' of the House. What 
is the point I am missiag? I say you ·mentioned the root oause to be the 
illiterRcy of the masseR. Your group will not look at the prob.tarn .•. 

JIt. J'IIIDNDI: Otder', oMer . 

• ..... otallldu ftakurd,u: I am adckessiag you, Sir. (Laughter.)· 
Tbe lOOt. C&\UIe accordillg! to my Honourable friend, Mr. Cocke, is the illi-
tenoy of the masses. 

Irt. iE. do. O'de: No. no. I did not sa.y that, the root cause of the 
trouble was the i1Iiteracy of the masses; the root cause is the communis1l 
doctrines that have been preached and I Ray they appeal to the masses, 
and I say it is for the Members in t.his House to protect the manes. 

Sir PurIIlob.mdu ThakurcIM: Exactly; why are they able to appeal to, 
the mae.B ill preferenoe to otllers? Beeaule of ilteir iYiteltacly. Alld who. 
is responsible for the illiteracy? The Opposition here? 

Mr. •• tI. 00cJre: I did not go into the question of responsibility. 

Sir PanIIotamdu -.rbakUdM: That is the point: Mr. CGOke will not go 
a8 fsr as' he shoul,,; he QD'l'y goes half way and dl'&W9 his inferenees. My 
(:ompfaint is tha.t the European Group will on~  ~ lUI f* into a. ll~ eot 8S 
fmitt! them and that is what I most stl'O!lgly obJect to. I wa.nt them, m truth 
and in an' sh'ieerit" to go right up to the flft'thest point that an argUDNnt, 
may lead tk'em to. and t'hert' com'e to ~ Bonclusi.on, and, I. ~rant ie .my 
Hon:ome.ble friend from: Bombay that Ins conclusIon and mme WIll not differ' 
very widely. 

Mr. B. G. Gocke: ~ I suggest that the Hon()tl'l'8ble Member sMuld 
try. i. Select Committee, 'to put some educational pro:visions into this Bill?' .It ~d  ~: Ah I If the Bonourable the Home Mem-
ber' will say that, not only th~  educationa.l h'llndtcs.ps, but the two or. three' 
01;'h9l'B hi~h HonoUl'8.ble Members On this side of the JlIoufle meDtlCmed, 



are going to be considered by the Select Cotntrrittee and provided for hr the 
Bill, . I &Ill certainly prepared to wire to plY Chamber for tb. applOYM to 
my joining the Select Committee. Therefore, Sir, what I W8spomtinc 
Jout WQ,S ••••• 

lit. So AJiBltd: What about your Patty? 

.' ~t: Order, order. 
Sir PUl'Ihotamdaa Thakurdu: My point is that the appeal is pot forward 

for the'...... I wish thOfJle \'tho make that appeal bad !iiao-ldoke<l a6the 
very rai801l-d'cire of their appeal. 

The next appeal made was by ~ friend Mr, Gavim,-Jones. i ~ said 
that the fabric of Indian industry was breaking down. Now, Sir, if the 
fabric of Indhm induRtry is breaking down, 11f!'ely there are several import-
unt ecolJomic and other reasons for the deplorable condition. Can you 
a1ford to o ~rtoo  these "I 

I oannot help feeling that what we really want is the confidence 6f the 
pl}Ople in the measure which is before the House. . I. meaD th~ O l id~ e 

of ~e larger pub1ic outside, arid' you cannot nave that conlldence unles& 
the Government care to look at facts as they are and not as they want 
thelil to ~. The Qo'Vemmellt, .s at preBe'trt obMtituted have not the 
confidenoe of the people at large; the people are not prepahd to tt l ~ tliem; 
they are not prepared to vest anythlllg in Government at their discretion. 
All that the people say is, if we cannot help things,-weIl, the Indian is a 
man who believes in Ki8mat,--all that tho people will do is, they will sit 
down a.nd say, "Let the worst happen; let the Government move at the 
time they want". But if anybody were to go round to oonvince the people 
about a measure like this, in wbich you have an upper layer with a little 
relief to the industries, mixed up with a substantial portion which may 
go againRt the political movement, a measure like that is not one which will 
a.ppeal either to the people at large Or to this side of the House. I there-
fore feel that what is required at this juncture, Sir, is not a Select Com-
mittee, but 8 conference between either the Honourable the Home Mem-
bp,r. or if it RO p,lenses the Government, His Excellency the Viceroy and 
some members on this side of the House· If the Government are prepared 
to modify this Bill to the extent of t.nking out of it all that part which 
threatenR the political act.ivit,y of the country, I mean the genuine politi-
cal \ t~ ii .  of the country, a measure like t.hat alone, is what would com-
mEmo itself t.o this part of the House. 
While nobody like the Regulations or any of these repressive laws, even 

this Bill which is brought up here is not one whioh replaoes any of the 
repressive lawR. The Repre!'lsive Laws Committee said that the Regula-
tions and other repressive laws should be replaced by regular enactments. 
This Bill, as far as I am aware, does not replace anything at all. It is 
an additional we'apon to the e i tin~ Acts, which are already in the armoury 
of the Government. It is to replace not.hing; all other repressive laws 
are. to remain as they are. I personally feel that, as long as we have the 
prosent form of Government, we could only have a comparatively small say 
regarding these repressive measures. But if the Government wa.nt this 
HouRe to pass any measure, which is R. Regulation on a smaller scale, 
vesting the Government with wide diseretionary powers, they can only do 
it by convincing the House that this replaceR one of the older mea.sures· 
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I therefore feel that, ~n tead of a Seleot Committee, if a cODsultation or 
oonference oanbe arra.nged, and if the objections raised here 08n be met 
by Government, &B far 8S my constituency is ooncerned, Sir, I have tbeil.' 
authority for saying that they are quite prepared to welcome any special 
measure dealing oomprehensively with fomentors of industrial ddsorder and 
providing reasonable  safeguards against arbitrary ourtailment olthe liberty 
of the subject. 

Ill. E. £hmed: What about your Pe.rt:v? They do not agree with you. 

Mr. PraideD\: I think we .might adjourn now unless Honourable Mem-
bers would wish that I should contiQue. 

~e~eral Honoura.ble Members: "Go on, go on. ") 

-·ThllIonourabl, Mr. J. Oierar (Leader of the House): Unless there ia 
8 possibility of the debate finishing to-day, I think the House should 
adjoum. . 

Kr. Pr8llctent: When Pandit Madan Mohan Malaviya rises, we know 
what it means I 

The Assembly then adjoUl'ned till Eleven of the Clock on Thursday. the 
7th February, 1929. 
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